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LOK SABHA DEBATES 

S3 I 5 
LOKSABHA 

Friday, March 13, 1964/Phall1una 23, 
1885 (Saka) 

The Lok Sabha met at Eleven Of the 
Clock. 

{MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

M.M.T.Us. AgreemeDt with PolaDd 

+ r Shrl Vishram Prasad: 

I Shri R. G. Dubey: 
Shri Yashpa) Sinrh: 

·565.~ Shri Jedhe: 
I Shri B. P. Yadava: l Shri DhaOll: 

Shri Blshanchander Seth: 

Will the Minister of Intemational 
Trade be pleased to state: 

(a) whether the Minerals and 
Metals Trading Corporation of India 
has concluded any agreement with the 
Polish Government; and 

(l~) if so, the broad features there-
of? 

The Minister of Industry (Shri 
Kanungo): (a) and (b). Pending 
finalisation of 1964 contract for the 
supply of iron are to Poland, the 
Polish Enterprise has agreed to buy 
{)ne lakh tons of 65,163 grade iron are 
during January I 964-April, 1964 
Contract for the supply of iron are 
·has been entered into by the Minerals 
and Metals Trading Corporation of 
India Ltd. with MIs. Stalexport of 
Poland. A delegation of the M.M.T.e. 
is visiting Poland to finalise the 1964 
contract for the ~uppJy of iron are. 
2442(Ai) L.S.D.-I. 

5316 
Shri R. G. Dubey: May I know whe-

ther any other items are included in 
this agreement? 

The Minister of International Trade 
(Shri Manubhai Shah): Yes, Sir, there 
are many items included in this. This 
is only one of the items. The items 
will be pig iron, steel, ferro-alloys and 
non-ferrous metals. 

Shri R. G. DDbey: May I know 
whether this is a barter agreement 
and whether we should get other 
items in exchange from Poland? 

Shri Manubhai Shah: This is not 
strictly a barter agreement, but a 
rupee payment agreement. Whatever 
is permissible under the trade protocol 
will be imported from Poland against 
export of iron ore. 

'1'T ~" f~: ;pn ~~ ~z 

~ ~m 'fi'it Sl'Jqf;;r;r ~ fifo m<:cr ~ ~ 
~m ~ 1fr4's :ffir ~JfIi: fifo~r VI"! ~ 
~ ~<Irr~ <r@ ~ ~ifi'q ? 

'1'T~Thn~: t~~~~" 
lf7T~"~~ I ~fm~~ 

<r@ ~ ~, ~ 19m ~ i'[T ~~ 

ifo"(~~~1 

Shri Maheswar Naik: May I know 
whether the terms of export of iron 
ore to Poland are easier compared to 
those with Japan? 

Shri Manubhai Shah: They are at 
international prices, depending on 
the distance from India. 
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JrOB Ore Esport 

+ r Shri Subodh Hansda: 
-566. ~ Shri S. C. Samanta: 

L Shri M. L. Dwivedi: 
Will the Minister of International 

Trade be pleased to state: 
(a) whether it is a fact that all 

exports of iron are from the Eastern 
Zone are channcliscd· through PaJ'adip 
Port; and 

(b) if so, the reasons for abandon-
ing the Calcutta Port for such exports? 

The Minister 01 International Trade 
(Shri Manubhai Shah): (a) No, Sir. 

(b) Does not arise. 

Shri Subodh Hansda: May I know 
whether it is a fact that some time 
back a news item appeared in the 
newspapers that all the exports of 
iron are from Orissa zone would be 
diverted from Paradip Port? 

Shri Manubhai Shah: There is a 
misunderstanding on this point. The 
development of Para dip as a major 
port has been undertaken by the 
Govcrnmt'nt to see that the Tomk'J-
Daitcri ;ron deposits and Talcner 
deposits in Orissa are developed for 
further exports in future. The present 
position is that it cannot handle any 
big vessels and only small quantities 
are exported through it. Haldia, Cal-
cutta and Paradip will continue to be 
used for all the eastern region iron 
ore exports. 

Shri Subodh Hansda: Is there any 
plan in future to export iron ore 
through Haldia port? 

Shrl Manubhal Shah: Yes, Sir. 

ISIT qo ,"0 ~ : i\' ~ 'iffVIT 
~ f~ 'flIT f~ 'tiT Cf~ ~ ~ 
~~.q llT'; or.( ~ ;;rr.r lf ~i ltift;rrt 
~ ~ ? lffu' W, crT ~~ ~ lfi'r 
~~f~r~? 

ISIT q~ ~ : <rgiJ ~ ~T 
t I ~ ~ rn if; ~ ~.'Ti tlrf~T 
yr.tlf 'f><J "W t I 

Shri Ramachandra U1aka: May 1 
know whether it is a fact that the-
progress of export of iron are from 
the eastern zone has slowed down 
during the year; if so, the reasons 
therefor, and the action taken by 
Government in this regard? 

Shri Manubhal Shah: No, Sir, there 
is no slowing down. 

Shri Ranga: Are any special steps 
being taken to develop the Masuli-
patam and Kakinada ports for the 
export of iron ore, instead of loading 
too much at Vizag as at present. 

Shri Manubhai Shah: The general 
policy of development of ports for 
iron arc export is to concentrate on 
six major ports of India, because, as 
the hon. House is aware and the hon. 
Member is aware, transport and hand-
ling cost is a very major component 
in the cxport earning of iron are. 
Wherever there are opening like 
Kakinada. Masulipatam or Karwar, 
etc. we are taking advantage of the 
cxisting facilities and the normal 
developmental programme of the 
States in regard to these intermediate 
or small ports for exporting whatever 
we can. 

Shri B. K. Das: In view of the fact 
that Haldia has not yet been deve-
loped, what is the present position 
or percentage of exports through the' 
Calcutta port? How much is exported 
through Paradip? 

Shri Manubhal Shah: I had already 
explained this matter. 

Motor-cycles and Scooters 

+ r Shri Ramaehandra Ulaka: 
·S67. ~ Shri P. C. Borooah: 

l Shri Dhuleshwar Meena: 

Will the Minister of Steel, Mines 
and Heavy Engineering be pleased to 
refer to the reply given to Unstarred 
Question No. 1586 on the 13th Decem .. 
ber, 1963 regarding production at 
motor-cycles and scooters and state. 

(a) when the factories are likely tit 
go into prGlduction and whether 
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foreign exchange necessary therefor 
has been allocated in full; 

(b) whether any applications for 
setting up of new factories have been 
under consideration, if so, the num-
ber thereof and in how many cases 
foreign exchange has been secured; 

{C) whether it is a fact that the 
prices of scooters and motor-cycles 
have been increasing and if so, how 
the present prices compare with that 
in vogue three years before; and 

(d) the steps being taken to reduce 
the prices of indigenous production? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-

maniam): (a) to (d). A statement fa 
laid on the Table of the Babha. 

Statement 
(a) One unit for the manufacture 

of mopeds will be in regular produc-
tion by the middle of this year and the 
other is expected to commence produc-
tion by the end of the year. Necessary 
foreign. exchange required for capital 
goods and raw materials has been 
released. 

(b) No applications for the estab-
lishment of new factories are under 
consideration. 

(C) The ex-factory retail selling 
prices of scooters and motor-iCyclel 
ruling today and 3 years ago compare 
as follows:-

Name of vehicles 
Prices ruli!' g 

in 1961 
Prices rulit g 

I~OW 

Lambrctta Scooter 
Vespa Scooter 
Enfield (FantJbulus) Scooter 
Enfield motor-cycle 350 c.c. 

150 C.c. 
Rajdoot mntor cycle 
Jawa motor-cycle 350 c.c. 

ISO C.C. 

(d) Reduction in prices is possible 
only if the volume of production of 
each unit is substantially increased. 
To achieve this aim, licensing of new 
units has been banned and the expan-
sion of existing units will be 
encouraged if the need arises for 
licensing more capacity. 

Shri Ramachandra Ulaka: Kindly 
refer to para (a) of the statement. 
What are the actual production capa-
cities of these producing units and 
what are the capacity of those which 
are already in the production stage? 

Shri C. Subramaniam: I have given 
the units which are already in the 
production stage. 

Mr. Speaker: What is the capacity? 
He wants that. 

Rs. 

1800'00 
1964 00 
2575' 00 (introducc'd in 1962) 
3733'00 
207H' 00 

2200'00 (inlroducl'd in 191i2) 
2SRo'00 
1224'00 

R.s. 

2027'S4 
20 41 '35 
2772'00 
3995'00 
2240'00 
2200'00 
2SHo' 00 
"43 '00 

Shri C. Subramaniam: I am sorry 
I do not have that with me. But this 
has been given on an earlier occasion. 

Sllri Ramachandra Ulaka: What 
time is allowed by Government for 
the commencement of production? 
Has any producer surrendered his 
licence due to the reason that he could 
not start the production within this 
time? 

Shri C. Subramaniam: Yes, Sir; 
some licences had to be revoked 
bec'a use they did not take sufficient 
steps to implemen t the licence. It 
takes 'about two years to get into 
production. 

"lr " mm ~mr: <PIT m;;;ftlr 
il'c.rr <rnr'f 'fOr' ~'!T . rn f'f.' if l'fTe<: 
«m;rnf m ~ l<i\t 'it ~ 'it 
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"' il1T, 2fT til' it ~W qm .riI~ ~ ~rrR 
tr~ ? 
Shri C. Subramaniam: Not cent per 

cent. Lambretta 81 per cent indi-
genous content. Vespa 69 per cent; 
Enfleld-75 per cent. It is round about 
these figures. 

8bri R. G. Dubey: What is the ac-
tual cost of production, because the 
impression goes about in the country 
that these prices are very high? 

Shri C. Subramaniam: They get 
about ten per cent margin on this: on 
that basis price is fixed. 

Sbtimati Savitri Nigam.: Why have 
the prices of Lambretta and Vespa 
increased and not those of Rajdoot 
and Jawa motor cycles? Is it a fact 
that because the demand is more for 
Vespa and Lambretta the dealers have 
increased the prices? 

Shri C. Subramaniam: As a matter 
of fact a cost accountant goes into the 
cost of production and it is on that 
basis that it is done. The main in-
crease has been because of the increase 
in the excise and customs duties. 

IItT "0 ,,"0 fil"~T : lP;rT lf~T~ if 
iI~ ~ "If 11;'{i <l<l"r'f f~ lIlT fGflJ li 
~I'fr '"fT flfi" m-zT lfi"n: ~ ~ it 
oro: lfi"~~~ CA"f11; Gfr ~ ~ I ~ l:f~ ;;rr;:r;rr 
~r ~. flfi" ~~ amI' <il" nrr'f if ~~ g11; 
fII; <'I"PkT 11ft;: ~ ~lfi" "If 11;if; iI.orr<: 
~r \ftI'm 't1: fGflfi" <:%" ~, <fIT ~ 
til' lfi"T~ ;tt ;f;<tfoEriT iif~~ ~ f~ 

~'f ~or ~ ~ fGflJ ~ f'f; ;;r;r;;r lift 
qtlr ~T irT lJ6f> ? 

How long will it take to increase the 
capacity for the production of Lamb-
retta, Vespa, etc. so that the demand 
of the public may be fulfilled? 

Shrl C. Subramanlam: As regards 
Lambretta and Vespa scooter we have 
already given some expansion prog-
ramme and they are doing it. 

Shrl M. L. Dwlvedl: To what extent? 

Shri C. Sub.ramaniaun: I cannot give 
the exact figures. With reference to 
the Fourth Plan, we shall further 
examine and try to find out to what 
further extent expansion could take 
place. 

Shrl Bharwat .Jha MacI: Licence. 
for new factories have been banned 
but there is the demand. How does 
the hon. Minister expect the present 
manufacturing units to expand their 
production? Since the prices are 80 
high, do Government propose to force 
them to expand or allow new units? 

Shri C. Subramaniam: If only an 
opportunity is given to them every-
body is prepared to expand. 

Shri Barish Chandra Mathur: As it 
is obvious from the statement that 
priets cannot be brought down until 
and unless the number produced in a 
particular unit is increased to a consi-
derable extent, may I know what 
would be the minimum which must be 
produced to give an economic rate and 
what would that rate be? Are you 
contemplating some action as you are 
taking in the case of small cars to pool 
them or to put it in the public sector? 

Shrl .c. SlIlmmumiam: There is no 
intention of pooling them, because, 
here, my .()wn impression is, if we 
concentrate over the expansion during 
the fourth Plan we should reach an 
economic size for this sector. It ill 
about 30,000 to 50,000 per unit. 

Shri Barish Chandra Mathur: What 
about the price? 

Shrl C. Sabrantanlam: 
immediately say. There 
some decrease in price. 

I cannot 
should be 

IItT ~ f~ : ~ ~""I'T1f 
~.,. "If mor.ft"lf Ji<fT ;f 11'~ ~ 

rorr lifT f'f; ~'f 'fiT !fi"hrn" 'I v. 0 0 1)~ 

't1: m ;;rr~ QT cr;r lfi"ar Qlfi" m ~1J1 
m<: ~ ~~ ~ .q lfi"iif a'l!i m mq;-
fWtt<!" ~) Gffl1iT ? 
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Shri C. Subramalliam: I do not 
think in the near future we can bring 
it down to Rs. 1,500. Self-sufficiency 
is a relative term, but we shall try to 
see that during the fourth Plan there 
is sufficient expansion to meet the 
demands. 

"l) ~ : ~ <m ~ ~. il§Cl' 
lfi1r ~ m ~ <m 1fi1T ~T ~ ~ ~ 
~ ~T m< 1fi1T <m 9fCl' iF ~ ~ 
iflIT ~'i!j iima' '1ft ""'~T ~ITT ? 

Mr. Speaker: Only the latter por-
tion need be answered. The first p'3.rt 
of the question has already been 
answered. 

Shri C. Subramaniam: I could not 
follow. 

Mr. Speaker: The question is whe-
ther the prices would decrease as the 
number of scooters produced becomes 
greater. 

Shri C. Subramaniam: Yes, Sir; it is 
bound to decrease. 

Woollen Industry 

+ 
{ 

Shrl Maheswar Naik: 
*568. Shri Ollka~ Lal Btrwa: 

Shri P. C. Borooah: 

Will the Minister of Industry be 
pleased to state: 

(a) whether it is a fact that the 
small manufacturers in the woollen 
industry are facing considerable hard-
ship for want of raw materials; and 

(b) if so, the steps being taken to 
save them from extinction? 

The MiDister of Industry (Shri 
Kanungo): (a) and (b). As a result 
of the Emergency and the consequent 
gearing of the entire woollen industry 
to defence production, there was an 
overall shortage of raw materials. 
affecting all consumers including the 

small scale manufactures. With the 
banning of exports of yam coupled 
with the fact that defence require-
ments have by now been largely met, 
the position is expected to improve. 
A Distribution Committee is exami-
ning the entire question. 

Shri Maheswar Naik: May I know 
whether, in view of the existing 
shortage of imported yam, it is con-
templated to import it so that this im-
port can serve as an incentive for the 
export of finished goods? 

Shri Kanungo: No, S;r. We are not 
contemplating imports. We cannot 
afford it. 

Shri Maheswar Naik: May I know 
to what extent our policy on the ex-
port of raw wool is responsible for 
the starvation of the existing small-
scale industries? 

Shri Kanungo: Export will always 
have priority over internal require-
ments. 

Shri Sham Lai Saraf: May I know 
whether the shortage is being felt in 
the indigenous raw material or in the 
imported ones? 

Shri Kanungo: Import. 

Dr. L. M. Singhvi: May I know 
whether any of the existing woollen 
mills have been licensed in recent 
years, during the last two or three 
years, to m'anumcture carpets also and, 
if so, what is the number of such 
woollen mills and, if not, why not? 

Shri Kanungo: The woollen mill. 
do not weave carpets. They are li-
censed for spinning carpet yam; they 
sell yam and the carpet-makers make 
them. 

-Shri Kapur Singh: How far does 
our domestic wool production fall 
short of our overall requirements and 
what are our main sources of import? 

Shri KanulllO: Our domestic pro-
duction of wool is not good enough 
for worsted spinning. It is good 
enough for carpets, and the worsted 
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spinning has to be done on imported 
wool which used to be of the order of 
Rs. 10 crores. It has now come down 
to Rs. 5 crores. 

Shri Kapur Singh: What are the 
major sources of import? 

Shri Kanungo: Mostly Australia; 
that is the world source. 

~ lAr.~ \Off\Of ;f{Cif: 1{ 'J!T<r;;,r 
'iffR'ifT f'fo ~ r 11<'1" lIT ~~ 'fo"T itt<: mi 
\Of'1 ~ 'fo") \!It 'fiRT f<:"'n" ~mT ~ 

,-.. r.: .. ? 
~ Tn; ~"l"n: ~ I~r ;,rFiT ~ . 

~ ~f,!;:rtit: ,1";;' 'for ~"lJ'fr OfT 
~~~<r <:~;,T ~ '3"~ i ~'ln: q;: f~J.fr 
~Hn ~ I 

Dr. Ranen Sen: Previously we used 
to import a certain amount of raw 
wool from Tibet. What is the present 
position? 

Shri KanUllgo: All shut out. 

Dr. M. S. Aney: To the question as 
to what are the main sources, the 
hon. Minister said, "world source". 
That is not the reply to be given. Why 
not he mention the name of the 
country? 

Mr. Speaker: Obviously, the hon. 
Member did not hear the answer, fully. 
He said Australia, which is the world 
source. 

Shri Hem Raj: May I know whether 
the Government has received any 
representation from the Lahaul and 
Spiti traders who have got some 
stock which is remaining undisposed 
of and whether the Government have 
taken any steps to help them? 

Shri KanuDgo: There is a shortage 
all round. We have not received any 
representation from them. 

Shri P. R. Ramakrishnan: In view 
of the shortage of wool, and since n 
few processes of the manutacture of 
synthetic wool from plastics have been 

perfected, is the Government licens-
ing any factory for the production ot 
this synthetic wool? 

Shri Kanungo: There are many 
synthetics. But my opinion is that no 
synthetic is as good as wooL Of 
course, we would like to set up capa-
city for various man-made fibres, ·but 
at present there is no proposal 

F.I.C.C.L COnference 

+ 
( Sltri Yashpal Singh: 

·569. ~ Shri Hem Barua: 
l Shri P. C. Borooah: 

W ill the Minister of .l1ldustry be 
pleased to slale: 

(a) whether it is a fact that the 
eastern regional conference of the 
Federation of Indian Chambers of 
Commerce and Industry recently ex-
pressed their concern at thc present 
disparity in the growth rate of the 
eastern and western regions of the 
country; and 

(b) if so, the actual position? 

The Minister of Illdustry (Shrl 
Kanungo): ('8) nnd (b). Government 
have not received any communication 
from the Federation of Indian Cham-
bers of Commerce & Industry on this 
subject. However, from a Press Com-
munique . issued by the Federation, it 
is noticed that a reference was made 
to the uneven industrial development 
within the eastern region in spite of 
ample natural resources. As far as 
the Government is aware, no compa-
rison between the growth rates in the 
eastern and western regions of the 
country was made. 

The factual details relating to 
balanced regional dl'vl'lopment of the 
country are available in the brochure 
entitled "Economic Development in 
Different Rer,ions in India" published 
by the Planning Commission in 
August, 1962, copies of which are 
available in the Parliament Library. 
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-n qflm't "'~ : ;ro tl'ii: if~l'tI'r 
orr ~crr ~ r", ~;:f <:f;;r"l' ~ ~m­
~T.f ~ a1'i" ~ ~nl'iT 'l'n: t~ 
'l'n: <l~ <:f;;r;r "" .fr~ ~ q'('1;f ~r tI'~ 
fmf<tT ~ lfii: ~r Cf'iIi ~ ~ril"lTr ? 

Shri Kanungo: This statement will 
Bhow that it is a continuing process. 

I5lT q~~~ "'~ : ~<!"~G ~ 9;I"~r 
err. ~<! 'f~1 lf~fl1r tl7fr f~ WfrW'f"fT 
f~a.fr f~<:tr 'A~fT 'l\'T ~r ~ ? 

Shri KanUllgo: It is very difficult. 
The ~tatement makes it clear and I 
would refer the hon. Member to the 
paper which ha" been published by 
the Planning Commission "Economic 
DL"lJc!opment in Different Regions in 
I11dia" where this matter is very well 

discussed. 

Shri Brij Raj Singh: He has not 
answered the question about the pro-
portional disparity. 

Mr. Speaker: He has referred to 
that paper. Jf it is contained in a 
published document, it is enough. 

Shri Kapur Singh: What are the 
basic reasons for this disparity in 
growth rates of these different 
regions? 

Shri Kanungo: Mostly historical. 

Shri Bhagwat Jha Azad: As far as 
I remember, the brochure Economic 
Development in Different Region.~ in 
India does not give any indication of 
the Government's assessment as to 
how there is disparity between growth 
rates in western and eastern regions. 
May I know whether, in spite of this 
brochure. any attempt has been made 
by the Government to study the pro-
blem as to how far the resources of 
the eastern region can be developed 
much better as compared to the 
western region? 

Shri Kanungo: It is "cry di~::ult 
to assess it. The fact remains that 
certain natural resources are available 

in the eastern part of India and it iI 
the constant effort of the Government 
to utilise them. 

Shri R. G. Dubey: May I know 
whether the Government or the Plan-
ning Commission have any machinery 
to assess that balanced development 
of the regions is taking place? 

Shri Kanungo: Yes, Sir; the Plan-
ning Commission's job is that. 

~ .. ii,!~ 

* iI," o. I5lT Jfllim~T<: ~T: 'flIT 
fiOq l1'crr ll1?: <raT.f ~r l[o'lT <R'i[ f", : 

(~) 'fliT ~11S ~ ~ fifcri-
~'fT if, m ~ <iTt fl/f~a= f~ffi" ~ ; 

( ~) <rf~ ~r, aT f'li'f mITT ~ ijq"r 
f;f~ ij~ ~r ; 9;1"'1"<: 

(IT) 'flff ~ ~T q ~f§ ~~ 
~ f'f~ ifQl g~ ~ ? 
The Deputy Minister in the Minis-

try of Law (Shri Bibudhendra 
Misra): (a) and (bl. The Election 
Commission has not received any 
complaint on the actual conduct of 
the recent general elections in Naga-
land. However, certain complanits 
such as stopping of party meetings 
unlawful rejection of nomination 
papers, arrest of opposition party 
workers, kidnapping of election 
agents, public meetings in polling 
areas etc. were received by the Com-
mission. 

(c) It is not correct that elections 
were not held in certain areas. 

I5lf ~~~~T<: ~T : ~·~'l~'f 

if ~f§ Q;~ lifllT'<m 111 ~ 'if, 
'1{'frqT ,r, W<r.& it >r~l1m [0: ~ f<r. 
.rrf~r;; f~'J ~ 'f&;t ~ iiM f,n:r-
f~lfT ~r ~r<:aT ~r ~ '16"f Qfu; ~ 
~ i ~'ff1iT ~ '16" ;f ~ ~­
lfjTlf<: <r.1:.f ~ Sflrt'f f'fi11T eft Iflfr ~r"{ 
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if ~ ~<:r ~;f 'fiT 5(lf~ fifolrr, ~ 
~t, 8'T ~~ 'fiT r.r-n::ur lflfT t ? 
Shri Bibudhendra Misra: No, Sir; 

the Government has no information 
to that effect. 

~) SIIR~~ m~T: il'lIT it ~ 
~aT ~ f'fi ~ if; i(;r ,;;r;if IT 
fiIi'ift m'fi ~~ ;;t:TJfT ;f 'fit ~ 
q<: W Si"'fiT<: <i; \."IT ~'1i;'f 'fo1:TiT f~ ij-
~ alff'Rf"llT 'fit 'ifli ~, m~ ~, crt 
~'fiT~w~? 

'Shri Bibudhendra Misra: No, Sir. 

Shrimati Renuka Barkatakl: May I 
know why in the Tuensang area there 
was no election and members were 
nominated from there? 

Shri Bibudhendra Mi~ra: There 
was election under the Nagaland Act 
itself. There is indirect election from 
the Regional Council. 6 members 
were elected from the Tuensang Dis-
trict. 

Shri Kapur SiBgh: Has any large-
scale interference by Government 
machinery been alleged in these elec-
tions? 

Shri Bibudbendl"".t Misra: Between 
the date of polls there was no com-
plaint as such. There were some 
complaints before the date of filing 
the nomination papers. The Chief 
Election Commissioner of India was 
there for a week just before the date 
of poll. Along with the State Govern-
ment officials, he made personal en-
quiries about it and found that the 
allegations were baseless. 

Shri Kapur Singh: Sir, he has not 
answered my question. May I know 
whether any large-scale interference 
by the Government machinery in these 
elections has been alleged? 

Shri Blbudhendra Misra: I have 
said that there was no Jinterference 
at all, what to speak of large-cale 
interference. 

. Mr. Spllaker: He wants to know 
whether allegations have been made. 

Shri Bibudhendra Misra: Allega-
tions have been made, and it was 
found that they were not true. 

Shri Ranga: May I know whether 
there were any election suits? 

Shri Blbudhendra Misra: There 
has been no election petition filed as 
yet. In respect of 35 constituencies 
the date for filing the election petition 
is over and only in respect of 5 con-
stituencies the last date will be to-
morrow-14-3-1964. 

~ ~ : ~r I<~ ~'i{ ~ fr. ~~ 
'!'iT'f IT ~~ ;;fim iifi'i '!"lJ' f<'l":n iftIT 
~, ~~ ;;filff ~i 'Tcf;'9' f<'l'~T ~r ~r 
!!1Tl: r"";~fi f ll'f[ 'fifl'( r,,;'Iff, or fq,;a'r if; 
~~'fi ¥i ? 
Mr. Speaker: He wants to know 

whether those who kidnapped some 
of the voters were the supporters of 
Mr. Phizo? 

Shri Bibudhendra Misra: There 
were some aliegations of kidnapping, 
not by the supporters of Mr. Phizo but 
by others; but it was found that the 
allegations were baseless. 

Productivity Council 

·571. Shri Harish Chandra Mathlll': 
will the Minister of Industry be 
pleased to state: 

(a) whether Government has asses-
sed the impact of the working of the 
Productivity Council; 

(b) what is the working programme 
of the Council for 1964-65; and 

(c) the expenditure incurred by the 
Council so far and the sources of 
income? 

The Minister of Industry (Shri 
Kanungo): (a) to (cl: A Eltatement is 
laid on the table of the House. 

Statement 
('II) No formal assessment of the 

working o~ the Productivity Council 
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h'BS been made by Government but 
the Council has itself been evaluating 
its various activities from tim;.) to 
time. 

(b) During 1964-65, it is expected 
that the National Productivity Council 
will organise 350 training courses 

Name of the trai~iT'g course 

with the participation of about 6,000' 
persons. 

Some of the important training pro-
grammes planned exclusively by 
NPC (other than those through Local 
Productivity Councils) for 1964-'65 are· 
as follows:-

Place Date 

(a) Industrial Engineerir g Madras 
(b) Training h Management for i-J:igh~r 

June '64 to Nov. '64. 

May/JuT'.e 19114. Productivity. . . . . Srinagar 
(e) Special I'ldustrial M''lagement Pro-

gramme for Army Personnel facing 
early retire'l1lent . . . . Delhi March/April 1964. 

MaY!Ju~e 19114. 
(d) Integrated Programme for Base repair 1 

Depot, Kanpur 
(e) Indian Air Force, Kanpur Hyderabad. 

and J AIIwyn Metal Works, HyJerabad 
(f) Top Management Programme spon-

sored by Asian Productivity Organisa-
tion . . . 

(g) Four Seminars . 
(h) Training in Productivity 'Tech'nique~ 

Sept'/October 1964. 
Jar.uary 1965. 

for Building Industry Delhi April/May 19114. 

2. Incompany Training Programme: 
Besides the above training pro-

grnmmes, In-company Programmes 
are arranged on the premises of 
individual companies, meant exclu-
sively for their employees. Fifty such 
programmes in different subjects have 
been planned for 1964-65 in collabo-
ration with Local Productivity Coun-
cils. 

3. Integrated Programmes: Nation-
al Prooductivity Council has 
planned that during 1964-65, six inte-
grated programmes will be organised. 
An integrated programme consists of 
a series of short courses organised to 
cover all key peI\Sonnel of an organi-
sation. The objective of these short 
courses is not to develop specialists, 
but to acquint the existing personnel 
with modern techniques, practices 
and procedures of effective operation 
in their respective fields of work and 
to give a productivity bias to their 
operations. 

4. Training Manuals: During 1964-
65, National Productivity Council hu 
planned to develop Training Manuals 
on the following subjects: 

1. Quality Control 
2. Training of Trainers 
3. Cost and Budgetary Control 
4. Industrial Safety 
5. Management Development 
6. Marketing and Sales 
7. Production Engineering 
8. Work Study in Textile Indus-

try 
9. Recruitment and Selection 

10. Job Evaluation 
11. Work Sampling 
12. Supervisory Development 
13. Work Study 
14. Productivity programme for' 

Workers 
15. Office Management 
16. Communication and Grievance· 

procedure. 
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17. Material Management 
18. Personnel Management in 

Industrial Relations 
19. Human Relations. 

The above training manuals will be 
·used by specialists of National Pro-
ductivity Council and Local Producti-
vity Councils and other professional 
trainers working with professional 
training organisations and training 
department of industries. 

5. Seminars and Confc"ences: About 
125 Seminars, Conferences and Sym-
posia will be organised by National 
Productivity Council during 1964-65 
under the auspices of Local Produc-
tivity Councils and other organisa-
tions. It is expected that approxi-
mately 8,000 persons will partic'pate 
in them. National Productivity 
Council has decided to orl<anise u 
national conference for training exe-
cutives in December, 1964 at New 
Delhi. 

6. The Foreign Training Prog-
rammes: The programme for 1964-65 

-will consist of the following: 

(a) Advanced training abroad in 
Management and productivity Tech-

.niques. 

The programme presently 
committed is for 25 fellow-
ships under US-AID. Addi-
tional 25 fellowships for 
training abroad may be' 
available depending upon 
additional funds. Aid has 
also been requested for this 
programme under the 
Colombo plan and from the 
Government of France. It 
is expected that aid may be 
available from the Govern-
ment of West Germany also 
for training abroad. 

(b) Study Teams: Under US-AID 
two study Teams will be sponsored in 
the following subjects depending on 
the funds becoming available during 
thc year: 

(i) Role of Labour in producti-
vity. 

(ij) Industrial Engineering in 
Productivity. 

7. Productivity survey and Imple-
mentation Service: During 1964-65, 
this service will cover about 20 indus-
trial undertakings, both small and 
large. 

8. Fuel Efficiency Service: At the 
instance of the Government of India, 
NPC has established a Fuel Efficiency 
Service to investigate fuel and heat 
utilisation practices in industry, advise 
industry on improved tcchniques of 
utilisation and train management and 
technical personnel in such techni-
ques. The service was formally inau-
gurated on the 15th February 1964. 
and will commence operation in 
industrial areas of Bombay very 
shortly. 

(c) During 
31st March, 
incurred an 
TIs. 78 lakhs 

the five years ending 
1963. the Council has 
expenditure of about 

as below:-

._-------
Year 

1958-59 
1959-60 
1960-61 
1961-62 
1962-63 

4' 84 1akh 
12' 88 laklis 
16' 30 lakhs 
21'69 lakhs 
22' 35 lakhs 

78·061akhs 

The sources of income of the Coun-
cil are grant-in-aid from the Govern-
ment of India, sale proceeds of its 
publications, and recovery of specia-
lists' charges for services rendered to 
industry and industrial personnel. The 
amount indicated obove does not 
include the expenditure on the Coun-
cil's programme of training abroad 
and productivity study Teams, financ-
ed by foreign Governments, the details 
of which are not available. 

Shri Barish Chandra Mathur: The 
statement says: "No formal assess-
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ment of the working of the Producti-
vity Council has been made by Gov-
ernment". May I know whoat supervi·· 

. sion, control and direction the Govern-
ment exercise when they are spending 
more than Rs. 22 lakhs a month over 
this Council, and why no assessment 
was made by the Government? 

Shri Kanungo: The Government 
feels that it is too early to assess the 
working of the Council. From the 

·very nature of the work of the orga-
nisation, we feel that it is too early 
to have any objective assessment of 
it. The programme of the organis-a-
tion is always approved by the Gov-
ernment and they keep a watch over 
it. 

Shri Nath Pai: What a reply! In-
deed, a very enlightening reply! 

Shri lIarish Chandra Mathur: Is it 
a fact that there has been a change of 
the Chairman. Dr. Lokanathan was 
the Chairman, then he got out, then 
another gentleman by name Shri 
Ayyangar came, then he got out and 
again Dr. Lokanathan came in. What 
·explains this change? Has it anything 
to do with the working of the Pro-
ductivity Council'! 

Shri Kanungo: No. Shri Ayyangar 
wanted to resign from this chairman-
ship for personal and business reasons. 

Shri lIarish Chandra Mathur: The 
qucstio.n was why Dr. Lokanathan 
was rC'moved and Shri Ayyangar was 
appointed? 

Shri Kanungo: Dr.· Lokanathan 
wanted to resign for about two years. 
We persuaded him to remain but he 
insisted on r!'signing. Now again he 
bas bcen persuaded to accept it. 

Shri Sham Lal Saraf: May I know 
whf'ther some rcports have been com-
ing to the Ministry with regard to the 
different units of this Productivity 
Council a\l over the country? Apart 
from having an assessmcnt of the 
Productivity Council as a whole, may 
I know whethcr reports are coming 
from the different units of this orga-
nisation spread over the country and 

which are separate from the central 
one; if so, whether they go to prove 
that those units of the Productivity 
Council are working satisfactorily or 
not? 

Shri Kanungo: There are about 40 
local Productivity Councils. Mostly 
they have their own resources and 
their reports come to the Govern-
ment. 

Dr. Rallen Sen: Severn! teams were 
sent abroad on behalf of this Produc-
tivity Council. We gather that certain 
reports have becn sent by these 
teams. Have the Government made 
any assessment of those reports; if 
so, what is the result of that assess-
ment? 

Shri Kanungo: The reports are 
always placed in the library and 
sometimcs on the Table of the House' 
also. The Government watch the 
results of it, in the sense that they 
see whether thosc who have had the 
advantagc of training are able to and 
impart the same in the country in 
the local programmes. By and large, 
they do it. 

Dr. L. M. SiRghvi: May I know 
whether Government are aware that 
thcre have been a large number of 
complaints in the administration of 
the foreign training programme of 
the Productivity Council; if so, maJ' 
I also know whether the Government 
are aware that there are any set 
criteria for the selection of such 
foreign trainees or whether the selec-
tion is made entirely on a personal 
and patronage basis? 

Shri Kanungo: The Government 
has not reccived any complaint so far 
about the selections and regarding the 
method of selection. 

Dr. L. 1\1. Slnghvl: It is time you 
concerned yourself with this matter. 

Shri Kanungo: The National Pro-
ductivity Council has a process of its 
own which is objective. 
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SIui Bhagwat Jha Azad: Since the 
Government has emphatically denied 
that charge in answer to the question, 
may I know if it is a tact that most of 
the trainees who are sent abroad are 
connected with big industries· which 
themselves can afford to send people 
for such training? 

Shri Kanungo: There are some who 
are connected with big establishments 
but it depends upon the nature of the 
subjects in which training is given. 
Take, for example, paper industry 
where there are only big establish-
ments and no small establishments. 

Shri Bhagwat Jha Azad: Is it not 
as much as 75 per cent.? 

Shri Kanungo: No, it is not 75 per 
cent. The reports are placed on the 
Table and they are also debated upon 
sometimes, though not every year. 

"ft ~ ~ : ~T wm ];I"m'Rftit 
~~ '!il RllT ;;mrr t, ~ 'Ii) ~ f~ 
~~~~ri? 

~T ""T"TT : ~ 'SIl6f¢qif 
~mi 'liT ;;rT wm f~ ;;mrr ~, ~ 

~ 1T'fifi]'c: ~ fc::tlT ;;mrr t I <'i'r~ 
'SITsf~ mfm:;n '!il !(o-!(o ;ijf~ 

q;: ~ f~ ;;fTm ~ -!(o ~ " 

Wf~ f~ ~ '5:l!im' ~r ~ ~!(o 
me: ~ 'SIl6f¢-m <tffl'mi ~r 
3'1 

steel Production 

-672. Sbri Sham La] Saraf: Will 
the Minister of Steel, Mines and 
Heavy EnPneering be pleased to 
state: 

(a) whether it is a fact that a target 
for production of steel and availabi-
lity of necessary raw materials like 
iron ore, coal and lime-stone has been 
set up for the Fourth Five Year Plan; 

(b) whether an urgency has been 
felt to employ a 'Task Forc'!' to engage 
itl'elf in multiplicity of tasks like, geo-

logicaf investigations, evaluation and 
co-ordination, laboratory investiga-
tiGns; and 

(c) if so, the action taken or under 
contemplation in this regard? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Sullrama-
mam): (a) The Steering Group which 
has been set up to help the Gov-
I!rnment to formulate its Fourth Five 
Ye'3r Plan fOr iron and steel is wrok-
ing on the basis of a target for pro-
duction of rolled mild steel of 13 
million tonnes or 17 25 million tonnes 
of ingot steel. Steps are also being 
considered to ensure raw materials 
availability fOr such a programme fOr 
steel. Thc final toarget for steel pro-
duction in the Fourth Plan will be 
determined by Government after tak_ 
ing into account all relevant ractors 
when the Fourth Plan programme is 
finalised. 

(b) and (c). Various organisa-
tions like the National Metallurgical 
Laboratory, Indian Bureau of Mines 
and Geological Survey of India, Cen-
tral Fuel Research Institute, Hindus-
tan Steel Limited, and Government 
Consultants Mis Dastul" and Co. have 
already been geared to the various 
tasks inherent in the development 
programme for iron and steel in the 
Fourth Plan. 

Shri Sham La} Sara': May I know 
if the required quantities of lime-
stone,· coal and iron ore have been 
made procurable before we launch on 
the Fourth Plan? 

Shri C. Subramanlam: Yes, Sir. AD 
estimate has been made with regard 
to the requirements of iron ore, coal, 
1ime~tone, ddlomite and manganese 
ore and all steps are being taken to 
further this task. 

Shri Sham Lal Saral: With regard 
to the geological, laboratory and other 
investigations, have Government and 
the officers entrusted with this task 
assured themselves that qualitatively 
also we have the required raw mate-
rials to manufacture steel on the scale 
proposed? 
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Shri C. Subramaniam: Yes, Sir. 

Shrl Sivamurtb, Swamy: May I 
know which area of the country has 
the richest percentage of iron ore? 

Shrt C. Subramaniam: As far as 
iron ore is concerned, Bellary-Hospet 
area contains the richest iron ore. As 
far as coal is concerned, it is the 
Bihar-Bengal area which is the 
richest in coking coal. Lime-stone is 
available in Madhya Pradesh. So 
also .dolomite. 

Shri Barish Chandra Mathur: The 
other day the hon. Minister stated that 
the biggest shortfall in coal produc-
tion was because of less utilisation by 
the steel industry. I think it was 4 
million tons though I do not remem-
ber the exact figure. Where was the 
mistake? Was it in planning the uti-
lisation of coal in the industry? If so, 
what accounts for this short utilisa-
tion? 

Shri C. Subramaniam: When the 
estimate was made, it was expected 
that we would be utilising about 900 
kilograms per tOn of pig iron. M a 
matter of fact, it has come down quite 
considerably. That is one aspect of 
it. Secondly, the Third Plan expan-
sion programme has been delayed to 
a certain extent-by about 18 months 
in two cases and about a year in the 
case of Bhilai. That has also lessen-
ed the consumption of coal during the 
Third Plan period. 

Shrimati Benuka Ray: Has any 
proper assessment been made of the 
type of steel that will be required so 
that production may be planned 
'accordingly? 

Shri C. Subramanlam: Yes, Sir. 
That is also taken into consideration. 

Shri Inder J. Malhotra: May 
know if the expansion programmes 
now undertaken at the various steel 
plan,ts, especially at Bhilai, are prQ-
ceeding according to the targets set 
or whether any difficulties are being 
felt? 

Shri C. Subramaniam: As I have 
already stated, there was some delay 

in taking these things up; but now 
they are going according to schedule. 

'11 IIIr.r.f ~: o:rT~ if; 'ifT ~ol 
~"( ~iJ ii\T ~ ~, ~ if; f~ :or) -q-
lielf"(?:l~ If,t G!~m t ~ if; orr't II 
Iflfr !AT'f;f 11;~ f~r ~ fifi" fifi"a'ol ~ 
~ ~ fl:r.r ~~ ? 

Shri C. Subramaniam: When the 
steel plants are started the raw mate-
rials will be made available; other-
wise, the steel plants cannot run. 

Shrimati Savitri Nipm: May I 
know whether the various organisa-
tions which have been asked to inves-
tigate and submit a production plan 
have submitted their final reports 
and if the answer is in the affirma-
tive', what are the main recommenda-
tions which they have made? 

Shri C. Subramaniam: With regard 
to the future steel plants to be 10C'3ted 
We set up two organisations to look 
into it. One report has already been 
received with regard to ele Goa-Bel-
lary-Hospet region. With regard to 
the Visakhapatnam-Bailadilla region 
it is expected that the report will be 
available before the end of this month. 

Shri Nath Pai: The hon. Minister 
has stated that the target for the 
Fourth Five Year Plan would be of 
the order of 13 million tons of finished 
steel. In view of the fact that the 
Bokaro production constituted a very 
big factor in the total estimated steel 
production for the Fourth Five Year 
Plan and in view of the difficulties in 
which this plant is running, may I 
know how the hon. Minister expects 
tha t the target will be fulfilled and 
whether it is true that the original 
cooling off of intere~t on the part of 
the American industrialists has re-
cently revived and there is a fresh 
interest in it? 

Mr. Speaker: How long is the sup-
plementary? 

Shri Natb Pal: How is the target 
expected to be fulfilled if the major 
factOr is not there'! 
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Mr_ Speaker: Now he should judge 
it himself. 

Shri Nath Pai: This is to elucidate 
what I want to know. 

Shri Nath Pai: This is to elucidate 
to implement projects in the Fourth 
Plan that we must, it requires ad-
vance action with regard to those pro-
jects in the Third Plan_ Therefore we 
are learning on the basis of the ex-
perience that we have gained from the 
Third Plan and we are trying to take 
all advance action necessar), required 
for the purpose_ 

Shri K. C- Pant: On the average, 
how much time has elapsed between 
the initiation of a steel plant project 
and its complction in the caSe of 
plants set up by Govcrnment So far 
and what is the Government's esti-
mate of this periOd for steel projects 
in the Fourth Plan? 

Shri C_ Subramaniam: A new plant 
can be implemented to a stage of 1 or 
1-5 million tons between 3! and 4 
years provided the credit availability 
and alI other things are cleared in 
time. The main delav with regard to 
the expansion programme was due to 
the fact that We did not get the credit 
clearance in time. 

Shri Sivamurthy Swamy: So many 
times the hon. Minister has said that 
the steel factory will be established 
near Goa and Hospet which is rather 
confusing because Goa and Hospet are 
200 miles apart. May I know whe-
ther the steel plant is going to be 
established in Hospet or in Goa re-
gion? Goa and Hospet are just like 
north India and south India. 

Mr. Speaker: Will that also be 
only 200 miles? 

Shri C. Subramanlam: It is not so; 
as far as the steel industry is concern-
ed it is one region. That is why we 
have appointed a technical committee 
to go into it and advise Ul! where it 
should be located. We have just now 
received the report. 

Heavy Engineering Corporation, 
Ranchl 

+ 
(Shri Vishwa Nath Pandey: 

"5'75.-< Shri Mohammad Elias: 
L Shri Yamuna Prasad Man(1aI~ 

Will the Minister of Steel Mines. 
and Heavy Engineering be pieased t()· 
state: 

h) whether it is {1 fact that Govern-
ment propOse to constitute a high level 
Committee to enquirre into the recent 
fire at the HeavY' Engineering Corpo-
ration at Ranchi (Bihar); and 

(b) if so, when and the terms of 
r"ference of this committee'? 

The Minister of Steel, Mines and 
Heavy Eng-ineeriRg (Shri C. Subra-
maniam): (a) and (b). Some very 
senior officer or a retired J lldge of the 
High Court will SOon be appointed to 
enquire into the lapses or the Manage-
ment, if any. during the recent fire 
incident at the Heavy Engineering 
Corporation, RanchL The terms of 
reference for this enquiry are under 
consideration of the Government. 

1IiI~' f.m;.n~ ~ : ;;f"j 'f.lf"fl<:T 
~ <m,qj7!!T., .q: 'f.Tli re ~, 'fll'T ~if 

.q: ~ '1ft fTol'TT iToT f~'«i f'f.1TT :;rr:rm 
Gf'i';f 'f.7:-T if; f<-:rn; ? 

Shri C. Subramaiam: That is a 
police inquiry to find out who was res-
ponsible for this incident. But whe-
ther there were any lapses on the 
part of the management is quite a 
different question. That will be gone 
into by this inqUiryL 

Dr. L. M. Singhvi: May I know 
whether before the inquiry is insti-
tuted or it is begun, it is proposed' 
that certain officials would either be' 
placed under suspension or will be' 
removed, or is it that this has already 
been done? 

Shri C. Subramanlam: It has al-
ready been done. Some of the top 
officials have been removed. 
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Dr. L. M. Singhvl: I want to know 
who the persons are. 

Mr. Speaker: Can the Minister give 
tho.;e names? 

Shri C. Subramaniam: Yes, Sir. 
The Chairman is no longer the Chair-
man there. He has been placed else-
where and' the Director (Personnel) 
has been asked to take leave and he 
has taken leave. 

Shri Barish Chandra Mathur: What 
are the prima facie allegations against 
them in this respect and may I know 
wheth'"r they were accepted when yOU 
removed these officials? 

Shri C. Subramaniam: First of all, 
as far as the police investigation is 
concern~d. it is still pending and the 
final report has not yet been submit-
ted. But as far as the management IS 
concerned, the very fact that the fire 
took place there and it was not de-
tected for more than 2 or 3 hours 
shows that there were lapses on the 
part of the management. So, I thought 
an immediate action should be taken 
and that is why pending inquiry they 
have been removed. 

Shri Bhagwat Jha Azad: Is the 
hon. Minister aware that among al-
most the entire section of labour and 
others who work there at Ranchi 
there is resentment that the highly 
placed officers are responsible for this 
mismanagement? Why is it so late 
for the Government to set up an in-
quiry against these officers? 

Shrt C. Subramaniam: First of all, 
the police investigation should be 
over-there should not be any inter_ 
ference with that---'1o find out who 
was actually responsible for the inci-
dent. . But meanWhile I am trying to' 
find out iI proper officer to inquire in-
to it. At first, one Or two officers 
agreed but later they backed out. I 
have to fix a proper person to inquire 
into it. 

Shri Maheswar Naik: May I know 
what was the equipment damaged by 
the fire and whether it has been re-
placed? 

Shri C. Subramaniam: There can-
not be immediate replacement. It is 
being examined whether any of these 
machines can be salvaged and to what 
extent replacements are necessary. 

Dr. Ranen Sen: Has the Govern-
ment made any assessment of the 
actual amount of loss due to this fire? 

Shri C. Subramaniam: I have al-
ready answered this question. It is 
estimated that machines of the value 
of Rs. 35 lakhs have been damaged. 
But what is the actual damage to these 
machines is being properly assessed" 
now. 

~~:m'1'~;;rr~if~ 
otT ;;fr ~ ~, ~ ;:n:r \ft ~lfl' f~, 
f<i1Sf ~ f~T l1<I'T ~ m<: ~'i<fifrII'U 

~1 ~T-l 'fAT ~, ~ ~if6fCITlf~T ~T .n 
f\iffi-l 'I1T 'f.TlJ'lmi ~, ~ ~ <Fff ~ 1'« 

~.~ ? 
;;rT'li'1' . 

Shri C. Subramaniam: No such re-
presentation has come to me. 

a'~'\m ~ ~ ~'~q 

+ 
* f Pi() ~ qruitr 
~\9~. l Pi() ~~ ;n~ 

'fliT ~a, I.II'A 1If~ lm:l t~­
f~ If,;rT ll1: Gf:iT8' 'fiT '!''fT m 
f<t> 

( 'fi) lflfr :ifT!fT;ft fml ~r.tT 
~I<r m'l1<f,<:UTT ~ ~~ar flffl"f fiifij'-l 
;a-~Tm ~ fq;r.r~ 'fiT1i''filf 'fol' ~~ 
fifill'Tl!fr,;f~iff5ff~f~I'if', 9~~~ 

if ~ f'rn'r I!fT ; m<: 
(~) lff~ ~t. (IT ~T l!l;lf fij'q;IT'l:W 

lflfr ~ ? 
The Minister of International 'rrade' 

(Shri Manubhai Shah): (a) Yes, Sir. 
(b) The report mainly deals with:-

(i) Development of iron ore mines 
in Daitari Tomka area, trans-
port arrangements from mines 
to the port and development 
of Paradip port, and also 



, 
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(ii) development of ancillary in-
dustries based on coal, deve-
lopment of fisheries and set-
ting up of pig iron plants etc. 

Shri Maheswar Salk: May I know 
whether this survey has also includ-
ed any scheme of development of the 
mineral belts lying far away from 
these territories and connecting those 
mineral belts with the. port areas? 

Shri Maaubhai Shah: This does not 
include all the developments possible 
in Orissa. Thi~ only includes the 

'specified area in Daitari Tomka terri-
tory. 

Shri Maheswar Naik: May I know 
whether as a result of the investiga-
tion, the Japanese agency which is co-
operating has offered any aid towards 
meeting the foreign exchange re-
sources required for the development 
of these mines? 

Shri Manubhai Shah: Yes, it is the 
intention that the sale of iron ore will 
be one component. and all other assis-
tance or credit to be offered by the 
Japanese for various development 
complexes will be the second compo-
nent. 

Shri Ranga: May I know whether 
this report will be published and whe_ 
ther any efforts are being made by the 
Government of India to have some co-
ordinated consultations with the 

'Orissa Government in order to see how 
far the recommendations made by this 
mission can be implemented both by 
the Union Government and also by 
the Orissa Government7 

Shrl Manubhai Shah: Actually, the 
'Orissa Government are piloting the 
entire work. So, they are very much 
in the picture. We are co-ordinating 
·at the other end. 

Shri Kanga: May J know whether 
the report is published? 

Shri Manubhai Shah: As far as the 
report is ocncerned, these are all 
technical reports of digerent types ... 

Shl'i Ranp: Will at least a sum-
mary of it be published? 

Shri Manubhai Shah: It is not like 
the report on the working of any par-
ticular body, but it is a report of tech-
nical experts. They send different 
types of reports. Therefore, only the 
broad recommendations will be before 
the House, but the technical reports 
as such are not published. 

IltT ~ f~ : 'flIT ,,·~~m iii 
~ ~;;l1R tTq;:\~ lfirl<:<i ~~m of,) 
~ if, m~ "f.IlR ~ q~ ~ 

~ tTit ~ 

~ "I'i!:Rzf : ~"/' ~<f <f;T 

~ .q: <i'f 'iTF1'f. ~T. ~ 

Shri Ramachandra Ulaka: May 
know any assistance was offered or is 
being offered by Japan to Orissa for 
its development programmes, and if 
so, the detaIls thereof? 

Shri Manubhal Shah: Yes, the 
Orissa Government arc very much in 
the picture and they haVe provided ihc 
money and the funds. 

Shrimati Savitri Nigam: May I know 
whether this survey mission has 
visited any other State lind made any 
investigations in any other State? 

Shri Mlanubhai Shah: Yes, there are 
several programmes. The master plan 
for development of iron ore for export 
runs into as. 308 crores, and I had the 
privilege to lay a broad picture of it 
before the House. It develops Bellary, 
it develops Bailadilla, Kiriburu, 
Madras iron ore, Central Provinces 
deposits an,1 various other deposits in 
Mysore and other States. 

Supply of Cotton by U.S.A. 

+ r Dr. Lal M. Singbvi: 
"5'7'7. L Shri Vishwa Nath Pandey: 

Will the Minister of Industry be 
pleased to state: 
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(a) whether the United States are 

.supplying ind;a increased supplies of 
COttOIl under P. L. 480; and 

(b) if so, the quantum and value of 
the cotton to be supplied, and the 
purposes of the increased supply? 

The Minister of Ind1l9try (Sbri Kan-
ullgO): (a) and (b). The U. S. Govern-
ment have recently agreed to alIocate 
to India under P.L. 480 3,00.000 U.S. 
bales of cotton worth about $47 million 
(Rs. 22.3 crores). 

Dr. L. M. Slngbvi: May I know whe· 
ther there is any specific stipula.tion in 
respect of these ,upplies either in th 
PL-480 or any other ancillary agree 
ment between the Government of India 
and the Government of the USA, 
particular Iy in respect of their utili-
sation? 

Shri Kanungo: Yes, one of the 
conditions is that the normal import 
from other sources should not be cut 
down. 

Dr. L. M. Singhvi: To whom are 
these cotton supplies likely to be or 
proposed to be channelised? Are there 
a·ny criteria for such channelisation of 
these cotton supplies? 

Shri Kanungo: It is only the consu-
mer mills which have used this type 
of rotton in the past, which would be 
allowed to import it. 

Dr. L. M. Singhvi: May I know 
whether there are a·ny criteria for the 
channelisation of these supplies? 

Shri Kannngo: The criteria are the 
staple length and the past use. 

Shri C. 1\<1. Kedaria: May I know 
what incentives are given to the 
growers so thilt we may not have to 
import the equivalent type of cotton in 
future? 

Mr. Speaker: Tha.t is a different 
question altogether. 

Shri Kanungo: I suppose that that 
does not arise out of the main queation. 
2442 (Ai) LSD-2. 

!If) ~ qNq: illIT ~ ~ 

~ ~ lfil lfilil ~ ~ ~ ~ ~fli>l 
~ limf >;IT ,~ ~ lIT ~ mq~~lfi ~ flfi 
'flo l!;<'t o 'te;o if, J;i~ ~{ J;int I 

!If) ~) : ~ ~ ll~ ~>iT 
<m:' ~ tmfl ~ ,,;f f~ lfil <JlrTflfi \i,1IR 
~,'f; 11' cr~ ~ ~Rfl ~ I ~Tlf ~h: ~ lfi'flif 
~ "IT1l.l ~., \"Pili if~r ~ ~;;rce ~ (in: 
W: ~q.;IlfiT ~ I 

Shri Bhagwat Jha Azad: May 1 
know whether this import of about 
three lakhs bales worth about Rs. 22'3 
crores is made ill the general interest 
of the consumers at large, that is, the 
middle class people, or whether it is 
going to be a specialised variety 
intended for a specialised class? 

Shri KaBungo: This is 
mostly to produce me:iillm 
cloth. 

intended 
quality 

Shri Tridib Kumar Chaudhuri: May 
I know whether this cotton would be 
imported on Government account 
directly by Government and then dis-
tributed '0 the consuming mills or 
whether the mills will be allowed to 
negotiate and ;mport directly on their 
own account? 

Shrl Kanungo: The price is settled 
and the terms are settled, and it is II 
Government-to-Government arrange-
ment authorise the consumer mills or 
actu~l users as we calI them, to take 
the shipments. 

Shri Reda: Since this import is in 
excess of the normal import every 
year will this be sutllcient for the 
next'two Or three years' requirements? 

Shri Kanungo: No, this is much less 
than the normal imports. 

Rourltela Steel Plant 

+ 
{ 

Shri SubodhHansda: 
.578. Shri M. L. D\\'ivedl: 

Shri D. I. N!lllt.~ 

Will the Minister of Steel, Mines ani 
Heavy Enclneering be pleased to 
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.tate: 

(a) whether it is a fact that the 
German Technical Team durina its 
visit to Rourkp.la in December, 1911S 
was not satisfied with the labour per_ 
formance in the Steel Plant; and 

(b) if so, whether the team made 
any suggestions to improve the per-
formance? 

'!be RiDlster of 8teel, Mines and 
Heavy Engineerinl (Sbrl C. Subra-
manlam): (a) and (b). H.E.Mr. Walter 
Scheel, Minister for Economic Co-
operation in the Federal Republic of 
Germany accompainec:i by some 
officials visited Rourkela in December, 
1963. During discussions with Hindus-
tan Steel, th(' German team made Ii 

general observatiOn that labour dis· 
cipline in thE' )jlant should improve in 
order to improve the performance. No 
specific suggestions for improving 
labour perfornlance were, however, 
offered by the German team. 

Sbri Subodh Hausda: What is the 
labour performancE' in our country at 
present as compared to that in Ger-
many? 

Sbrl C. Subramaniam: I am afraid I 
cannot immediately give the com-
parative performance of the two. 

Shpj Snboc1h Ban!!ll1a: Are the labour 
unions also responsible for this bae' 
performance? 

Sbrl C. Subrarnaniam: In Rour-
kela, there arl' too many labour union~ 
comDeting for recognition. Most of the 
In''our troubles are to be traced to 
this. 

Sbri B. K. Das: Did the Solveen 
Committee go into this question and 
make any ~uggestions for improving 
labour performance? 

Sbrl C. Subramaniam: Yes, every 
team visiting Rourkela has taken 
note of the labour indiscipline there 
and labour slackness there. It is r 
continuing trouble and we are taking 
all possible ~teps to improve the 
situation. 

, Sbrl .... 'a: Is anything being d~e 
,. to give the labour there regular traID-

ing as weIl as rp.fresher training from 
time to time to raise the tempo of 
their efficiency? 

Sbrl C. SubrlUllADiam: It is not the 
efficiency of labour whiCh is involved: 
it is the question of the functioning of 
too m&aI'Y labour unions there, a race 
for recognition, and .because of this 
race, putting forward all sorts of 
demands and creating difficulties there. 
They start. their own strikes and slow-
down movements and ultimately it 
leads to inefficiency in the work~ng or 
the plant. 

Shri Natb Pai: Was an effort m.ade 
by Government to point out to the 
foreign mission. in order to maintain 
the fair name of Indian labour, who 
should be the principal builders of 
socialism, that this alleged indiscipline 
was thl' result not only of rivalry but 
the alleged 50-called indiscipline is the 
direct pro1uct of the fostering of un-
representative unions which the GQv-
ernment intiulges in? 

Shrl C. Subramaniam: No union ha5 
yet been recngnised there because 
there is keen competition, and the 
matter has also gone to court. There-
fore, there is nO question of pOinting 
out inefficiellcy of Government in this. 
H is a question of the functioning of 
labour unions 

,,) W1ro1ll f~ : ~ ~<:lf.P if.) 
lI"il. GCIT 'q~' 'l.1f.T ~ fif. ~'i ~1 7!,f;p;r;;) it· 
ifiT<:1Ii ~f~I' ~T ;t'r ~ ffT ~~ 
~f"!lM) <Ft '-leA ~'17: l1.tfn;~ ~ it 
f<"""1it 'flIT ~<:<m: <i~ Sl"1<lQl ~ <{cT 

~r ~ I 
Sbrl C. Subramaniam: That is a 

question of general labour policy. 
Therefore, it is a matter which will 
have to be investigated. 

Shri C. Subramanlam: That is a 
known to the Minister that the tri-
parrtite Labour cOlllfe.rence and the 
Ministry of LabOur of the Government 
of India have laid dOWn in their code 
of discipline a specific procedure for 
recognition of unio.ns? What prevents 
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Government from adopting that pro-
cedure in recognising tJ:e most repre-
sentative union? 

Shri C. SlibramanJam: In this case, 
a verification was made by the Oriss3 
Government, and when they were on 
the eve of taking a decision, one union 
went to court oand got an injunction, 
an:! it is stilI pendi'ng. And it is 
not only a que~tlOn of recognising a 
particular union. As soon as a parti-
cular union is recognised, the other 
unions start all sorts of troubles, so 
that they may be recognised later on 
as the most representative union. 

Shrimati Savitri Nigam: May 
know whether this team has also 
po'nled out that the labour welfan' 
activities ha\'c, also been ignored by 
the management, and that is why tM!re 
is unrest amCJng the labour? 

Shri C. Subramaniam: No, Sir. No 
such thing wa~ pointed out. 

Foreign Pr;vate Capital in Steel 
Industry 

+ 
• SRI r Shri Maheswar Naik: 
. 'L Shri P. C. Borooah: 

Will the Minister of Steel, Mines 
and llea,'Y Engineering be pleased to 
state whether Government are con-
templating to effect a shift in their 
steel policy in order to facilitate 
participation of forei,gn private capital 
in thE' Steel Industry? 

The Minister of Steel, Mines and 
Heavy En,ineering (Shri C. Subra-
maniam): No, Sir. 

Shrl Maheswar Naik: May I know 
whether it is 1I0t a fact that the hon. 
Finance Mi'lllster in his Budget Speech 
made certain suggestion·s that foreign 
capital would be invited for partici-
pation in the ~teel plants etc? 

Shrl C. SUliramaniam: My undeT-
standing It that it had no reference to 
steel pla·nts. 

Shri Nath Pai: Is there any truth in 
the reports appearing in a section of 
the press that the American interest in 
Bokaro whiuh cooled of! has again 

begun to revive, and that some pri-
vate parties fl'()m the United States 
have cOme here to display this in-
tetest in the steel plant? 

SbrJ C. SlIbramaniam: FOr Bokaro 
we have to acquire equipment from 
foreign countries. Naturally, machi-
nery makers are interested in supply-
ing these things, and America is oile 
of the countries taking interest. 

Shri Sham L:d Saraf: Muy I kno'" 
if it is contemplated to get foreign 
capitoal for capital goods as tar as the 
futUre expansion of the present steel 
plants is concerned? 

Shri C. Subramaniam: At present 
there is ab~o!'..1tely no intention of hav-
ing equity participation either of pri-
vate capital within the country, cr 
private capital outsi1e the country in 
setting up public sector plants. 

Mr. Speaker: Shri P. C. BorooaJ,. 
Shri P. R. Chak.raverti. ShrimatI 
Savitri Nigam. 

Shrimatl Savitrl Nigam: 584 . 

Shri Sham r.:l1 Saraf: 582 has been 
dropped. 

Shri Bhagwat Jha Azad: Yes, Sir. 

Mr. Speal,er: It has been transfered 
to some other d&y. 

Oftice of Iroll and steel COlltroller, 
Clilcutta 

+ r Shrlmati Savitri Nigam: 
·584. ~ Shei P. R. Chakraverti: 

L Shri S. M. Banerjee: 

Will the Minister of Steel, Mines 
and B~avy Engilt'l;erhig be pleased to 
state: 

(a) whether it is a fact that five 
officials of IrOn and Steel Controller'! 
Office Calcutta have been recently 
given' a char;!c-sheet by the Depart-
ment and ·l'CJlIce in connection with 
some graft charge against them; B·nd 

(b) if so, the detaHs thereof? 
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The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b) One gazetted 
officer of the rank of Assistant Iron 
and Steel Controller. Grade I had been 
charge-sheeted and the departmental 
enquiry completed. His case is now 
under consideration in consultation 
with U.P.S.C. Another gazetted officer 
of the rank of Assistant Iron and 
Steel Controller, Grade II and two 
non-gazetted officials of the Ministerial 
gr.ade have also been charge-sheeted. 
They have been asked to submit their 
defence statements. This Assistant 
Iron & Steel Controller, Grade II i~ 

also the subJect of a Police case. H' 
alon.g with five members of the Ste~l 
Trade have been challaned for crimi-
nal conspiracy as well as commission of 
offences under Prevention of Corrup-
tion Act. The case is sub-judice. 

Shrimati Savitri Nigam: May I know 
on what date this particular irregu-
larity, and corruptions were detected, 
and on what date the actual action 
started? 

Shl"i C. Suhramaniam: I am so sorry 
that 1 do not have the dates here. 

Shrimati Savitri Nigam: May I know 
whether the Mmistry has been receiv-
ing seve'ral complaints during the last 
two years, and that no action waS 
taken till this case was caught by the 
police? 

Shri C. Subramaniam: We have to 
actually get seme facts before taking 
action. As soon as some facts were 
ava.ilable, we took action, a.nd t 1·, 
enquiry is proceeding. 

Shri Ranga: In the light of these 
complaints and the action taken by 
the Government, have Governmen 
thought of taking any preventive 
action or given direction to oth£'. 
similar Controllers not only in Cal-
cwtta but also in various other places, 
in order to prevent their repetition 
ag.ai!ll? 

Shri C. Subramaniam: Hon. Mem-
bers are aware that Government was 
very much dissatisfied with the func-

tioning of steel control and thoat is 
why the whole matter was gO!lle into, 
and just now We have made other 
arrangemE'nts for the purpose of de-
controlling certain items and also 
working of the control in respect of 
the other items. I hepe the new 
organisation will work better. 

Import of Textile MachiDery 

+ 
• Shri D. C. Sharma: ~ 

Shri Maheswar Naik: 

585. Shri Yishwa Nath Pandey: 
L Shri Ollkar Lal Berwa: 

Will the Minister of Industry be 
pleased to state: 

(a) whether Government are consi-
dering a proposal for bulk import of 
textile machinery from Switzerland 
for marketing it in the country; 

(b) if so, on what considerations; 
and 

Ic) the value of the imports ~o pru-
posed? 

The Minister of Industry (Shri 
Kanungo): (a) No such proposal 13 

under considcration. 

(b) and (c). Do not arise. 

Shri Maheswar Naik: May I know 
whether the gap between the availabi-
lity and production of the textile 
machinery has been met so far? 

Shri Kanungo: No, it has not been 
met .. . (Interruptions). I could not 
say there is a gap whiCh is met by 
imports. There is no negotiation with 
Swiss sources. 

Shri Maheswar Naik: May I know 
whether the foreign exchange portion 
of OUr imports from other countries 
has been made available by the coun-
tries from which We are going to nn-
port the machinery also? 

Shrl Kanungo: Not the whole ot 
it: part of it. 

""T~: l!lIT~<lTi:I'~~f~ 
If~ ';;1') ~r~ 9;l'mr ~ lii it <mt 'liT 
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<:;~., <:IT <fiJI %, ~f'fi'l l1N l3T?1 ~'ti"rf1 

'+11 ~ 'Itfl ~ 7 

~T ~T''') : 'fit ii:~ff <i~ 1I~~'f 
'fr,r ~ rl1 ~ I 

~T f<fw.n~ ,"q~ '1m ~ ~ 
q-~, ~'ffim<'l l~f~fiFI 'f~ 'f.lfl ~ 7 

~T ~T'f1l) : ofi ~, ~ ~ I 

Shri Dinen Bhattacharya: May 
know whether a large amount of pro-
duction capacity of the existing 
machine building industry in India is 
going to be idle for want of raw mate-
rials? 

Shri Kanungo: Yes; there are diffi-
culties about imported raw materials. 

Shri Nath Pai: In view of the fact 
that most of the machinery ill the 
textile mills in India is totalJy dilapi-
dated and out-dated, what is Govern-
ment's overall plan to rehabilitate the 
machinery? Is it by imports or by 
stimulating indigenous production? 

Shri Kanungo: Both. This has 
been submitted in the annual reports 
of the Government placed before the 
House 

Sbri !\lath Pal: Sir, he is not the 
oracle of Delhi; the reply should be a 
little more elaborate. 

Shri Sivamurthi Swamy: Is Gov-
ernment considering the import of 
small units of spinning by power? 

Shrl Kanungo: No, Sir. 

Shrl K. C. Pa~t: Is It not a fact. 
that Government is trying to promote 
the export of textile machinery? How 
is it to be reconciled with the shortage 
in the country? 

Shri Kanungo: Government is en-
couraging exports of textile machinery 
because we want to get our exports 
when the production goes up and 
when we will have the machinery; it 
is a very small quantity. There are 
certain types of textile :nachinel'Y 
which are not produced here. It is 
only the spinning frames and looms 

produced here; they are not enough 
to meet our immediate demands. 

Shri Heda: May I know whether' 
at one time the textile machinery 
manufacturers were claiming they are 
producing adequate machinery for our 
requirements. 

Shri Kanungo: No; they never 
claimed that. Even in the case of 
spinning frames, etc. they are in 
arrears for more than two years. 

Dr. L. M. Singhvi: Have ,he Gov-
ernment done any perspective plan-
ning in respect of the comprehensive 
rcqu;,0m 0 nts for textile-nachinery 
over a period at fifteen years in this 
country and if so ·what are the results 
of such perspectiVe planning? Is it 
only hand-to-mouth policy? 

Shri Kanungo: It is well known. 
Sir; it is a question of assessment and 
then establishing capacities. 

Dr. D. J. Naik: Is Government in-
tending to import textile machillery. 
for co-operative spinning mills to be 
set up in the country? 

Shrj KanUBgo: Some part of the 
textile machinery to be imported is 
for co-operatives. 

~T 9ir.f~ f~ : ;;rt lI~;ril ,,~7 ~ 
+irifltl "IT <;fi ~, ~T -:'0f'fi'T '3~T~'" 

~rol qQ it ~ ~) lPH ~ 

~T ~~"") Or[ it i!t !~ ,!;;f 
~ it ;:r@ <f.,a- ~ 

Shrimati Savitri Nigam: What fac-
tors have led Government to believe 
that there is shortage of textile 
machinery in the country and why the 
very great capacity in the hand loom 
and ambar charka sector is lying un-
tapped? 

Shrj Kanungo: This factor is so 
well known that I need not reply. 

Shrlmatl Savltri Nigam: It may be 
known, but I would like to have the 
answer. 

Mr. Speaker: He does not agrEe 
with the hon. Member. 
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SHORT NOTICE QUESTION 

Delhi Milk Scheme 

+ r Shri Maheswar Nalk: 

I Shri H. C. Soy: 
Shri Shree Narayan Dall 

J Shri Ram Harakh Yadav: 
SNQ. 9'1 Shri Murli Manohar: 

I Shri Yashpal Singh: 
I Shri Sldheshwar Prasad: 
L Shri P. a. Cbakraverti: 

Will the Minister of Food and Agri-
c\llture be pleased to state: 

(a) whether it is a fact that the 
Delhi Milk Scheme is facing the wor~t 
crisis of its existence because Df the 
heavy drop in supply of milk from 
the rural collection centres; 

(b) whether it is also a fact t.hat 
the costly plants for manufacturing 
butter, ghee and iCD-cream are lymg 
almost idle owking to shortage of 
milk; and 

(c) if so, what effective steps art' 
being taken to meet the situation? 

fte Minister of State In the Minls-
IrJ of Food and Agriculture (Shri A. 
III. Thoma.~): (a) and (b). No. 

(c) Does not arise. 

8hri Maheswar Nalk: May I know 
whether the attention of the Minister 
bas been drawn to a press Jtatement 
flublished in the Hindustan Times on 
the 7th instant under the caption, 
OJ>MS faces worst crisis. Milk Sup-
ply drops", and in which it is alsu 
.rated that the mUk supply has drop-
p!d from &,500 maunds to 3.330 
maunds or so! 

twr. S~er: tie ~ believe the 
one. 'lr tIle other: either the press or 
the Minister. He might choose bet-
ween the two. 

SIpi JtbIuswl!r Naik: I want to 
Uew wtaether the attention of the 

Oral An.wra.. ; 

Minister has been drawn to it, whe-
ther it has been brought to his notice 
and whether it is true. 

Shri A. M. Thomas: That news-
paper report has come to my notice. 
In fact, during that week when the 
newspaper report appeared, we have 
purchased on an average 1,480 quintals 
;)f buffalo milk and 46 quintals of 
cow's milk, altogether 1,526 quintals 
of milk. We have handled, including 
toned milk, roughly 1,42,000 liters of 
milk. That would be roughly about 
3,900 mauncls of milk. 

Shri Maheswar Naik: It is al~o 

stated in ijle salilC rejlort that the offi-
cial spokesman of the DMS had stated 
that the production of milk products 
has dwindled to a trickle. May I 
know whether there is any truth in 
that statement and, if so, how the 
shortage is being met? 

Shri A. M. 'Thomas: That rilpol·t ;5 
not correct. We have handled aboLt 
4,000 maunds. In fact, the quantity 
now being handled is 1,52,600 liter~. 

It is true that due to flooding of :arge 
areas of Uttar Pradesh,-which con_ 
tributes a large share of the milk 
supplies,-in September last and also 
as a result of havoc and destruction 
of fodder crop and also disease of ani-
mals, among the buffaloes and even 
cows our supply h·a. been affected 
to some extent. Otherwise we wouid 
have perhaps procured a l~r.ger quan-
tity, because the target of milk hand-
ling, as far as the Delhi Milk Scheme 
is concerned, towards the end (of the 
third Plan is 7,000 maunds ot milk. 
It may not be possible to reach that 
because of these circumstances. Other-
wise, we would have been able to 
show better progress . 

Shri Inder. I. Malhotra: May 
know what IS the total processing 
capaCity of this plant and how much 
of it ill being utilised and what al'e 
the factors for the target not bein~ 
reached? 

Shri A. M. 'l'IuImu: As I have al-
ready stated, there is progressive in-
crease in the handlimlf. In 1961-62, we 
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handled 86,000 liters. In 1962-63, we 
ihandled 1,15,000 liters. Now, we are 
handlin" as I have already stated, 
about 1,42,000 liters or a little more, 
so that it is progressively increasing. 
As I have indicated, our target is 
7,000 maunds by the end of the third 
Plan. It may be difficult to reach 
that also. There is capacity for the 
plant, but there are ceratin circums-
tances. such as transport difficulty and 
so on. We have to procure the neces-
sary tankers for which foreign ex-
change has to be obtained. Due to all 
these circumstances, we are proceed-
ing a little slowly. We want to conso-
lidate and then grow. 

Shri Nath Pai: Is the hon. Minis-
ter aware that there is a growing sus-
picion. often fortified by the unpalat-
able experience among the ·:onsumers 
of milk. that the milk that is served 
as pasteurised milk is very .>ften a 
cocktsi! of cow's milk, buffalo milk 
and other unm('ntionable ingredients 
and ~ourccs? 

Shri A M. Thomas: Buffalo's milk 
is sold a; buffalo's milk, cow's milk is 
sold as cow's milk and toned milk is 
sold as toned milk. The numher of 
card-holders comes to 1,44.000. In 
stray cases there may be some com-
plaint. But we are trying to see that 
such complaints do not arise. 

Shrl H. p. Chatterjee: Delhi is in 
the heart of the Hariyana belt. May 
I know whether it is a fact that no 
cow's milk of Hariyana is brought to 
Delhi, but milk is collected from 270 
miles-Bikaner---only. What does the 
hon. Minister propose to do in order 
to procure Hariyana milk? 

Mr. Speaker: The hon. Member 
prefers Hariyana milk. Can he supply 
him"! 

Shri A. M. Thomas: We are in 
short-supply of cow's milk. We are 
trying to get cow's milk. 

Mr. Speaker: He is not asking for 
cow's milk, but for Hariyana milk. 

Shri A. M. Thomu: We are settin\: 
up some chillina centres in Punjab, 

and I think larger quantities of Hari-
yana milk will come. 

'" ~,,~ : ifl:IT ~ ~ ~ flfi 
'1T~1 <!Vi'! ~ ;;fiflfi f~ ~ 'fiT 
~mlT ~ ,,~ ~ <:fifi ~~ q~ 
,,~ 1lia- ~ ~T ;;mrr ~ ~'t;: ~'" ~ ~ 
fmilm J!~ ~Rt ~, llf~ ll)', ~T I'I~ 
~;f.T ~rn ~~ifl:IT Cf.1"~')'~? 

Mr. Speaker: He says it t.akea 72 
hours. 

Shri A. M. Thomas: That is not 
correct. Due to inadequate supply 
from the supply regions which I 
have mentioned, namely U.P., per-
haps sometimes it gets delayed. But 
72 hours is not correct. 

'" ~ ~ : ~ ~ ~ 0 0 ;il"" 
<tl ;P-l ~ i{T<:IT ~ Ciif ,,~ "i'~ ~ ~ aT 
~~ if l' fl1<'l' ~ I'!"R'IT ~ I 

'" '"'" ~ : ~1' ~ .n~ ~ 
m 'W '" ifl:IT ~ m;rr OR ~1' 'IlIT ~ 1fT 
~~')C(~m~~? 

~,,~m: ~~iit~flfi 
~.r if~m ~ ~ f;!ffi ~ JAR orl~ 
~ f;!ffi ~ ~~Ifi ~ mil"{ ~~if ~ 
~ ~ fit: ~ or~ ~ ~m OR' ~ 
mrr ~ l:;~ ;!iff , 

Shri A. 1'1. Thomas: We have not 
stopped; we are getting about 130 
maunds of milk from Bikaner. 

WRJrITEN ANSWERS TO QlJF3. 
TJONS 

Goa II'OIl Ore MIn .. 

*5')'3. Shri P. R. Chakravertl: Will 
the Minister of Steel, Mines ... 
Heavy EngiJaeerbla' be pleased te 
state: 

(a) whether it is a fact that pellets 
made out of iron ore 1lDes 1rom Goa 
mines have been found to be ideal tor 
use in blast furnaces for irol\-BIaldalf: 
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(b) whether investigation in some 
metallurgical laboratory has been 
made regarding the economic utilisa-
tion of such iron ore hnes and if so, 
the result thereof; 

(c) whether by a process of wash-
ing followed by floatation, !'eduction 
in alumina aad silica contents is 
achieved with the consequent reduc-
tion in cosumption of coke r·Jr use in 
producing pig iron; and 

(d) whether there is any scheme of 
setting up a laboratory in Goa for 
testing local products? 

The Minister of Steel, MiRes and 
Heavy Engineering (Shri C. Subra-
maniam): (a) Samples of iron ore 
fines from one of the mines in Goa 
were investigated at the ~ .. tional 
Metallurgical Laboratory and it.vas 
found that pellets made out of them 
will be suitable for use in blast fur-
naces. 

(b) Systematic laboratory investi-
gations on the utilisation of iron are 
fines have been in progress at the 
National Mettallurgical Laboratory for 
the past several years employing sin-
tering and pelletizing techniques after 
suitable upgrading. Results have 
shown that all iron ore fines can he 
economically utilised by such pro-
cesses. 

(cl Research work at the National 
Metallurgical Laboratory has shown 
that in the case of all iron ores, wash-
ing followed by gravity ~eparation 
appreciably reduces the alumina and 
silica content; such beneficiated ore 
leads to reduction in the consumption 
of coke in the process of iron making. 

(d) No Sir. 

Manufacture of Cheap Camera!! 

*574. Shri D. C. Sharma: Will the 
Minister of IDdustry be pleased to 
refer to the reply given to Staned 
Question No. 276 on the 29th Novem-
ber, 1963 and state: 

(a) whether negotiations with the 
foreign firm for manufacuring cheap 
cameras have completed; and 

(b) if so. the action taken in thp. 
matter? 

The Minister of Industry (Shri 
Kanungo): (a) and (b). There has 
been no further development since the 
reply from the collaborator is still 
awaited. 

Cloth Export to Britain 

'579. Shri P. C. Borooah: Will the 
Minister of International Trade be 
pleased to refer to the reply given to 
Unsturred Question No. 1589 on the 
13th December, 1963 and state: 

(a) the problems relating to im-
ports of finished cloth and made-up 
textile gOOds into U.K. from India dis-
cussed during talks held in London; 

(b) the decisions taken to tackle 
those problem; and 

(e) the extent to which exports of 
these goods to the U.K. are likely to 
increase? 

The Minister of Industry (Shri 
Kanungo): (a) The problems were: 

(i) what textile manufactures 
should be categorised as 
"finished goods' 

and (ii) the maximum quantities 
which should be tendered by 
India for export during 1964 
under these categories. 

(b) A statement showing the cate-
gories is laid on the Table of the 
House. The U.K. has agreed to accept 
exports of about 25 million sq. yds. 
under these categories during 1984. 

(c) It is difficult to assess the extent 
to which export of these goods are 
likely to increase. 

STATEMENT 

Category I.-(a) Yarn dyed piece-
goods excluding terry towels, terry 
towelling and loomstate candy strip-
ed cloth. 

(b) Loomstate candy striped cloth. 
Category II.-Other finished piece-

goods. 
Category III.-Other towels, made-

up articles, bed-sheets, pillow cases. 
blankets, napkins, etc. 
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Category IV.-Garments (only wear-
able items made from millmade cot-
ton fabrics). 

Export Trade in Iron Ore 

• 80 J Shri P. R. Chakraverti: 
5 '"\. Shri R. S. Pandey: 

Will the Minister of International 
Trade be pleased to state: 

(a) whether an organisation is be-
ing set up in his Ministry to ensure 
complete integration in the planning 
and implementation of schemes for 
the development of export trade in 
iron are; 

(b) whether this new arrangemllnt 
has been devised in terms of the pro-
posals made earlier by the World 
Bank to the Planning Commission; 
and 

(c) how far the work of ~xecution 
ef the scheme in all its aspects, in-
cluding the assessment of trade possi-
bilities mining and transport, will be 
looked into by the proposed organi-
S'IItion and also the normal trade chan-
nels? 

The Mlnlslier or Industry (SlIri 
Kanungo): (a) The matter is still 
under consideration. 

(b) and (c). Do not arise. 

Jute Commi!lSioner's Tour 

.5113 {Shrl p. C. Borooah: 
• 8hrl P. R. Chakravertl: 

Will the Minister of International 
Trade be pleased to state: 

(a) whether India's Jute Commis-
sioner went On a six-week tour of the 
E.C.M. countries and some other parts 
or" Europe in December, 1963-Janu-
ary, 1964 in order to assess the pros_ 
pects for India jute in foreign mar-
kets; 

(b) if so, whether he has wbmittl.'d 
his report to Government, and if so, 
his main observations and suggestions; 
and 

(c) the action being taken in the 
light of his report to improve the 
foreign markets for Indian jute? 

The Minister of Industry (Shri 
Kanungo): (a) Yes, Sir. The Dele 
galion left India on 21st November, 
1963 and returned on the 27th Decem-
ber, 1963. 

(b) Yes, Sir. A statement contain-
ing the main recommendations is laid 
on the Table of the House. 

(c) The recommendations are un-
der consideration. 

STATEMENT 

Recommendations 

1. The quality of workmanship and 
material has to be substantiaily 
improved if we are to maintain 
our existing markets and expand 
the use of Indian jute goods in 
West Europe. It is, therefore, (,f 
the utmost importance that the 
quality control scheme is imple-
mented on an industry-wise basis 
without any avoidable loss of 
time. Urgent steps will require 
to be taken to ensure that the 
scheme is effectively applied at 
each and every mill. It is most 
essential that this particular sub-
ject should receive more 'ligorous 
attention of the entire industry. 
Further it is of utmost impor-
tance that the overall quality of 
the jute produced in India should 
be improved as quickly as possi-
ble. In: the meantime Govern-
ment should also consider more 
liberal imports of long jute and 
cuttings. 

2. Urgent and prompt consideration 
be given to the revision of the 
C.J.F.S.A. form of contract to en-
sure that customers are .1ffordcd 
better service in the matter of' 
claims settlement arbitration, late 
shipment penalitIes, etc. as the 
majority of importers in Europe 
arc unanimously of the opinion 
that the present form of contract 
is biased in favour of shippers 
and manufacturers and leads to' 
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discontent with customers and 
results in loss of confidence and 
loss of business-which otherwise 
may not be lost to the Indian in-
dustry. 

.3. There is at present no marketing 
organisation at all for the jute 
industry in West Europe. It 
appears most necessary that if we 
are to expand Our sales of jute 
goods in Europe, a suitable organL 
sation should be set up as quickly 
as possible. 

-4. More emphasis should be laid 
on product development work in 
the laboratories of the i.J.M.A.R.T. 
and the I.C.J.C. 

.s. Steps should be taken to <m.ure 
that the results of all research 
work are pooled and needless 
duplication avoided. 

.6. Government should reconsld"l' 
the removal of export duty on 
raw jute and import duties on 
jute goods. 

7. Government should consider its 
decision to exclude jute i';oods 
from barter link deals. 

.8. Fullest facilities should be allow. 
ed to the industry to carry out 
further rationalisation and 
modernisation in order to increase 
efficiency and reduce cos~s. More 
liberal facilities should be pro-
vided for importing specialised 
equipment. 

-9. Government should consider the 
posi'ibili ties of setting up (a) bag 
making units (b) small units for 
specialities. 

10. India should examine if it would 
be advantageous to become a 
member of the International 
Packaging Convention to facili-
tate the import of Indian jute 
goods for re-exporL 

11. I.J.M.A. should undertake the pre. 
paration of SUitable sample fol-
ders illustrating the range of pro-
ducts, particularly specialities 
manufactured by the industry fur 

distribution among importers and 
conmmers. 

12. Greater facilities should be afford-
ed to the jute industry for the 
import of new types of machinery 
for proper evaluation under 
actual working conditions in India. 

13. Spare parts should be made avail-
able with greater facility to en-
sure optimum utilisation uf the 
costly equipment installed'n the 
industry. 

14. The Industry should con .. ider the 
setting up of an appropriate 
scheme for the training of mecha-
nical and electrical staff in colla-
boration with thr machinery 
manufacturing companies abroad . 

Coal Mining Industry 

1124. Shri Kami Singhji:. Will the 
Minister of Steel, Mines and HeavY 
EnglneeriBg be pleased to state the 
steps taken to develop the mining 
industry for which Poland's Vice 
Minister for Foreign Trade offered his 
country's collaboration during his 
visit to Delhi in December, 1963, to 
secure an increase in the output of 
coal by two million tonnes per year? 

The Minister of Steel, Mines and 
Ileavy Engineering (Shri C. Subra-
maniam): The Government of Poland 
extended, in May 1960 and in Novem-
ber 1962, two credits for the develop-
ment of nine deep shaft mines, each 
with an average production target of 
2:16 million tonnes per annum. Shaft 
sinking at Sudamdih, with an ultimate 
target of 2 million tonnes, commenc-
ed on the 1st March 1962 and is pro-
gressing according to schedule. Shaft 
sinking work in the second mine at 
Monidih in Central Jharia, with a 
target of 2 million tonnes, will com-
mence on the 17th March, 1964. Far 
the remaining seven mines, drilling 
work is in progress with a view to 
selecting the best sitell for their deve-
lopment. 

DUring his visit to Delhi in Decem-
ber 1868, the Polish Vice Minister for 
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Foreign Trade did not make any fresh 
offer for increasing production. 
However, in the course fo trade nego-
tiations, it was agreed that Poland 
would supply coal mining machinery 
worth Rs. 60 lakhs und~ the Indo-
Polish Trade Agreement for 1964. 

Andhra Pradesh Khadi and Villlll'e 
Industries Board 

1125. 8hri E. Madhusudan Rao: Will 
the Minister of Industry be pleased to 
state: 

(a) the amount of loan granted 
during the Second and Third Five 
Year Plans by the Khadi and Village 
Industries Commission to Andhra 
Pradesh Khadi and Village Industries 
Board; 

(b) the amount spent out of these 
loans for the development of eaeh 
Industry; and 

(C) whether the Board has submit-
ted any scheme to the Commission for 
the development of Khadi and Village 
industries in the State? 

The Minister of Industry (Shri 
Kanungo): (a) Rs. 3.75 crores upto 
31st December, 1963. 

(b) Information is being collected 
and will be placed on the Table of the 
House .in due course. 

(e) Yes, Sir. 

Groundnut Produetioa 

1126. Shri E. Madhusudan Rao: Will 
the Minister of Industry be pleased 
to state: 

(a) the total amount of groundnut 
produced in Andhra Pradesh during 
1963; 

(b) the approximate quantity of 
groundnut oil exported from the State 
during the same period; and 

(e) the total cost thereof? 
The Minister of Industry (Shri 

Kanun~o): (a) to (e). The informa-
tion is being collected and will be laid 
on the table of the House. 

Cement Factories ill Orilla 

1127. Shri Ramachandra Ulaka: Will 
the Minister of Industry be pleased 
tp state: 

(a) the number of cement factories 
at present in Orissa; 

(b) the number of licences issued 
to Orissa for establishing cement fac-
tories in the State during 1963-64; 
and 

(C) the latest progress made in 
establishing cement factories in Kora-
put District (Orissa)? 

The Minister of Industry (Shri 
Kanungo): (a) One. 

(b) No license was issued in the 
year 1963-64, but one license was 
Issued in the year 1962-63. 

(C) The cement factory schemes for 
Koraput District have been given up 
by the applicants. 

Demand for Coal ia Orissa 

1128. Shri Ramachandra Ulaka: Will 
the Minister of Steel, Mines and HeavY 
Engineering be pleased to state: 

( a) the demand for various grades 
of coal for Orissa State during 1963; 
and 

(b) the extent to which the demand 
was met? 

The Minister of Steel, MUtes and 
Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The figures 
of the accepted demand for different 
varieties of coal from Orissa State 
during 1963, and the despatches 
against this demand are given below:-

(Figures in wag""s) 

Quo: a Despatches 

----
Coal 5,798 I.. 6,798t 
Hard Coke 192 J 
Soft Coke. 880 932 

----
TOTAL 6,870 7,73ot 

tNo separate figures for hard coke dE'!<patches are maintained. 
tDespatches ihave exceeded the quotas due to nd Iwe aJ1o~m"nts on 

account of improvement in transport position. 
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Manufacture of Tillers at Balasore 
(Orissa) 

1129. Shri Ramachaadra Ulaka: Will 
the Minister of Steel, Mines and Heavy 
Engineering be pleased to state: 

(a) the progress, if any, made so 
far in regard to the manufacture of 
Power Tillers at Balasorc (Orissa) 
by M:s. Industrial Development Cor-
poration of Orissa Limited; and 

(b) when it will go into produc-
tion? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
maniam): (a) and (bl. The Cor-
poration is still negotiating with the 
Japanese collaborators the details of 
technical assistance, capital participa-
tion, manufacturing programme, etc. 

Cotton Textiles Arrangement 
witb GA.T.T. 

r Shri Warlor: 
1130. ~ Shrl Vasudevan Nair: 

l Shri Daji: 

Will the Minister of IntematiDnal 
Trade be pleased to state: 

(a) whether it is a fact that the 
long term cotton textiles arrangement 
was reviewed by the G.A.T.T. Cotton 
Textile Committee in December, 1963; 
and 

(b) if so, whether India as an 
exporting country was able to reduce 
in any way the adverse effects of 
the pact which resulted in imposing 
of unnecessarily heavy restrictions by 
U.S. Government? 

The Minister of I.dustry (Sbri 
Kanungo): (a) At the last meeting 
of the Cotton Textile Committee held 
in December, 1963, the operation of 
the arrangement was examined. A 
major review of the provisions of the 
Arrangement will, however, be due 
only during the third year of this 

Arrangement in the light of its ope-
ration in the preceding years. 

(b) Does not arise. 

Central Colr Researcb Institute 

r Shri Warior: 

1131. 
I Shri Daji: 

~, Shri Vasudeva. Nair: 
l Shri M. K. Kumaran: 

Will the Minister of International 
Trade be pleased to refer to the reply 
given to Unstarred Question No. 2008 
on the 20th December, 1963 and statl': 

( a) whether any of the results 
obtained by the Central Coir Research 
Imtitute have been applied in the 
retting of husks of coconut; and 

(b) if so, the result thereof? 

The Minister of IRdustry (Sbri 
Kanungo): (a) and (b). Informa-
tion gathered from the studies con-
ducted so far in the Central Coir 
Research Institute cannot be applied 
in the retting of coconut husks at this 
stage. Further investigations in this 
regard are being conducted. 

Pig iron and Scrap for Kerala 

(Shri Warior: 
1132 J Sbri Dajl: 

. I Shri Vasudevan Nair: 
llhri M. K, Kumaran: 

Will the Minister of Steel, Mines 
and Heavy Engineerl., be pleased to 
state: 

(a) whether it is a fact that the 
allotment of pig iron and scrap to 
Kerala State for 1963-64 fell far short 
of demand and capacity of foundries 
in the State; and 

(b) if so, the action taken to 
increase the supplies? 

The Minister of Steel, Mines and 
Heavy Encineering (Shrl C. 8ubra-
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IDanlam): (a) and (b). There is an 
all round shortage of pig iron for 
industries not only in Kerala State 
but in other States also. The total 
availability of pig iron in 1963-64 is 
estimated at about 1.2 million against 
the assessed demand of over two mil-
lion tonnes. It is. therefore, possible 
to meet only a part of the demand of 
all States. The main reason for the 
shortage is that the demand of pig 
iron (foundry grade) has been stea-
dily growing but the availability has 
not correspondingly increased as 
several schemes for production of pig 
iron which were licensed in the pri-
vate sector have not materialised as 
anticipated. While steps are being 
taken to augment supply by raising 
indigenous production and arranging 
imports of pig iron, whatever quan-
tity is available is being distributed 
among all the States in an equitable 
manner. 

There is at present no distribution 
and price control over melting scrap 
(excepting ingot moulds which are 
included in the quota of pig iron). 

Hosiery Industry 

1133 (Shri Maheswar Naik: 
. \.. Shrl Bibhuti Mishra: 

Will the Minister of In.ustry be 
pleased to state: 

(a) the latest contribution of the 
hosiery industry in India in its export 
performances; 

(b) whether the scope of expansion 
of its foreign trade is being explored; 
and 

(C) if so, in what way? 

The Minister of Industry (8hrl 
Kanungo): (a) Exports of hosiery 
(all fibres) goods from India during 
the years 1961 to 1963 have been as 
follows: 

(Figures in million rupees) 
Exports ofhosicry'---~------

(all fibres) 1961 1962 1963. 
-----------
Cotton 1'44 0'96 0'115 
Woollen 1 '61 2'03 8'29 
Silk 0'27 0'57 1'05 
Art Silk 0'04 0'12 0'05 
Unspecified c: 4' 
Post parcel 1 25 

·Upto November, 1963 
tUpto July, 1963. 

(b) Yes, Sir. 

0'46 0'78 
1'26t 3'41t 

( c) The following are the measures 
which have generally been taken with 
a view to boosting of exports of 
hosiery goods: 

(1) (i) A Sub-Committee of the 
Cotton Textiles Export Pro-
motion Council to deal exc-
lusively with the export of 
hosiery goods has beeen set 
up, The Sub-Committee has 
been making recommenda-
tions from time to time 
regarding the measures 
necessary for increasing the 
exports of hosiery goods. 

(ii) The Council also keeps in 
touch with the market posi-
tion in various countries, 
exploring potential demands 
and relevant data are 
passed on to interested 
exporters, 

(iii) A representative of the 
Council is also being deput-
ed on tour to Middle East 
Countries with a view to 
making an on the spot 
study of market conditions 
and also to investigate 
about further possibilities of 
export of hosiery good~ 
from this country. 

(2) The Export Promotion Panel 
for Woollen Goods has under its con-
sideration a proposal to send a dele-
gation representing the hosiery indus-
try to study various techniques of 
production and packings adopted in 
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foreiln countries with a view to 
expanding the export of hosiery 
goods. 

(3) The Hosiery Industry Federa-
tion has been asked to draw up a 10 
year Plan to boost the exports of 
hosiery goods. 

Heavy Machine Tool Project IlJld 
Foundry Force Plant, at Ranchi 

11M. Shrimad Savltri Nigam: Will 
the Minister of Steel, Mines and BeaTY 
Enrineering be pleased to state the 
progress made in the Heavy Machine 
Tool Project, Ranchi and third stage 
of Foundry Forge Plant, Ranchi to be 
built with Czech Credit. 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
maniam): 

Heavy Machine TOol Project, Ranchi 

The Detailed Project Report has 
been accepted on 29-5-63 and a Con-
tract for the supply of plant and 
equipment from Czechoslovakia for a 
value of Rs. 3,05 crores, has been 
entered into by the Heavy Engineer-
ing Corporation Ltd. with Mis Tech-
noexport. Prague on thp. 30th May, 
1963. Negotiations are in progress 
for finalising the Agreement for Tech-
nical Co-operation and Design Docu-
mentation, Global tenders, received 
for the supply of equip'ment from 
countriEs other than Czechoslovakia, 
are under examination. 

Levelling and grading of the plant 
site is nearing completion, Construc-
tion of field offices has progressed to 
the extent of, 80 per cent. 

Detailed working drawings for the 
buildings and other items of construc-
tion work are under preparation and 
procurement of building materials is 
in progress. Tenders for construction 
of Principal Production building have 
been called for. 

Foundry Forge Project (Third 
stage) Ranchi 

The Detailed Project Report for the 
first phase of the Third Stage of the 
Plant has been accepted on 29th May, 

1963, and a Contract for the supply of 
plant and equipment from Czechoslo-
vakia for a value of Rs. 3.026 crores 
for the first phase of the III stage of 
the Project has been executed on 30th 
May, 1963 between the Heavy Engi-
neering Corporation and Mis. Tech-
noexport, Prague. On the 25th Feb-
ruary, 1964, an Agreement for the' 
supply of 6000-ton press and ancillary 
equipment for a value of Its. 2.23 
crores from Czechoslovakia has been 
concluded with M!s. Technoexport, 
Prague. 

The DeSIgn and drawing work 
relating to the buildings and other 
items of construction work is in pro-
gress, 

Import of Ammunition 

1135. Shri G. S. Musallr: 
Minister of International 
pleased to state: 

(a) whether it is a fact 

Will the 
Trade be 

that the 
import of ammunition is banned; and 

(b) whether Government propose 
to reconsider their import policy and 
issue liberal licencer. to established 
importers for gun ammunition in 
letters such as LG and SG and 
ammunition for pistols, revolvers and 
rifles of different bores? 

The MinIster of Industry (Shd 
Kanungo): (a) The quota for Estab-
lished Importers is 'nil' but some 
imports have been arranged by S,T.C. 

(b) The present import policy for 
various items including '-ammunition 
is under review in connection with the 
formulation of the import policy for 
the next licensing period April, 1964-
March, 1965, 

'3'~ Sl'Qr q ~ f~1Ifq 

H~'f,· IItT ~~ ItT'": 'flIT 
prnf, ~ ~ ~ ~f~m ;i'!j! 
1I~ ;rnf.r or;! J1IT ~ fl]'; : 

(l]';) if<!T lI'g' 'R. ~ fili iiTl'fr <'l'v:rr 
<1m f~T ('3"1'7 SI~r;J) it I§fonr fomlf 
f~ ~; 
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(!II) ~~ ~t, i'lT lfi"°lil'-iliR m 
lri'onr ~ 91'<'f ~ t; ~~ 

( If ) ~, ~ Jf~;r-tl if 'trrT 
~1 'R ~1 & ? 

,~, .wi' .m: ~m:) t.nfil'1lf~" 
"" ,n .q~.r.n (11ft 51 0 .. 0 ~) 
(Ifi") ~1 ~ I 

(!g) ..,p-.:I'tll' 'l!fCfSllil'-l:Iefw. *~H 
ij:IU '-lRT ~ it k"",1 f~l ( clay) 
~h lfi"t--,-~ (glaqs fand ) Of ~') 

f'if~ if 'lTnTf'f."f ( pyrophyllite ) 
~ 'f.TlT 1f.7~ "fTlNo f.,~ 'lTit lilt ~ I 

~., f'ifi'fT if Iif'l~ "i'm, fi":8, 1,'IHN', 
<'I filT , f;;r:'TlT (gypsum), it I< , q:,"P"n" 
( fel~pan ), <rT!ffi~'! ( bauxite ) 
q~ %'('",.. ~1 (fuller's earth ) 
~11 'ITt rif, ""'1 ~., 'f.T <iTt mf~ 
Jff,<q ;;it ~ I 

(r.) jT-\7 !:[?,-~ 11"f.T7 ~; 'l.for>fR 

!lAt; ~ f.,~m"f"l1 6fT! ;r.T'f 7r! 'An 
md~im~ ~ f;:relcfr 'f.T f~'ff 
,,!c4rrR'f. w~q01 f'f.rrT "I T "Tf,T g I-a 'Pi 'f:f 

f;:r?,-m"'fl!" H !§'HT ~ -sr..,., 'f.T fiflllR 
Ifi""f.t ~p ~Im Ifi""f.t ~; f;:rn: ..,1 ~ 
:a<;r Tin ~ 

G.A,T.T. 
1137. Sbri p, C. Borooab: Will the 

Minister nf International Trade be 
pleased to state: 

(a) whether IlIldia stressed the need 
for some radical changes in the struc-
ture of the G,AT,T. to safeguard the 
interest of the under-developed coun-
tries at their recent meeting held in 
Geneva; 

(b) if so, the changes proposed by 
IiIldia; and 

(c) GATT's response to this 
demand? 

The Minister of lIldusuy (Shrl 
Kanungo): (a) Yes, Sir, 

(b) A copy of India's proposals con-
cerning the addition of a chapter on 

Trade and Development to GATT is 
laid on the Table, [Placed in Library, 
See No, LT-557/64] 

( c) The proPoSGls made by India 
and other Contractmg Parties for the 
improvement of GATT are no ..... under 
consideration. 

Western «"!:IQnal Olllce of Geoluglcal 
Survey of India 

1138. Shri Vish ..... a Nath Pandey: 
Will the Minister of Steel, Mines and 
Heavy Enginl'f'ring be pleased to state: 

(a) whether it i" a fact that a 
Western Regi,mal Office of Geolvgiral 
Survey of Ind.ia is to be started by 
splitting up the Southern Regional 
Circle into t .... o; and 

(b) if so, wh",re its headquarters 
will be located? 

The Minister uf Steel, )lints and 
Heavy Engineering (hri C. Subra-
maniam): (a) Yes, Sir, 

(h) The loc: •• ticn of the Her\d-
quarters has not yet :,een decided, 

Advisory CommjLlee~ ill the Ministry 
of ,>, M. & H. E. 

1139. Sbri P. R, Cbakraverti: Will 
the Minister llf Steel, Mines and 
Eeavy Engineering be pleased t~ state: 

(a) the r:umbH of Advisc;r) Com-
mittees set up in his Ministry in 
connection '}'-ith production. tr~nsport 
and d1strib!.lticn of coal; 

(b) the comp;;sition of the respective 
Committees with number of membP.r~ 
and period or membership: 

(c) whether thp' producers of coal 
are represented a~sociation·wise; ~nd 

(d) whether the colliery workers' 
representatives hay" been included In' 
the Committees? 

Tile Minister of Steel, MilJlls and 
Heavy E.gillcering (Shri C. Subra-
maniam): (a) There are three ~uch 
Advisory bodies viz" 

(i) Coal AdVlsory Council; 
(ii) Coal Production & Distribu-

tion Advisory Committee~ 

anrl 
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(iii) Coal Transport 
Committee. 

Advi~ry 

(b) The composition, etc., (>f these 
Committees is given in the statement 
laid On the Table of the House. 
[Placed in Library. See No. LT-2526/ 
64.] 

(c) and (d). Ye~. Sir. 

Steel Plant at Baldia Port 

{
Dr. Ranen Sell: 

1140. . Shri Dinen RhatLal·harya: 
Dr. Saradish Roy: 

Will the Mi!!i,.te.r of Steel, [.fines 
and Heavy En~llIccring be pleased to 
,st1.L': 

(a) whether Goverr.mellt pl'o:"r)se to 
set up a Steel Plant at Haldia Port in 
West Bengal; and. 

(b) if so, '.hi! Jetalls ihc-eo!? 

The Minister of ~tl'el, Milles anel 
Heavy Engineering (Shri C. Subra-
maniam): (al N,), ~ir. Not in the 
near future. hut tJ:.ldia will be cons:-
{jered as one of the possible locations 

in connection with the future expan-
sion of steel/pig iron capacity. 

(b) Does not arl3<!. 

Purchase of Raw Jute 

r Dr. Ranen Sen: 
1141. ~ Shrl Dlnen Bhattacbarya: 

L Dr. Saradlsh Roy: 

Will the Ministel' of Industry \)<. 
ple,ased to state: 

(a) the quantities uf raw jute pur-
chased by the StatE' Trading Corpora-
tion and by the M1US titis year :;0 
far; and 

(b) the price of A~;a1l1 bottom and 
other varieties ;:1 the jast week at 
January, 1964? 

The Minister of Industry (Shrl Ibn-
ungo): (a) Mill purchases during July 
1963 February 1964---61 lakhs bales 
(approximately). 

Purchases hy S.T.C.--O.Z8:; lakh 
bales. 

(b) A statement is laid on the Table 
of the House: 

Statement 
PrIce of Bottom grade j ute in different pI aces:-

CRs_ per QUintal) 

27-1-64 
28-I-~4 
29-1-64 
30-1-64 
31-1-64 

W. Bengal 
Catcutta 

Mark,·! 
79 04 
79 04 
79-04 
79'04 

Iron Ore in Punjab 

Assam 
Nowgong 

Closed 
73'68 

73'68 
73'6H 
73'68 

1142 J Shri Ram Harkh Yadav: 
. l Shri Hem Raj: 

Will the Minister of Steel, Mines 
and Heavy EnJ;'ineering b~ pleased to 
'state: 

(:\) whether it is a fact that Gov-
ernment propose to enter into contrgct 
with the Kulji1n LorplJration in thE: 
U.S.A to explore the possibilities of 
recovery of IrOn Ore in the Rampura 
and Kulu districts of Punjab; and 

(b) if so, the details thereof and 
Government's contribution towards the 
-project? 

Bihar 
Pumea 

64'94 
64'94 
64 94 
64'94 

Orissa 
Danpur 

73 68 
73'68 
73'68 
73'68 

The Minister of Steel, Mines and 
Heavy Englneerlnr (Shri C. Subra-
maniam): (a) No, Sir . 

(b) Does not arise. 

Cement Faetory ill Mlrzapur 
1143 (Shri Ram Harkh Yadav: 

. l Shri Vlshwa Nath Pandey: 
Will the Minister of Industry be 

pleased to state: 
(a) whether Government propose to 

set up a new cement factory in Mirza-
PUr Distl'ict in U.P.; 

(b) if so, the estimated cost of the 
project: 
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(c) the contribution of the 
Central Government towards the 
.project; and 

(d) when it is expected to be ready? 

The M'iDister of Industry (Shri Kan-
ungo): (a) The Government of Uttar 
Pradesh propose to set up a new 
cement factory at Chopan, Mirzapur 
District, Uttar Pradesh. 

(b) The cost of the project is 
estimated to be about Rs. 6 crores. 

(c) Financial ,assistance extended by 
the Central Government in the shape 
of Miscellaneous Development Loan to 
the State Government is inter alia 
used for financing industrial schemes 
like this. 

(d) The cement factory is expected 
to be commissioned in 1966-67. 

Baby FOOd Production 

1144. Shri Man Sinh P. Patel: Will 
the Ministffi' of Industry be pleaSed to 
.state: 

(a) whether Government are con-
sidering tD increase the capacity of 
baby food production in the Third 
Five Year Plan; and 

(b) if so, the policy of Government 
to give fresh licences for it? 

The Mini.'>ier of Industry (Shri Kan-
"GIlgo): (a) Yes. 

(b) The question is under consi-
deratiOD. 

Khadl SpinDel'S 

1145. Shrimati Laxml Bat: Will the 
Mini.ster of Indastr)" be pleased to 
state: 

(a) whether there is any scheme 
to provide subsidy aDd house-build-
ing loans to Khadi spinners; and 

(b) if so, the percentage of bene-
. llciaries tD the total number of spin-
eers? 

TIle MlDIster of Indasby (Sbri 
J[aaunga): (a) The Khadi and Vlllage 

, Industries Commission hu a scheme 
for subsidising the distribution of 
Traditional and Ambar Charkhas, but 
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there is no proposal for giving house-
building loans to the spinners . 

(b) Information is being collected 
and will be placed on the Table of 
the House in due course. 

Automobile TargefB 

1146 r Shri Harish Chandra Mathur; 
'1... Shri Man Sinh P. Patel: 

Will the Minister of Steel, MiBes 
and Heavy Engiaeering be pleased 'to 
state: 

(a) whether Government have re-
vised the targets of automobile manu-
facture during the Third Plan; and 

(b) if so the details and justi1l.ca-
tion theref~r? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
manlam): (a) No. 

(b) Does not arise. 

Export of Ceramics 

1147. Shri Ram Harkh Yadav: Will 
the Minister of Intenaational Tracie 
be pleased to state: 

(a) whether it is a fact that Indian 
ceramics command good market in 
Africa, North and South AmeriCa, 
Australia and the Middle 'East; and 

(b) if so, the measures adopted to 
step up the production of and the 
trade in the commodity? 

The MinJster of Industry (Shrl 
KanWlgo): (a) The demand far 
Indian Ceramics in theSe countries Is 
at present not much. 

(b) Additional capacity has been 
licensed in all the fields of Ceramics 
IInder the Industries (Development 
Bnd Regulation) Act so as to step up 
production, 

With a view tD stimulating exports 
of Ceramics, an incentive by way of 
Import of raw materials is allowed up-
to 20 per cent. of FOB export value 
In respect of exports of Ceramics un-
der the Export Promotion Scheme 
fOr Chemicals and Allied Products. In 
respect of 'Glazed Tiles' the incentive 
ill 40 per cent of the FOB export 
value . 
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Law 08 Hire parebue 
1141. oSbri Yasbpal SiDJh: Will the 

Minister of lAw be pleased to state: 
(a) whether Government propose 

to enact a law on hire-purchase sys-
tem as recommended by the Law 
Commission in one of the reports; and 

(b) if so, how long it will take for 
Introducing the Bill? 

The Deputy Minister ia tbe Minis-
try of Law (Shri Bibudhendra Misra): 
(a) The matter i~ under the consi-
deration of the Government. 

(b) The Bill will be introduced as 
soon as a final decisiun is taken in the 
matter. 

Pig Iron for PlUljab 

1149. ~Id D. C. Sharma: Will the 
Mini~ttr uf Steel. Mines and Heavy 
Engineering be pleased to state: 

(a) whether it is a fact that there 
Is stiB much difficulty in getting pig 
iron for small industries in Punjab; 

(b) if so, the step9 taken to in-
crease the supply of pig iron; and 

(e) the quantity of pig iron import-
ed during the current year so far? 

The Minister of Steel, Mines and 
Heavy Engineering (Shri C. Subra-
maniam): (a) to (c). Yes, Sir. 
TheJ'e is an all round shortage of pig 
iron for industries not only in Punjab 
State but in other States also. The 
total availability of pig iron in 1963-
64 would be about 1'~ million tonnes 
against the estimated demand of over 
two million tonnes. It has. therefore, 
been possible to meet only a part of 
the demand of all States. Wl,;1" steps 
are being taken to augmnnt supply 
by raising indigenous production and 
arranging imports of pig iron. what-
ever quantity is available is being dis-
tributed among all the States in an 
equitable manner. It has not beeD 
possible to import any pig iron during 
1963-64 thoug'h efforts are bemg made 
to import it during 111M-ISS. 

Cemeat Production .. Fourth PI •• 
U5O. ShriD. C. Sharma: Will the 

Minister of Industry be pleased to 
state: 

(a) whether the cement producUca 
target has been fixed for the i'ourth 
Five Year Plan; and 

(b) if so, the target allocated to the 
public sector and private sector sepa-
rately? 

The Minister of In.Dstry (Shd 
Kanungo): (a) No, Sir. 

(b) Does not arise. 

Export or Handicrafts 

1151. Sbrimati Malmoona Sultar. 
Will the Minister of Internatioaal 
Trade be pleased to state: 

(a) whether the Halldlooms and 
Handicrafts Exports Corporation and 
the All India Handkrafb Board have 
a schem .. fOr standardising the quality 
of handicrafts meant for export; and 

(b) if so, the details thereof? 
The Minister of Industry (Sbrl 

Kanungo): (a) and (b). The Handi-
crafts and Handlooms Exports Corpo-
ration has formulated a scheme for 
supply of brass billets in standard 
composition far ensuring export of 
standard qua:ity bra'ls .. rtware. It has 
set up u Common Facili:y Centre at 
Moradabad with a view to supplying 
the basic raw materials in standard 
composition of 60 to 40 of copper and 
zinc metals. The centre also under-
takes pre-shipment inspection of brass 
artware. 

The Technical Committee on 
Quality Control of the All India 
Handicrafts Board has evolved, 
standards for several handicrafts 
items meant for export. 

Vidyalayas for Kbadi and Village IJI-
dustries COJIUDilIslon Olllcel'll 

1152 r Sbri Kapur SinJb: 
. L Sbri Yashpal SIDP: 

WiJ.l the Minister of J1IdutrJ _ 
pleased to state: 

(a) the Vidyalayas for Extension 
Officers (Industries) stUI maintalned 
by the Khadi and Village Industria 
Commission, Bombay and where they 
are located; 

(b) whether such Ii Vidyalaya ill 
funetioning at Rajendranagar, Bydera-
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bad! for about 25 Extension Officer 
'l'ram.!es only, with no one from 
Andhra Pradesh; and 

(c) the expenditure on each of the 
existing Vidyalayas? 

The Ministel; of IndWltry (Shri 
Kanungo): (a) Four: 

(l) Nilokheri (Punjab), 

(2) Rajendranagar (Andhra Pra· 
desh), 

(3) Wardha (Maharashtra), 

(4) KalJuppati (Madras), 

(b) In the Vidyalaya at Rajendra-
nagar, 47 Extension Officers (Indus-
tries) arc undergoing training at pre_ 
.ent. The Government of Andhra 
Pradesh did not deputc any person for 
training in this course. 

(c) Details arc bcing collected and 
will be laid on the Table of the House 
in due course. 

Andhra Pradesh Khadi and VlIlare 
Industries Board 

1153 (Shri Kapur Singh: 
'1.. IShri Yashpal Singh: 

Will the Minister of Industry be 
pleased to statc: 

(a) whethcr it is .a fact that the 
Andhra Pradesh Khadi and Village 
(ndustries Board, Hyderabad has been 
unable to recover loan arrears to the 
tune of some lakhs of rupecs and yet 
enables the defaulters to securc fur-
ther loans; 

(b) whether the accounts of such 
Boards remain unaudited for years to-
gether; and 

('c) if so, the action Government pro-
pose to take in the matter? 

The MiDister of Industry (Shrl 
Ku1ID(O): (a) Yell, Sir; to the ex-
tent of Rs. 18.68 lakhs. 

(b) No, Sir. 

(c) Does not ariae. 

Baclli Industrial Eatate 

1154. Shri Yashpal Singh: Will 
the Minister of ladustry be pleased to 
state: 

(a) whether various industrial units 
located in different parts of DeIhl 
which werc allotted sheds in Badli 
rndustrial Estate, have transferred 
their machinery to the Badli Indu9-
trial E :tate; 

(b) whether they have sincc been 
provid:·:1 with necessary facilities, i.e., 
ele!'t! i.' powl'r. water fur starting pro-
duction; and 

(e) if not, the rcasons for delay? 

Tile Minister of Industry (Shrl 
Kanungo): (a) Five out of the seven 
industrial units which were allotted 
shed,; in Badli,' have shifted their 
machinery completely or partly to the 
Estat£'. 

(b) The ca',,,s recommended by the 
Delhi Adminisll':ltion for the grant of 
electric pOWer an' being attended to 
by the Delhi Electric SuppJy Under-
taking. who have issued necessary 
instructions to provide connections 
immediately. A Pumping Station for 
the supplv of watcr in the Estate has 
been set up and is ready to be com-
missioned. 

(e) Dol's not arise. 

Air-conditioning Industry 

1155. Shri P, C. Borooah: Will the 
Minister of Industry be pleased to 
state: 

(a) Whether his attention has been 
drawn to a recent statement of the 
President of the Air Conditioning and 
Refrigeration Council of India say-
ing that the air-conditioning industry 
in the country is facing a serious 
crisis owing to shortage of raw 
material; 

(b) if so, the cxtent to which the 
Industry is suffering from this sI\ort-
age; and 

(c) the steps being taken 10 im-
prove the condition? 
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The Minister of Industry (Slui 
Kanungo): (a) Yes, Sir. 

(b) In view of foreign exchange 
difficulties the allocation of free 
foreign exchange for raw materials/ 
components from October, 1962-
March, 1963 onwards was reduced by 
50 per cent. 

(c) Efforts are being made to en-
courage the establishment of indus-
tries so that the dependence on im-
ported components is reduced. Seal-
ed units and controls for Domestic 
Refrigerators are being produced in 
the country and production of sealed 
units for Room Air-conditioners i, 
likely to be established by one of the 
licensed units by the end of this year. 

The main components and raw mate-
rin1, rpqllirpri to be imported for water 
coolers and air-conditioning and re-
frigeration machinery are compressors, 
controls, relays, pipes and fittings and 
refrigerants. Three industrial units, 
which are in production of compres-
sors in a small way, are likely to step 
up their production soon. A few more 
schemes are likely to mature for pro-
duction by the end of this year a~ 

their import applications for capit~1 
good.~ have ~nce been cleared. 

Iron Ore Deposits In Maharashtra 

1lS6. Shrl Vishwa Nath Pandey: 
Will the Minister of Steel, Mines and 
8eavy EngineerlD&' be pleased to state: 

(a) whether it is a fact that a big 
deposit of iron ore has been found in 
Chanda District (Maharashtra); and 

(b) if so, the details thereof? 

The Minister of Steel MInes and 
8eavy Enrtneerlng (Sh~ C. Snbl'k-
manIam): (a) The existence of size-
able d~sits If iron are has been 
known for some time. These have 
been investigated by thE: Geological 
Survey of India in recent years for 
assessment of reserves. Some work 
Is being done in the area by the Gov_ 
ernment of MaharaShtra who claim 
to have located new deposits in this 
DIstrict. However, as the investlga-

tions have not concluded as yet, they 
are unable to furnish any detailed in-
formation regarding the same. 

(b) Deposits of iron are with over 
60 per cent iron content occur at the 
following places:-

Lohara.-Reserves are estimated at 
21 million tonnes with 69.21 per cent 
iron and with very low values of phos-
phorus, sulphur and titanium. 

Asola.-Reserves are estimated at 
406,000 tonnes with 69.99 PCI' cent iron 
and 3.89 per cent silica. 

Dewalgaon.-Reserves are estimat-
ed at 230,000 tonnes with 61.2 to 67.76 
per cent iron and 1.5 to 1l'04 per cent 
Silica. 

Pipalgoan.-Reserves arc estimated 
at 294.000 tonnes with 71.05 per cent 
iron, 4.5 pCI' cent silica and traces of 
sulphur and phosphorus. 

Puser.-Rescrves are estimated at 
268,000 tonnes with 63.33 to 66.94 per 
cent iron, 0.83 to 2.71 per cent sili~a 
and 0.31 to 0 22 per cent phosphorus, 

Production of Woollen and Khadi 
Cloth In A.P. 

1157. Shri E. MadhllSlldan Bao: Will 
the Minister of lndustry be pleased 
to state: 

(a) the total amount of Woollen 
and Khadi cloth produced in Andhra 
Pradesh during 1963-64; 

(b) the cost thereof; and 

(c) the grant given to Andhra Pra-
desh Khadi Board during the above 
period? 

The Mblister of Industry (Shrl 
Kanungo): (a) The production of 
Woollen Khadi and eotton Khadi, up 
to 30th September, 1963, amounted to 
7.62 lakhs sq. metres and 26.5 !aIm 811. 
metres respectively. 

(b) Woollen Khadi Rs. 25.31 lakbl 
and Cotton Khadi RI. 76.41 lakhs, 

(c) Rs. 8.6'7 Jakhs up to 21st Decem-
ber, 1963. 
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Export-Import Advisory Counell 
Meetln&' 

1158 { Shri Ram Barkh Yadav: 
. Shri P. C. Borooah: 

Will the Minister of IDtematlODal 
Trade be pleased to state: 

(a) the matters discussed at the 
meeting of the Export-Import Advi-
sory Council held on the 26th 
February; 1964; 

(b) the main observations and 
recommenaations made at the meeting; 
and 

(c) the decisions taken and the 
action being taken in the light of 
those observations? 

The MiniSter of IDdWltry (SbrI 
KanUDgo): (a) The various suggestions 
received from the members for con-
sideration at the meeting of the 
Export-Import Advisory Council held 
on 26th February, 1964 were includ-
ed in Agendoa Papers, a copy of which 
has already been placed in the 
Library. 

(b) There was a general discussion 
on problems relating to import and 
export policy oand procedure with 
speci'al reference to export promotion. 
A copy of the proceedings of the 
Council will be placed in the library 
as soon as ready. 

(c) The functions of the Council are 
purely advisory and no decisions are 
taken at its meeting. However action 
is being taken with reference to the 
various suggestions m'.lde by the 
members. 

Import of PhOtographic papers 

rDr. Saradish Roy: 
1159. ~ Shrl Dinen Bhattacharya: 

l Dr. Ranen Sen: 

Will the Minister of Industry be 
pleased to state: 

(a) the value and amount of un-
co~tcd photographic paper imported 
from ahroad during the last one 
year, country-wise; and 

(b) the prices of the same in India? 

The Minister of IDdWltry (Sbri 
Kanungo): (a) and (b). The Honaur-
able Members are apparently refer-
ring to the photographic base papers 
which are being imported on actual 
user licence by the manufacturers of 
photo printing paper in the diflerent 
parts of the country. The figures 
relating to the actual import during 
last year and the prices at which 
these were imported are being ascer-
tained from the companies concerned 
and will be placed on the Table of 
the House. 

NeWBpl'lnt Factory Ja Uttar Pn4eIII 

f Shri RamaehaDdra maa: 
1160. L Shri Dhuleshwar Meena: 

Will the Minister of Industry be 
pleased to refer to the reply given to 
Unstarred Question No. 804 on the 
29th November, 1963 and state: 

(a) whether the revised proposal 
for setting up a newsprint factory in 
Uttar Pradesh has been examined; 
and 

(b) if so, the result thereof? 

The Minister of Industry (Shri 
Kanungo): (a) and (b). The proposals 
are still under consideration. 

Supply Missions Abroad 

1161 r Shri Ranmchandra Ulaka: '1.. ShrI Dhuleshwar Meena: 

Will the Minist<'r of SUPllly t.' 
pleased to refer to the reply givu, 
to Unstarr('d Question No. 1232 on 
the 6th December, J 963 and state: 

(3) whether any decision has since 
been taken to open two new supply 
missions in MO.;L'QW and Dusseldorf; 
and 

(b) if so, the details thereof'! 

The Deputy M:nister ;n th~ UC!I:trt. 
ment of Supply (Shri Jag;lIlatha 
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&&0): (a) The question of opening 
an Inspection Cf'll in Dusseldorf is 
still under consideration. The pro-
pogal to open a similar Cell in »as-
tern Europe has been dropped. 

(b) Does not arise. 

nm Uiff liiJTq ~~~H:T ~)"(' ~ro 

llmn" 

r "T ~~)"(' mro 
nf,~.~ -';1 IJ~~ : 

L 15fT uit$~" ; 
IfIiT ~ rl~~TIf ctfrq'f~ IP-Il l(f, ~f.t 

'iiI 'l"Q'T w. f'f 

('Ii) 'I'm f~'1T 'Fill' 'F'iim "'W~I rT 

~ <iT fq$ff ~ !B ~ 'f'T "1'T1l'T1 

~ 'liT "wl'l f~T lJ1fT ~; ,;'1' 

(Ii) l<f~ ~t, <if ;;r;r ~ "fIT.<l T f~ln 
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Management and COntrol of 
Cornp:mies 

1163. Shrimati Sabodrabhal Rai: Will 
the Minister of Industry be pl~as(;d 
to state: 

('a) the number of companies taken 
over by the Union Government for 
management and control under thE' 
Industries (Developmeni and Regula-
tions) Act, 1951, and the period for 

which taken over since the promul-
gation of the said Act; and 

(b). the number of companies res-
tored to their share-holders during 
this period? 

The Minister Of IndllStry (Shri 
Kanunxo): (a) and (b). A state-
ment is laid on the Table of the House 
[Placed in Library. See No. LT-
:!528/64]. 

12'07 hn. 

RELEASE OF MEMBER 

Mr. Speaker: 1 h'ave to inform the 
House that I have received the fol-
lowing telegram, dated the 12th 
March, 1964, from the Supe,intendent, 
Sub-jail. Muvattupuzha, Kerala:-

"Shri A. K. Gopalan, Member, 
Lok Sabha, released from sub-
jail, Muvattupuzha at 12'20 hours. 
under orders of acquittal of re-
manding court." 

3846-47. 

PAPERS LAiID ON THE TABLE 

COLLIERY CONTROL (AMENDMENT) 
ORDER. REPORT OF COMPTROLLER AND 
ADITOR GENERAL ON COAL BOARD AND 

ANNUAL REPORT m' N.C.DC. 
The Minister IIf Steel, Mines and 

Heavy Engineering (Shri C. Subra-
maniam): I beg to lay on the Table 
a eopy each of the following papers: 

(i) The Colliery Control (Amend_ 
ment) Order. 1963 published 
in Notification No. G.S.R. 19 
dated the 4th January, 1964, 
under ~ub-section (6) of sec-
tion !l of the Essential Com-
modities Act. 1955. [Placed in 
LibraTli. See No. LT-2518J64l. 

(ii) Report of the Comptroller and 
Auditor General on the Ac-
counts of the Coal Board for 
the year 1962-63, under sub-
section (2) of section 12 of 
the Coal Mines (Conservation 
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and Safety) Act, 1952 [Placed 
tn Libra",. See No. LT-2519/ 
64]. 

(at) (a) Annual Report of the 
National Coal Development 
Corporation Limited, Ranchi, 
for the year 1962-63 along 
W'~th the Audited Accounts 
and the comments of the Com-
ptroller and Auditor General 
thereon, under sub-section (1) 
of section 619A of the Com-
panies Act. 1956. 

(b) Review by the Government 
on the working of the above 
Corporation. [Placed in Lib-
ra",. See No. LT-2520/64]. 

R.UBB&R (AMF.NDMENT) RULES, ANNuAL 
REPoRTS OF RUBBER BOARD, ANNUAL 
REPoRT OF S.T.C. AND REVIEW BY 
G<>VERNMENT 

The MiDlster of International Trade 
«Sbri Manubhai Shah): I beg to lay 
on the Table a copy each of the fol-
lowing papers:-

(j) The Rubber (Amendment) 
Rules, 1964 published in Noti-
fication No. G.S.R. 290 dated 
the 29th February; 1964 under 
sub-section (3) of section 25 
of the Rubber Act, 1947. 
[Placed in Library. See No. 
LT-2521/64]. 

(ii) Annual Reports of the Rub-
ber Board for the years 1961-
62 and 1962-63. [Placed in 
Libra",. See No. LT-2522/ 
64]. 

(iii) (a) Annual Report of the 
State Trading Corporation of 
India Limited, New Delhi, for 
the year 1962-63, along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (1) of sec-
tion 619A of the Companies 
Act, 1958. 

(b) Review by the Government 
on the working of the above 
Corporation. 

[Placed in Library. See No. LT-
2523/64]. 

AInroAL Ri:PoRT OF N.S_'lC. AND &-
VIEW BY GoVERNMENT 

·ShrI Man.bbal Shah: On behalf of 
Shri Kanungo, I bee to lay on the 
Table a copy each of the followinc 
papers: 

(j) Annual Report of the National 
Small Industries Corporation 
Limited, New Delhi, for the 
year 1962-63 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (1) Of sec-
tion 619A of the Companies 
Act, 1956. [Placed in Lib-
rary. See No. LT-2524/64]. 

(ii) Review by the Government on 
the working of the above Cor-
poration. [Placed in Library. 
Sel' No. LT-2523/64]. 

12.09 hrs. 

COMMITI'EE ON ABSENCE OF 
MEMBERS 

EIGHTH REPORT 

Shri Khadilkar (Khcd): Sir, I beg 
to present the Eighth RePOrt of the 
Committee on Absence at Members 
from the Sittings of the House. 

ESTIMATES COMMITTEE 

FORTY-SIXTH REPORT 

Shri' A. C. Guha (Barasat): Sir, I 
beg to present the Forty-sixth Report 
of the Estimates Committee on the 
Ministry of International Trade-Tea 
Board, Calcutta. 
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PRESENTATION OF PETITION 

Sbri Sivamarthi Swamy (Koppa!): 
Sir, I'beg to present a petition signed 
by two petitioners regarding establish_ 
ment of sugar factories by co-operative 
societies. 

There is another petitiOn also that 
I have received signed by 4800 persons 
In this connection. May II request 
that that may be referred to the Peti-
tions Committee? 

as"" ~: ~'frll' ~ ;fo 
IImi I 

11.10 bra. 

BUSINESS OF THE HOUSE 

The MInister of Parliamentary Af-
fairs (Sbrl Satya Narayan Sinha): 
With your permission, Sir, [ rise to 
announce that Government Business 
In this House during the week com-
mencing 16th March will consist of:-

(1) Further diSCussion and voting 
on the Demands for Grants 
relating to the Ministry of 
Petroleum and Chemicals. 

(2) Discussing and voting on thf' 
Demands for Grants relating 
to the Ministries of:-

Information and Broadcasting 
International Trade 
Labour and Employment 
Defence 
Transport 
Law. 

Mr. Speaker: The Minister of In-
ternational Trade has written to me 
thus: 

"As the Conf€rence of Com-
monwealth Trade Ministers is to 
be held on 19th morning and I 
have to leave on the 17th mid-
night with the cnncurr('nce of the 
ho'n. 'Minister of Parliamentary 
AfTnir~ and Information and 
Broadcasting, may I request the 

permission of the hon. House 
and your permission to bring up 
the Demands of my Ministry a 
little earlier, in the time sch&-
duJed for the Demands ~ the 
Ministry of Information and 
Broadcasting?". 

Shrl Harl Vishnu Kamath: (Hoshan-
gabad): Sir, on a point of clarifica-
tion with regard to the statement .•• _ 

Mr. Speaker: Has this permission 
been granted? I hope hon. Members. 
do not have any objection to this. 

Several hoD.. Members: No. 

Mr. Speaker: So, that permission ia. 
uanted. Now, what does Shri 
Kamath want to say? 

Sbri Bari Vishnu Kamath: If I 
heard him aright, Sir, the Minister 
of Parliamentary Affairs has included 
the Demands relating to the Ministry 
of Defence for discussion next week. 
You had been pleased to direct, Sir. 
over two or three weeks ago, that the 
reports of ministries should be pre-
sented at least a week before the De-
mands come up in the House. Now. 
sented at least a week before the De-
mands relating to the Ministry of 
Defence will be coming up for dis-
cussion next Friday, I believe, at the 
latest, and today is Friday. It is a 
very important Ministry. and a diffi-
cult Ministry too to deal with. So 
rar we have had no report at all. I 
am constrained to sav that the miniS-
tries show scant r('g~ rd for your ad-
vice and directives and also, I am 
~orry to say. for the House. 1 do not 
know what the remedy for this situa-
tion is. 

Mr. Speaker: There are remedies 
and the hon. Member knows them. 

Shri lIari Vishnu Kamath: The 
other issue is what I rni;<'d last w('('k. 
You were pleased to a,;k at that time 
wlwther the Hou,£, or Commons pro-
vi,1e, tiny guidance in this mAtter. I 
then said that I would look it up. 



5395 Demands PHALGUNA 23, 1885 (SAKA) for Grants 5396 
Since then I have delved a little in-
to the Hansard and some other cog-
nate publications and obtained some 
helpful material. Before I proceed 
to that ..... . 

Mr-. Speaker: He wUl kindly brinp 
that to me, we will sit down together 
and discuss. 

Sbri Harl Vishnu Kamatb: It was 
raised In the House and then you ask-
ed me to get this. 

Mr. Speaker: If I feel that 1Jlere 
is need for it to be raised in the House. 
t will ask him to do so. 

Sbri Satya Narayan Sinha: I "!ould 
like to inform the han. Member and 
this HoUSe also that the Defence 
Ministry's report is being circulated 
to hon. Members today. 

12.13 hrs. 

DEMANDS FOR GRANT~ontd. 

MINIsTRY OF PETROLEUM AND 
CHEMICALS 

Mr. Speaker: The House will now 
take up discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Petroleum ana 
Chemicals for which 5 hours have 
been allotted. 

Hon. Members desirous of moving 
thei r cut motions may send their slips 
to the Table within 15 minutes indi-
eatin.g which of the cut motions they 
wuuld like to move. 

DEMAND No. 77-MINISTRY OF PETRO-
LEUM AND CHEMICALS 

l\'Ir. Speaker: Motion moved: 

"That a sum not excceding 
Rs. HU8,OOO be grantcd to the 
President to complete the sum 
necessary to defray thc charges 
which will come in courSe ("[ pay-
ment during thc year endine the 
31st clay of March 10G5, in respect 
of 'Ministry of Petroleum and 
Chemicals'." 

DEMAND No, 78---Orm:R REvi:NUIl Ex-
PENDITURE OF THE MINISTRY OF PETRo-

LEUM AND CHEMICALS 

Mr_ Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 87,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the· 
31st day of March 1965, in respect 
of 'Other Revenue Expenditure at 
the Ministry of Petroleum and 
Chemicals· ... 

DEMAND No. 135--CAPrrAL OtrrL.&.Y a.' 
THE MINISTRY OF PI:TRoI.EuM AJa). 

CHEMICALS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 47,23,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1965, in res-
pect of 'Capital Outlay of the 
Ministry Of Petroleum and. 
Chemicals'. " 

Dr. Ranen Sen (Cal~utta East): 
Sir, we are discussing the Demands 
for Grants rclating to a very import-
ant Ministry. Before entering into 
the discussion, I want to ask one 
question to the Government of India. 
I want to know why certain other 
subjects like Orientology, Muslim 
W3kfs etc., are tagged on to this 
Ministry whiCh is to perform certain 
important functions on which depends 
the future of our country? These 
subject.s have nothing to do with 
petroleum or chemicals. Thcrefore, 
I do not find any reason why these 
subjC'cts shouid be attached to this 
Ministry. 

H:lving said this, will mainly 
concpntrate on the policy m~tl('rs re-
late" to tht> work of Ministry. The 
GO\'('rnm~nt of Illdb has to its 
cr(,rlit certain achievemrnts in this 
respect. During the British days the 
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[Dr. Ranen Sen] 
foreign oil oompanies used to fleece 
the country. They used to dictate 
prices. They used to keep India at 
ransom taking advantage of the 
dependence of :India on the 
Britishers. They continUed this for a 
pretty long time. Then, after in-
dependence, even the Government of 
India was oompelled to come to an 

. agreement with these foreign firms--
Bunnah Shell, ESSO and Caltex. 

Mr. Speaker: The hon. Member 
may kindly resume his seat. I might 
just request the hon. Members, 
those hon. Members who are desirous 
of moving their cut motions, to aend 
in the number of cut motions they 
want to move to thp Table within 15 
minutes and I will treat them as 
moved. 

Dr. Ranen Sen: They were com-
pelled to enter into refinery agree-
ments with these firms. Those 
ai:reements were foisted on India 
because those agreements went 
against the interest Of India. Gradu-
aUy, the Government of India came 
to realise that Indb must have its 
own independent oil policy. The 
Damle Committee made certain 
suggestions in this respect in its re-
port, which were accepted by the 
Government of India, although the 
foreign oil companies tried in several 
ways to sabotage cnquirie, that were 
conducted by the Damle Committee. 
The Government of India embarked 
on the correct path. It started the 
IOC. It established the Indian Re-
fineries Limited and the Oil India 
Limited. IDven though thc.ec companies 
have started functioning, there are 
sceptics amongst ourselves who did 
not appreciate the value Of these or-
ganisations Or who did not appreciate 
the necessity of an independent indus-
trial policy in respect of oil. 

Today the policy that has been 
pursued by the Government of India 
ir, this respect has been vindicatoo. 
Indian Oil Company has not only 

functioned effectively but this year 
it has amassed a profit of nearly 
Rs. 60 lakhs. It !has saved Rs. 7.28 crores 
in foreign exchange by making rupee 
payment to the Soviet Union, which 
is supplying crude oil to India. This 
activity of the Government of India 
has been wholeheartedly supported 
by the Soviet Union, Rumania and 
some other Socialist countries . 
Thanks to their support, we are to-

o day on par with many advanced 
countries. They are going to help 
India not only in rcspect of petroleum 
but also in respect of petro-chemical 
and other industries. 

Today India takes a different route, 
a different path from that followed 
during the British days. The work 
that has been started by the O&NGC 
some time back has been commend-
ablc. 1t has found out oil as well as 
natural gas deposits in many parts 
of India, notably Gujarat. In certain 
parts of India, thc Government of 
India had handed over the prospect-
ing to Stanvac, particularly in West 
Bengal. ,In the eastern part of India 
the O&~GC have started prospect-
ing and ('xploration of natural gas 
and oil. These are good signs for the 
Industrial development of India, 
because petroleum and petro-chemi-
cals are going to play a very im-
portant role in tbe future develop-
ment of India. 

Despite these achievements, for 
Which due credit has to be given to 
the Government of India, there are 
certain weaknesses which are already 
manifested in the oil policy of the 
Government of India and it will be 
a dereliction of duty on my part if 
I do not point them out today. Some 
time back, Burmah-Shell, ESSO and 
CaJtex have been permitted to ex-
pand their refinery capacity. 
Foreign collaboration in the State 
sector has been sought in the Cochin 
reftn~. ESSO is collaborating In 
the lubricu¢ plant; SO much so that 
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this is nothing but a departure from 
the industrial policy resolution that 
we had adopted in 1956. This haa 

. gladdened the hearts of big business 
tn India as well as the hearts of 
foreign private capital. This is what 
the Eastern Economist writes on this 
subject: 

"The Cochin refinery opens a 
new land-mark in the history of 
Indian oil industry." 

This is nothing but appeasement of 
foreign private eapital in oil industry. 
This ~ign was manifested last year 
when the Cochin refinery agreement 
was arrived at. This year also when 
Shri T. T. Krishnamachari made a 
policy statement in regard to the 
participation of foreign private and 
indigenous capital, the foreign journ-
als 3cc-laimed that statement and the 
L01Won Economist wrote: 

"If Mr. T. T. Krishnamachari 
succeeds in carrying througb the 
policy he has enunciated, major 
oil companies looking fOr outlets 
for their surplus will on their 
part be too willing to expand 
operation in India." 

iJ: think. today there is a definite 
-departure from the independent oil 
pulicy that the Government of India 
was following during the last six or 
seven years. Not oniy that, there is 
a definite attempt at departing from 
"the Industrial Policy Resolution 
which enjoined upon the Government 
of India to take the oil industry into 
its own fold and to make it a State 
sector industry. We find that all 
along the line there is a tendency 
to appease the foreign capital and 
the big business in India. 

I shall cite certain examples in 
this regard. Knowing fully well that 
these foreign companies are no friends 
Of ours--even as late as a few years 
back they wanted to blackmail India 
into submission and wanted to dictate 
certain terms to India; this is known 
to every one-even then we find 
tllat the Government of India is tak-

ing to a policy which is more in the 
interest of foreign Illld indigenol.W 
private capital than the national 
interest, the interest of India . 

Now, a question may be raised 
that when We require oil, to meet 
our requirements we haVe to go in 
for collaboration with foreign capital 
and all that. MYI answer would be that 
fOr the time being we may be 
able to get enough oil but that will 
ruin our independent oil industry 
and ultimately these foreign private 
companies will hold India to ransom, 
dictate their terms and have India in 
their grip. 

Once upon a time, not very lonl 
ago, Shri Jawaharlal Nehru in his 
Glimpses of World History had writ-
ten that these oil companies were 
called oil imperialism throughout the 
world. This he had written a few years 
back. I want to remind thc Govern-
ment Of iIndia, the Oil Ministry, 
about that important statement made 
by Shri Jawaharlal Nehru, now our 
Prime Minister. in the Glimpses of 
World Hi.<tflry. 

In regard to petro-chemicals also. 
which is a very new industry in India 
and which opens up a new vista for 
the industrial deve}opment of India, 
collaboration has already started. 
The Mafatlal Group has been given 
one licence and in Bombay foreigR 
private capital is being invited to 
start a petro-chemical complex as 
also in Gujarat. There will be three 
more petro-chemical complexes and I 
am afraid, if this policy is pursued 
by the Government of .Tndia, the 
whole of the petro-chemical industry 
will be in the grip of the foreigners 
if they colJaborate in this respect 
because they, being very powerful, 
will be able to control the industry 
not to the interest of India but to 
their own interest. 

In regard to fertilisers also the 
Government of India of late have 
started giving way to private capital, 
b9th foreign and Indigenous. 
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[Dr. Ranen Sen] 
In regard to the chemical industry 

I have to say a few words The 
chemical industry has been a 'happy 
hunting ground for foreign private 
capital. In the year 1948 there were 
Rs. 8 crores of foreign capital in this 
iJl.dustry; in 1960 this Rs. 8 crores 
increased to Rs. 38 crores This is 
all foreign investment in th~ chemical 
industry. The number of new mixed 
companies would be 168 in three 
years alone from 1958 to 1961 The 
policy pursued by the Gove~nment 
of India in this respect is very 
dangerous. The chemical industry 
forms a very important part of our 
industrial development. The slogan 
Of the big business has so long been: 
take less loans but higher foreign 
capital. It seems the Government of 
India have succumbed to this slogan. 
Even in respect of State sector. we 
found that collaboration started with 
foreign capital. Marek Sharp & 
Dohme (International) are col-
laborating with Hindustan Anti-
biotics and one Of the conditions is 
that the production secrets will not 
be given to the Indian hands. 
This is one of the terms. Let our 
Minister repudiate it in the statement 
that he may make. But this is what 
I gather from the newspapers. 

Mr. Speaker: Wherefrom did he 
get it? 

Dr. Ranen Sen: From new'pGpers. 
Most of this information is culled out 
from newspapers. magazines and 
other things. 

Mr. Speaker: Then. surely it is a 
secret stipulation. 

Dr. Ranen Sen: I do not know whe-
th"r it W1s a ~;('cret stipLllation or it 
was known everybody. 

Sl' .. ri II~l"i ,rishnu K~m~th 

(H ',shangahD.n): The MD.hD.lanJhis 
Cnrnmi th~e's TIeport lc'aked out ve.ry 
nicely. 

Dr. Ranea Sen: In Gomio ExplOIt-
ive Factory. it is also stated that 
BO per cent. Of the capital belongs to· 
Imperial Chemical Industries, the only 
British concern and a very big busi-
ness concern in the international 
trade. There are some of the very 
bad signs. dangerous signs. which 
have started due to the policy 
of the Government of India 
under the Ministry of Petroleum and 
Chemicals. Therefore, what I want 
to state is this that it is high time 
the Government of India take cog-
nizance of this danger, face the situa-
tion boldly and try. to stand on an 
;ndependent oil policy. There have· 
been certain offers. Certain genUe-
men do not want to hear the praises 
of Soviet Union, Rumania and other 
countries. They are giving disinter-
ested help. They are still giving and 
they will probably give still more. 
But it is not only Soviet Union but 
there are other countries-this in-
formation is also got from news-
papers-Asian countries who are pre-
pared to help us, for example. 
Kuwait and Iran. Both theSe Gov-
ernments have sent their delegations 
to India, had talks with our Minister. 
Mr. Kabir and the best terms have 
been given by Kuwait. I do not know 
whether the Government is going to· 
accept those terms. They are even 
prl'pared to participate as minority 
partners in p~tro-chemical indu<try. 
They arc:' pre'pared 10 give to India 
the right of exploring and prospecting 
in Kuwait. Thev arc even prep !IT-

ed to supply crude oil at R very 
ch('~p rnte participate in building up 
M~dras Refinc·ry and thp distribution 
will he wholly in the hands of the 
Indian Oil Company. They do not 
W:t!1t 1jny shar" of the di~lribulion. 
Lf't. us neccpt this offer of handsome 
cO{iprrntion frolT' these Asian countr-
ies. Tn lhf' po1i!ira] f1rld. we- of'E'n 
~nf'"k "hoH! th·· Afro-Asian solidnrity 
;)",1 !nrlil is committed to thnt Afro-
t'ii'''' <n1' c1 aritv inr3 L~t u< h,ve 
rr'or,c:-ni" ·\fro-Aoinn solid"rit" i" this 
fj:.lrl. Tl.·lt w;Jl he- ad"antn~erl\1s 10 
th" inl 'Crests of India and to those 
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countries also. I expect a definite 
statement from the Minister in this 
respect ag to what is happening in 
this regard, that. i,. in regard to our 
negotiations with Kuwait or Iran. 
Since it Is a very important th:ng 
which is happening the hon. Minister 
-m'ould make a statement on this. 

Then, I want to refer to the syn-
thetic rubber industry. Some of these 
industries are being handed over to 
foreign companies like Duncan Bro-
thers, PJB etc. Bes:des, there is an-
other private sector syntne-
tic rubber plant which has got 
the licence to produce 15,000 tons of 
synthetic rubber. According to the 
Government of India's regulations, 
-these synthetic rubber producers are 
entitled to import an equal quantity 
of natural rubber from outside. The 
natural rubber from outside is cheaper 
than the synthetic rubber produced .n 
India and even natural rubber pro-
duced in India. As a result of the im-
port of n~tural rubber from outside, 
the priCe of natural rubber produced 
in India would go down because 
it cann'ot stand competition with the 
other rubber. Ultimately, this will 
affect the rubber industry in India. 
I am told that all this is being done 
by the Ministry of International Trade 
without consulting the Ministry of 
Petroleum and Chemicals. It seems 
that there is no co-ordination between 
them. If there had been &'orne co-
ardination, these th:ngs would not 
have happened. Even the Rubber 
Board was not consulted when these 
things went on. We would submit 
that at least the Rubber Board should 
be consulted, and the Government 'of 
India should not take such steps as 
would affect the indigenous rubber 
industry or other industry. 

While criticising the policies which 
are being pursued by the Government 
-d India, t do not tor a moment suggest 
that the policy which Government 
have been following fOr so long is 
wrong. On the contrary, I would say 

that it is the c'Orrect policy which 
they have been following, ;1:t is be-
cause there has been some departure 
that I am constrained to make this 
criticism. 

Finally, I would like to make clear 
one thing about the participation of 
foreign equity capital. It is known 
to everybody, and it is known to al-
most all the Mro-Asian countries to-
day that the foreign private capital 
which ('omes from these iI"lperialist 
countries ultimately does no good to 
those c'ountries. This kind of econo-
mic penetration ultimately resulh ;n 
some sort of economic and political 
domination, direct or indirect, on 
those countries. .It is high time tout 
the Government of India take a lesson 
from modern history and take a stand 
wh!l'l, would ultimately help the na-
tiona 1 oil industry in this country. 

I want to point out another factor 
in this respect, and that is in regard 
to the total 'output from the refinery 
that We are going to have by the 
end of the Third Plan. Today, as it 
stands, after the expansion of Burmah 
Shells, Caltex, Essos etc., the total 
output is a little greater than what 
the State sector is producing. At the 
end of the Third Plan, even after we 
have the K:oyali refinery etc., because 
there is collaboration between foreign 
private capital and the Government of 
India organisation, the total outputs 
from these refineries, private sector as 
well as State sector ones-'private 
sector' means foreign capital private 
sector-would be almost equal. That 
means that it will take a long time for 
the Government of ,India to come first 
in the race between the foreign capi-
tal and the State sector. Unless \he 
Government of India take a correct 
line from today and take a lesson from 
modern history, it will take a long 
time. 

I would say that the way to self-
sufficiency in oil industry or in petro-
chemical industry in India Is through 
three things. The ftnt fa our own 
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effort. as is being done by the ONGC 
and the .1OC. The second is fraternal 
help from the Soviet Union. R;Jm&nia 
and other countr;es. The third is 
collaboration with the,e A~i,m coun-
tries. Let us stand on these three pil-
lars and try to squeeze "ut these 
foreign oil companies and ultimately 
nationalise them. I know Shri Ranga 
Would not like this. But I want to 
ask: if a small ('ountrv lil~e C,~ylon 
can do it, if a small 'coulltry I'ke 
Bunna can do it, if Indonesia- can do 
it, why not .India whic-h has greater 
resources. which is a mUch bigger 
country? Therefore. I bring it before 
this House. It is time for Govern-
ment to nationalise th:s i:'dustry, 
squee2:e out foreign capital from this 
industry nationalise the oil industry 
and embark on a correct and inde-
pendent oil policy that will gU:iranlEoe 
the future of India. the future econo-
mic developmpnt and prcsp;'t'it:, of 
India. 

Shri P. H. Bheel (Dohad): MI 
Speaker, Sir. I come from the StalC'. 
which was fOl'mcr!J' a part of tne 
former bilingual Slate of Bombay. 
But after the formation of the new 
State of Gujarat. the tempo of deve-
lopment has not vcry much increased. 
The past developmental backlog, in 
the field of power. transport, irriga-
tion. agriculture and other spheres 
01 industry still continues. This back-
log is so heavy that in spite of some 
efforts, my State has not achie .ed 
the requisite momentum in the diree-
tion of self-sustaining economy so far. 

Sir, there are various impediments 
in our way. but I will presently eXll-
mine only those which fall within 
!he purview 'of the Hon. Minister. 
whose Demands we are discussing ncnr. 

At the outset, I take up the Petro-
chemical industries. A Refinery with 
a refining capacity of 2 million tons 
of 011 per annum with prospects of 
expansion upto 3 million tons is being 
'tI4!t up in the State and tile work ·of 
CQIlstruction at the Refinery is pl'o-
neding according to schedf11e and it 

may be ready for production in about. 
a year's time. There is no definite in-
dication. however, of the policy pro· 
posed to be adopted in regard to the 
petro-chemical industries to be deve-
loped in this area. Dr. Henney, the 
World renowned French expert has 
in his report submitted to the GO\'-
ernment of .India in regard to the de-
velopment of petro-chemical com-
plexes in th" country pmphatically 
,tre'5cd the need for the establishment 
of such complexes as early as possi-
ble. According to him thE' failure to 
build petro-ehemical industries will 
result in an yearly import bill amoun-
ting to about Rs. 51 crores in 196!!-
66 and about Rs. 150 crores in 1970-71. 
This al'one is sufficient to necessitatp 
immediate action on the quest'on of 
f'stablishmcnt of petro-chemical ID-
dustries. It is ~bsolutely neces;ary 
nOl only to finalisE' but to keep ready 
the petro-chemical complex much 
aheart of the date 'on which the Refi-
ner,' go'"" into produetion and the by-
products hCCOInL' available. It is. 
thprp!or". ":ghl.,· essential to estab-
lish a special agency to co-ordinate 
cnd wnr'hronise the plans of ('stablish· 
ing petro-chemical complexes in the 
COUll try in general and the Koyali re-
finery area in particular so that no 
time' is wasted when the refinery st.art~ 
oppration and raw materials for Petr<.· 
chemicals are readily available. 

Unfortunat.ely, no clear indication 
is yet available to the prospective in-
dustrialists interested in the develop· 
ment 'of petro-chemical industries as 
regards the chemical and other pro-
perties of the oil and gas, or the 
types of by-products likely to be avail-
able from the refinery, continuity of 
supply and the prices at which such 
products are likely to be made avail-
able. It is <jbsolutely necessary t'o 
clarify these matters and to adopt Ii 
long-term policy in the int.erests not 
on.ly of the better and more economie 
utilisation of the by-products '01 the 
refulery, -but also to enable the pros-
pectiVe industrialists to plan in tim~ 
for the establishment of such indu,s-
tries where these could be utilised. 
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The dispute over the fixing of gas 
price is very much agitating the mind 
of our people. Much heat has been 
generated over the behaviour of ONGC 
in this connection. It comes as a rude 
shock to us when we are told that our 
people will have to pay as much as 
Rs. 90 to Rs. 100 per 1,000 cubic meters 
of natural gas to ONGC for the gas 
produced from the oil fields of Gujarat. 

Mr. coal starved, high-cost-economy 
State, which had some satisfaction 
from the disc'overy of gas, was com-
pletely disappointed by this attitude 
of ONGC. 

To compare with prices in other 
States, for instance, Oil India Ltd. 
charges Rs. 9 per 1,000 subic metres 
for Nahorkatiya gas in Assam, while 
the ONGC asks Rs. 80 to Rs. 100 in 
Gujarat. The fact that the ONGC has 
no control over Oil India's poli-
cies does not explain away the un-
conscionable disparity. Again, the 
ONGC demands Rs. 100 for Anklesh-
war as,;o('iat('n gas supplied to indus-
tries in Baroda, Rs. 90 from the Guja-
rat Fertiliser Company and Rs. 80 
for Cam bay gas supplied to the Guja-
rat Electricity Board. These prices 
cannot but give a rude jolt to conSll-
mers who had hoped that the cost of 
generating electricity and that of 
fuel can be substantially reduced wi til 
the discovery of oil and gas within the 
State itself. 

Various perSOns and organisations 
in the State have objected to the high 
level of prices. The basic contention 
has been that the State and its 
industries should be enabled to secure 
fuel at cheapr cOJt. The State has all 
along suffered from one major handi-
cap in its .programme of industrialisa-
tion, viz. the high cost and irregular 
supply of coal. The high railway 
freight more than doubles the pit-
head price of coal. Absence of any 
big hydro-electric projects made cost 
at electricity quite high. 

It was hoped that the cost of 
lenerating electricity and that of fuel 

for industries would considerably 
drop with the discovery- of oil and 
gas in the State. The prices now 
fixed by the ONGC have given a rude 
jolt to tfiese hopes. Can ONGC take 
any satisfaction in its work when 
people start describing it as a 
nineteenth century monopolist? 

I think it is pertinent to point out 
that the -benefits of natural resources 
found in a particular region are 
usually allowed to be enjoyed by the 
industries located thereabout. It is 
disconcerting to note that Gujarat has 
been deprived of this natural 
advantage in the matter of fixing the 
prices of gas to which it is legitimate-
ly entitled. The objective of the 
Central Government of stimulating 
regional development can be achieved 
more readily if a uniform policy were 
to be adopted in regard to the benefits 
that may be allowed to accrue to each 
State in respect of its natural re-
source!!. 

There is no justification for n policy 
that varies in its application in 
respect of one commodity frOm State 
to State and from one natural re-

source to another resource, i.e., one 
policy for coal and hydro-electric 
power and another for oil and gas. 
In view of the need for accelerating 
the industrial development in Gujarat 
State and stimulating tempo in this 
region. it is strongly urged that gas 
be made available to the industries 
etc., of Gujarat at a price of coal 
prevailing at the pithead so as to-
ensure competitive capacity of the 
industries of this region. 

I quote here what Dr. Henney 01 the 
French Petroleum Institute in one oC 
his speeches stated about the reason-
able price of gas. According to him, it 
may be 50 nP. per 1,000 cubic feet. 
It is also reported that the ONGC too 
had considered and also discussed the 
guaranteed supply at the price of 50 
nP. for 1,000 cubicfeet with the 
various major consumers of gas in 
Gujerat and the ofIIclals of the State-
Government. 
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It is hopd that the Government of 
India as well as the Arbitrator 
appointed by them to deal with this 
-question will take these factors into 
account so as to enable the State to 
wipe off the backlog of development 
and achieve the pace of growth 
attained by other States by fixing the 
price of gas at a reasonable level, 
keeping in view pithead costs of 
natural fuels. 

I understand tha t by the eUd of 
October, 1963, 122 million cubic meters 
of gas had been burnt up at Ank-
leshwar. The value of this gas at the 
proposed ,-alue of Rs. 100 per 1,000 
cubic metres is about Rs 1.25 crores. 
This amounted to 20 per' cent of the 
Oil and Natural Gas Commission's 
total earnings from the sale of crude 
oil, which amounted to Rs. 6.92 erores. 
If the ONGC can avoid such gross 
national loss, the question of conflict 
between the Gujarat Government and 
the Central Government over the 
fixing Of price would not arise. Why 
not try to economise and thus help the 
State economy and also strengthen 
·the Central Exchequer? 

This is all, I can say in conclusion: 
let Us be wise and not shift the blame 
and responsibilities. 

Mr. Speaker: 1 have allowed the 
'speech to be read because it was the 
maiden speech of the hon. Member, 
but if there are any other hon. Me!~­
bers who have yet to make their mai-
den speech and they want to read it, 
it should not be long. It should be 
very concise, because otherwise every-
'body, the Members as well as the 
Visitors, loses interest in that. We do 
not have a sense of reality in the de-
bate, and it will develop into some 
'kind of seminar. Therefore, I would 
request hon. Members that If there is 
'8 maiden speech, it should' be very 
-brief and concise, so that interest in 
the debate can be kept up. 

Shrl Oza (Surendranagar): We an~ 
discussing the Demands of a Ministry, 
which, in my humble opinion has to 
play a very important, vital and 
strategic role in the future industrial 
development of this country. 

Unlike the previous speaker from 
the Communist group, I request the 
Ministry not to be inflicted with any 
obsessions or inhibitions, and I would 
urge them to go ahead with the 
exploitation of our natural resources 
to the last degree, consistenly with 
OUr industrial policy resolution, as 
rapidly as possible. It is said that in 
future our oil companies will suffer 
from some competition from foreign 
concerns who will hold us to ransom. 
I am not afraid of such a possibility 
at all, because this is a sovereign 
country, and the Government is strong 
('nough to tackle probll'ms as and 
when they arise. Out of such fear, not 
to allow the present development and 
to drain away whatever little foreign 
exchange we nave got. I think, will 
not be a wise policy. 

I am glad that the Ministry is in the 
hands of two energetic Ministers, and 
I am sure they will do the needful in 
the matter. We know that a country's 
progress is measured by the type of 
fuel it uses: whether it was cow 
dung or wood or some other develop-
ed commodity. 

Shrl Bar! Vishnu Kamath: am 
sorry to interrupt, Sir, but there is 
not even half the quorum though it Is 
not yet I 0' clock. It is an important 
Ministry and there are not even 
twenty Members in the House! 

Mr. Speaker: Let the Bell be !:'IUlg 
-now there is quorum. 

Shrt Oza: I was referring to the 
standards by which a country's prog-
ress in industrial development is 
measured. Taking that standard WI 
are at the lowest rung of the ladder 
in the world. For historical reasons, 
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it is so. Now that we are going ahead 
with our oil exploration. I am 
sure that we will find our proper 
place. 

I am glad that our technicians of 
the ONGC are doing very good work, 
wonderful work but I have a feeling 
that the work is getting diffused. I 
think we should do it more intensively 
and in a more concentrated manner. 
Not that I belong to Gujarat and so I 
plead for concentrated work in that. 
region. It is now a well known orad 
that Gujarat is almost floating on oil. 
But over a number of years we see 
that the work goes on very slowly, not 
as expeditiously as possible. I am 
afraid that we are not tapping the 
industrial resources of the country as 
we should. The report says that at 
4-5 places the work is .going on. With 
what result? We do not know. the 
result of drilling operations near 
Kalol which is the proposed capital 
site of Gujarat, or in other places. We 
hear there are rich possibilities in 
the little Rann of Kutch. In Kutch 
also I think we are not reaping the 
benefits that we should because of the 
Qiffusion. I request the hon. Minister 
to concentrate on the fields where 
there is some certainty that it will at 
least repay the money and labour 
that we spend and also see that the 
other areas are free for other pur-
poses. Today, for instance. the capital 
site at Ahmedabad in Gujarat-there, 
We are hesitant about pushing ahead 
with the capital project because we 
do not know where all will be found 
and to what extent. I request the 
hon. Minister to go ahead with this 
programme more intensely and in a 
more concentrated manner. 

The previous speaker referred (0 

the oil prices and the price of gas. 
We are told that the price of gas in· 
Assam is more or less a 'throwaway' 
price. There is no purchasher and so 
they are just realising Rs. 7-9 or 
whatever it may be. In Gujarat it h' 
not the case. The matter has been re-
ferred to arbitration by Dr. V. K. R. V. 
2442 (Aj)LSD-4. 

Rao without going into details, I wish 
only to say that it should not be dis-
tress price in Gujarat. Gujarat is far 
away removed from the coal fields; 
coal reaches Gujarat after a 
very long haulage; it be-
comes costly; industries could not 
thrive; they are languishing for want 
of the right type of coal or the desired 
quantity of coal. So, it does not mean 
that ONCG should insist upon having 
distress price from the industrialists of 
Gujarat. After all, whateve:' indus-
tries develop in Gujarat, it would be 
for the larger interests of the country 
and no hindrance which is not legiti-
mate sliould be put in the overall 
development of any part of the 
country. The matter is under arbitra-
tion and I shal) not speak about it 
more. 

This Ministry is also entrusted with 
chemical industries. Chemical industry 
has shown remarkable progress over 
the past few years. In June 1962, 
the average index of production for 
chemicals and chemical products was 
about 184 (base year 1956). As 
against this, the general index of 
industrial output stood at 150. In 
June. 1963, the figure for chemical 
production went up to 219, while the 
overall index touched the point of 
159. seasonally adjusted. The basic 
industrial chemicals as also inorganic 
chemicals made marked progres, the 
indices for them in June 1963 being 
about 398 and 503 respectively. I 
congratulate the Ministry on this 
rapid strides in the development of 
our chemical industry. We should not 
be complacent about it because the 
foreign exchange that this industry 
earns year by year goes uP. I think 
we should tap all oW' rssources and 
encourage all our entrepreneurs to see 
that the chemical industry grows fast 
and we are able to export as much as 
possible to fulfil our foreign ex-
change needs. 

This brings me to the question of 
petro-chemical industries to which the 
han. previous speaker referred. There 
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is practically no petro-chemical indus-
try existing earlier; it is a new indus-
try, almost; it started about 40 years 
back. It is said that 50 per cent of 
the new industries that have come up 
in the United States during the last 
fifty years are of this nature: today 
they play a vital role in the new tech-
nology. We should also have a pers-
pective planning from now on for our 
petro-chemical industry. 

We should not lag far ·behind. It is 
true that we are having steel mills 
and cement factories and we are lay-
ing the base for rapid industrialisation 
of this country. It is all necessry, but 
I am afraid if we concentrate only on 
this aspect of industrial development, 
our development will become obsolete 
in times to come. So, we have also to 
emphasise thedeve10pment in this 
sphere also, namely, chemical indus-
tries and petro-chemical industries in 
particular. 

13.M lin. 

The Ministry is not unaware of the 
important aspects of this subject, and 
as early as 1961, the Ministry had ap-
pointed one committee under the 
chairmanship of Mr. Kane, the Indus-
trial Adviser. That committee went 
into all the details and all the pros-
pects of this petro-chemical industry 
and has given its findings to the Mi-
nistry in 1961. This committee has 
fixed tentative targets for the produc-
tion of several items such as organic 
chemicals, plastics, synthetics and such 
other things like carbon black and 
nylon used in plastics. These targets 
are to be ful1l11ed both in quantity and 
in value by the year 1966. Unfortu-
nately, We have only got two years 
left before the third Five Year Plan 
comes to an end, and yet, what do we 
see? I am afraid we have not made 
anv headwav in this respect. Mavbe 
there a'~e some reasons, I do not know. 
But I think the Ministry should have 
been more alert and should not have 
allowed time to pus, 

Then, we have invited the help of 
the French Petroleum Institute, head-
de by Dr. Henny, which was reler-
red to by the previous speaker. That 
expert also made very nice sugges-
tions. For example, we know that the 
Gujarat refinery is to be of the capa-
city of three million tonnes in the firs', 
phase. It has been fixed. The fl:rst 
part at it will be over by the end of 
1964, that is, this year. The second 
phase will be over by May-June, 1965, 
aneil the third phase will be over by 
December, 1966. The first phase is 
going to be over after one year. With 
all humility, I may ask this q'uestion: 
what have they done so that they will 
be able to utilise all the by-products 
that will come after the refinery goes 
into commission by the end of this 
year, after nine months or so? The 
report tells us that a letter of indent 
was Issued on 16th December, 1963, 
to the National Organic Chemical In-
dustries Limited, Bombay, for the es-
tablishment of a naphtha cracker in 
Bombay with an annual maximum 
cracking capacity of 2' 25 lakhs tonnes 
of naphtha and for the manufacture 
of polyethylene, etC. I am very happy 
to learn this, because unless we have 
got this cracking capacity, not much 
headway can be made. Dr. Henney 
had said that a cracking capacity of 
1: 25 lakh tons would be enough at the 
beginning. but I am glad that the Mi-
nistry has done advanced thinking and 
has decided to put up a plant with a 
capacity of 2' 25 lakh tons. It is a good 
thing because in course of time the 
capacity will have to be expanded so 
that we may not be lagging behind. 
But what about the creation of what 
they calI the petro-chemical complex 
in GUjarat? Still, they are in a very 
preliminary stage. The report tells 
us that this project will be imple-
mented in four phases; negotiations 
are in progress with potential foreign 
collaborators for participation in this 
complex. t do not know which of 
them will be effective. There are so 
many pc>tential foreign colloborators 
abroad, and I think this is rather a 
sad thing. J request the Minister to 
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be very vigilant about it and finalise 
these negotiations with whomaoever 
they want to do it. 

As was pointed out 'by the previous 
speaker, there is entrepreneurship in 
Gujarat. There is capital; there is 
knowhow and there is also the initia-
tive and the drive. The people are 
looking forward to utilise all the by-
products of the refineries. But the 
Ministry is not at all helpful. They 
say that it is going to be in the pub-
lic sector. I am not quarrelling with 
it. But under the pretext of doing 
everything in the public sector, let us 
not delay things. Now that this plant 
will come up with a cracking capacity 
Of 2:25 lakh tons, it is essential to put 
up the petro-chemical industry 38 the 
expert says. The plant will come up 
and I think we should not lag behind, 
and with every other phase of the 
refinery, we should go ahead with our 
petro-chemical industry also and plan 
in advance, so that nothing comes in 
the way of this country which badlY 
needs to save foreign exchange. Dr. 
Henney has said that this country 
should spend Rs. 500 crores over the 
next eight years on petro-chemical 
industry. If it is not going to do so, 
looking to the industrial development 
and the character of the development 
in this country, it is no good, It shall 
have to bear the burden of Rs. 140 
crores in 19'71. It will be a very bad 
day when we have to foot such a heavy 
bill so far as the foreign exchange is 
concerned. Instead of earning foreign 
exchange and starting other chemical 
industries, because of want of drive 
or initiative or because of some nego-
tiations which are protracted and not 
put an end to as early as possible, this 
country which wants to save its foreign 
exchange should not be put to the 
dismal fate of having to spend Rs. 140 
crores on petro-chemical products. So, 
I request the hon. Minister to finalise 
these negotiations as early as possi-
ble so that our petro-chemical indus-
tries develop very fast. 

As I said, this Ministry is concerned 
with very important and strategic 

developmental activities of this coun-
try. I am sure that in times to come 
everything will get obsolete but not 
this type of industry which is going 
to replace so many traditional things 
like traditional fibre, traditional wool 
and so many other things. Only che-
micals will fulfil the rising tempo of 
con.~umer demands. I wish the Minis-
try godspeed. and as I said in the beg-
inning, it is in the hands of two young, 
energetic people. I am sure that with-
out suffering from any obsession or 
any inhibition. it will go a~d so 
that it will ,be possible to exploit all 
our natural resources to the greatest 
extent. 

Shri Uladhar Koteki (Nowgoni): 
MI'. Speaker, Sir, I rise to support the 
Demands of the Ministry. At the out-
set, I must congratulate the various 
organisations dealing with the pro-
duction of petroleum and chemicals 
which are so vitally needed both for 
development and defence. With the 
reorganisation of the Ministry, I have 
every hope that the process of exploit-
ing our resources will be further ac-
celerated to cope with the growing 
demand in the conutry for these vital 
items. ' 

Before I make certain observations, 
I would like to draw the attention of 
the Ministry to the Annual Report 
which does not give complete infor-
mation and at places does not give 
any infonnation at alI. But the note 
in the Demands is more infonnative 
than the report. I will refer to paTII-
graph 6 dealing with production. There 
no mention has been made reprding 
the gas in the Assam oilflelds. Then' 
again in paragraph 10, regarding the 
technical training institutes, the last 
sentence says that so far 80 trainees of 
the Cambay institute have been train-
ed for appointment as rigmen. I think 
mention should also haVe been made 
of the other two institutes-at Bara-
uni and Sibsagar. 

Coming to paragraphs 25 and 26, 
dealing with the pipelines, the pipeline 
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from Gauhati to Siliguri is not men-
tioned there. Where the Barauni pipe-
line will go is also not mentioned in 
the report. But in the note We find 
all this information. I do not 
want to refer more to this 
aspect of the question. but I do hope 
that in future reports. fuller informa-
tion will be given. 

The progress so far made for the 
utilisation of the natural gas of Ank-
leshwa'r and the Assam oilfields has 
been rather slow. Wastage of this gas 
should be stopped as quickly as pos-
sible. So far as Gauhati is concerned, 
I do not find any reason why a s:nall 
plant for the utilisation of the gas for 
domestic purposes could not have been 
set up and the gas utilised. I feel 
very sad when I find the gas in the 
refinery being burnt. I will request 
the Ministry to expedite the setting up 
of a gas plant at Gauhati. 

IS-I! hr!. 

[MR. DEPUTY-SPEAKER in the Chair] 

Diesel and kerosene are very impor-
tant items. The demand for both 
these items is growing. So, the pro-
duction of these items should be ac-
celerated. sO far as Gauhati refinery 
is concerned. from the report I find-
and I also know personally-that there 
were some initial mistakes 50 far as 
the kerosene plant was concerned and 
it delayed production for four months. 
There was again trouble for water-
supply. The report says that the 
:teething trouble may be said to be 
over. In future, all possible care 
should be taken so that these defects 
will not delay such vital undertakings. 

When the proposal for the Gauhati 
refinery was first discussed, we sug-
gested that instead of a crude oil pipe-
line, product pipeline should be taken 
up and that was then turned down. 

Now product pipeline has 'been accept-
ed. So, my suggestion is that the 
Gauhati refinery should be expanded 
to the maximum capacity expeditious-
ly. The product pipeline has alreadY 
been constructed from Gauhati to SiH-
guri. If necessary it may be extend-
ed to other consuming areas. 

Even the expansion of the Gauhati 
refinery may be limited fo. various 
reasons. When that stage comes, I 
will suggest a second refinery to be 
set up at Silghat. I mention Silghat 
because it was at first selected by the 
expert committee and land was ac-
quired. Some preliminary steps were 
also taken but, somehow, the site was 
shifted to Gauhati. I am glad that at 
least we have got a refinery at Gau-
hti and as I have already pleaded, its 
capacity should be expanded to the 
maximum I do suggest that we 
should have a second refinery at Sil-
ghat because even the needs of the 
eastern region for full development 
and defence will require a very large 
quantity of petroleum and other pro-
ducts which the expanded Gauhati 
Refinery alone will not be able to meet .. 
Now that you have taken up the pro-
duct pipeline, there will be no diffi-
culty to supply the surplus that will 
be produced in the refineries in Assam 
to other consuming areas. 

There is a feeling in Assam that in 
private sector industries, local people 
do not have any sense of participation. 
That feeling has somehow been 
directed to the public sector institu-
tions also. For some time, the Chair-
man of the Indian Refineries was Shri 
Dev Kanta Barua who was a Member 
of this House once and now the Edu-
cation Minister in Assam. I am men-
tioning this only to show that there 
will be no dearth of suitable and com-
petent persons from Assam to hold 
positions of all India importance of 
this nature. That applies to Gujarat 
also. My point is that suitable per-
sons should be represented in the 
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boards of management and also in 
Selection Committees of public sector 
industries or enterprises, so that the 
people in thOSe localities may have a 
sense of participation in them. 

Coming to employment, there is 
again a feeling that the people in these 
localities do not get adequate repre-
sentation. I have a concrete sugges-
lion to make in this direction. So far 
as Grade III and Grade IV employees 
are concerned, there will be no dearth 
of local people, if necessary with some 
training, being given. So far as Grade 
II employees are concerned, prefe-
rence should be given if suitable can-
didates are available locally. 

Regarding training institutes. I have 
already referred to the lapse in the 
report. There also care has to be 
taken to see that the people of the 
locality get preference in these insti-
tutes and they are trained. so that 
they can be taken over in the public 
sector O~ elsewhere after they are 
properly trained. This lack of train-
ing is the real difficulty felt by the 
Ministry itself and that is mentioned 
in the report. I am glad that these 
training institutes have been esta-
blished and I would suggest that their 
capacity should be enlarged, so that 
the gap that we have in the technical 
personnel may be filled up without 
delay. 

The last point I would like to deal' 
with is about the petro-chemical in-
dustries. In the Demands for Grants, 
it is mentioned at page 21: 

"The natural gas produced will 
be utilised as industrial fucllraw 
material in the petro-chemical 
industries and as a domestic fuel." 

That refers to the oilfields of Assam. 
I am glad that a step has already been 
taken to establish a petro-chemical 
unit in Gujarat. I want to know 
whether any step has been taken for 
establishing a petro-chemical industry 
in Assam and if so, what is the pro-
gress about those steps. If not, may I 

request the Ministry to engage their 
attention to establish this most impor-
tant industry in Assam. 

With these observations, I support 
the Demands for Grants of this Mi-
nistry. 

Mr. Deputy-Speaker: Accordini to 
intimation since received from Mem-
bers, the following cut motions are 
desired to be moved relating to the 
Demands under the Ministry of Petro-
leum and Chemicals: Cut motions Nos. 
I to II}. Hon. Members may move them. 

Shri Slvamurthi Swamy (Koppa!) : 
beg to move: 

''That the demand under the 
head 'Ministry of Petroluem and 
Chemicals' be reduced by Rs. 100." 

[Need to supply petrol and other fueZ 
oils to run agricultural machinery. 
0) .] 

Shri A. V. Raghavan (Badagara): 
I beg to move: 

0) "That the demand under the 
head 'Ministry of Petrolewn and 
Chemicals' be reduced to Re. I." 

[Issue of licences to develop synthetic 
rubber without reference to the 
Rubber Board. (2).] 

(ii,) "That the demand under the 
head 'Ministry of Petroleum and 
Chemicals' be reduced to Re. I." 

[Policy regarding issue of licences to 
import natural rubber. (3).] 

Dr. M. S. Aney (Nagpur): I beg to 
move: 

(i) ''That the demand under the 
head 'Ministry of Petroleum and 
Chemicals' be reduced by Rs. 100." 

[Establishment of Refineries. (4).] 

(ii) ''That the demand under the 
head other revenue expenditure 
of the 'Ministry of Petroleum and 
Chemicals' be reduced by Rs. 
100.' 

[Policy at progress Of the revision of 
gazetteers. (5)] 
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SIIri A. V. BaPaftD: I beg to 
move: 

"That the demand under the 
head 'other Revenue Expenditure 
of the Ministry of Petroleum and 
Chemicals' be reduced by RI. 100." 

[Need to B1IPPIy petTol through the 
Indian Oil Company pumps in 
Kerala. (6)] 

Shri R. Baraa (Jorhat): I beg to 
move: 

(i) "That the demand under the 
head 'Capital Outlay of the Minis-
try of Petroleum and Chemicals' 
be reduced by RI. 100." 

[Need to tackle the problem of aromex 
for Noonmati Refinery. (7)] 

(ii) "That the demand under the 
head 'Capital Outlay of the Minis-
try of Petroleum and Chemic ala' 
be reduced by Rs. 100." 

[Neea to tackle the problem of aromex 
(lomex) deposit of Noonmati Refi-
nery. (8)] 

(iii) "That the demand under 
the head 'Capital Outlay of the 
Ministry of Petroleum and Chemi-
cals' be reduced by RI. 100." 

[Need to enSure efficient working of 
Noonmati Refinery. (9)] 

Shri A. V. Bqhavu.: I beg to 
move: 

That the demand under the head 
'Capital Outlay of the Ministry 
of Petroleum and Chemicals' be 
reduced by RI. 100." 

[Need to expedite the work connected 
with the oil refinery at Cochin. 
(10)] 

Sbri L Bana: Mr. Deputy-
Speaker, Sir, at the outset, I must 
welcome Shri Kabir to this Ministry. 
I hope with his administrative ex-
perience he will enthuse and infuse 

some amount of purposefulness in this 
important Ministry. 

Petroleum is a very important 
strategic material both for effective 
defence purposes and for industrial 
economy, and in the world today it 
occupies a very strategic position. 
Therefore, it calls for a certain 
amount of care, caution and purpose-
fulness, as I have already indicated. 

In America, We know, the oil 
magnates have an important say in 
the matter of framing certain policies 
of the State and th~y also play on im-
important role in international 
politics. The Middle-East countries 
even today are suftering due to this 
oil problem. True it is that they have 
enough of oil, but when it is con-
trolled by or interefered by thege 
foreign companies of a very high 
standing and having very extensive 
.paraphernaia, naturally, they intiuence 
the policies of those countries. 

Therefore, in our case, we must 
see where we stand today. During the 
last 12 years, it must be said to the 
credit of the Ministry, the oil policy 
was guided in a very careful way. 
During the last six years, naturally, 
We have made ample progress. Our 
refining capacity was only 0.4 million 
tollS and it has been raished to 8.50 
million tons. It is really a great 
achievement. Measures were also 
taken and are being taken to estab-
lish new refineries Bnd go in for 
further production in crude oil as 
well as in other sectors. 

From the report we find that suft\-
cient stress has been given on 
exploration for crude oil. It is also 
said that we are goine to extend our 
activities to the whole ot India. But 
while saying so we must be con-
scious about our own limitations. This 
is a very sophisticated problem. 
Therefore, it requires very expert 
know-how, in which we have very 
limited resources. ~ain, we want a 
large number of technical people to 
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go into this exploration aspect. 
Thirdly, it involves serious risks. It 
is a speculative business. Therefore, if 
we want to do it, naturally, we shall 
have to seek international collabora-
tion. Unless we get that it will be 
futile an.cl infantile to jump into a 
very ambitious programme of explora-
tion of oil, 

That again, brinp Us back to the 
question of collaboration with foreign 
capital. My suggestion in this respect 
will be, before we go in for extensive 
collaboration we must find out 
whether We can iQtensify our activities 
instead of going in for speculative 
business and, at the same time, creat-
ing political complications. I do not 
suffer from any exnophobia, nor do I 
say that no foreign collaboration 
should be invited. What I mean to say 
is if international collaborators are 
i~vited to join the exploration busi-
ness, naturally, they will not come in 
sunply to throw their money WIthout 
getting any profit out of that. They 
wiJI naturally need some sort of 
equity participation in the future 
industries to be set UP. Therefore, this 
being a very delicate matter, I hope' 
the Ministry will look into it very 
carefully before they go in for any 
collaboration. 

With regard to our needs, it is said 
that we are going to produce sufficient 
petroleum by 1970-71. Our annual 
production, according to the report, 
will be to the tune of 30 milliOn tons. 
That is a good statement to be made. 
But the question is, what ~houid ",e 
do? Should We straightaway invite 
foreign capital participation or should 
We proceed rather cautiously to 
achieve that target. It may be argued 
from the side of the Ministry that we 
are spending about Rs. 57 crores--
round about that-by way of foreign 
exchange in importing petroleum and 
petroleum products. Therefore, if we 
want to save our foreign exchange, 
naturally, we shall have to go ahead 
with the production programme. 

This, again, comes in conftiet with 
the future political perspective of the 

country. We should not; forget that 
during the last Chinese invasion they 
had to stop coming to India DOt 
becaUse they were not fully fortified 
but because for fuel supply they had 
to deJ)elld on Russia and when they 
found it was not possible they had to 
cry a halt. Therefore, all these impli-
cations are there. 

Coming to tlle question of produc-
tion, I submit that more illtellSlve 
activities are necessary 80 far as 
Barauni and Gahauti re1lnariea are 
concerned. They are far behind 
schedule. Gauhati refinery came up 
long after the scheduled time. Barauni 
refinery is aLso far behind sChedule. It 
also reminds me that even in the 
case of Gauhati there was DO pers-
pective planning. Even after it had 
gone into stream, it had to be stopped 
becauSe of water scarcity. Water was 
sought to be pumped from the Brah-
maputra aDd there was no investiga-
tion nor any vigilance to det~t 
whether the silting process was go1D.g 
on gradually fOr years together. 
Suddenly when it stopped in the 
mooth of. November there was a report 
that Brahmaputra shifted its course 
suddenly and therefore there was 
water sc~ity. I am afraid I cannot 
agree with this view as disclosed in 
the report. The silting business was 
going on there for years together. 
There was no vigilance on the part of 
the management concerned, The result 
was that the entire plant stopped 
wOl'king for days and months involv-
ing a huge loss to the country. Even 
today, I have seen, nothing is being 
done to have a modern system of self-
clrculatmg water suppl)". Unlesa that 
is done, I am afraid the same trouble 
will land this plant into serious loss. 

In the case of kerosene production, 
I have seen that the iomex deposit 
there is creating a headache for all. 
If it continues like this, production of 
white kerosene will agaL."l have tr) be 
<rtopped. After so much of experience 
and so much of planning I do not 
understand why these important 
factor. were DOt takel) note of aDd 
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why thel'e was lack of perspective 
planning. I hope the present Minister 
will look into the matter and see that 
these defects are not only removed 
from the Gauhati refinery but, also, 
they are not repeated either in 
Barauni or in other refineries. 

Coming to the management, it is 
my feeling that people who are In 
charge of the management are not 
l'nthused or infused by a sl'nse of res· 
ponsibility and a sense uf patri"ti~m. 
There should be some amount of pat-
riotism in these people so tha' they 
feel this is a national property and if 
it fails the nation fails I hope the 
present Minister will look into 
it and see that the right type of 
people are placed in charge of these 
refineries so that the.y can not only 
run the refineries well but they can 
infuse a sense of discipline and 
patriotism amongst their subordinates 
also. 

So far as the Gauhati products are 
concerned, I have seen frem a paper 
that in the agreement with regard 
to the sale of products to foreign 
concerns there are certain loopholes. 
Tbey have got a production manual 
and pe.rsonally I am not conversant 
WIth the details of the clauses but 
I think this is a matter which should 
be very throughly and carefully 
looked into by experts whether these 
loophol&.; can be plugged so that if 
actually we are losing and going to 
lose some money in future, that may 
be saved, 

Coming to the petro-chemical com-
plex, We have not so far been vigilant 
about the importance of this industry. 
.It is very encouraging that the present 
Minister is taking the right step in 
gomg ahead with the petro-chemical 
aspect of the question. AIl has al-
ready been stated by some of the 
previous speakers, the putro-chemical 
industry is going to play a very 
import.ant roll' in our industrial 
economy in the years to come. That 
is ,'ery true. Dr. Henney in his 
report says that in 1962-63 our import 

bill on petro-chemicals was Rs. 40 
crores and it will go up to Rs. 140 cro-
res five years hence. He has suggested 
the establishment of five petru-cherr.i-
cal complexes-Gujarat, Bombay, 
South India, Barauni and Calcutta. 
Out of these five Gujarat and Bombay 
have alreadv been taken in hand by 
the Ministry. It is really very good 
that petro-chemical industries will be 
started in -these two places. Though 
it will involve an expenditure of about 
Rs. 262 crores I hope they will be star-
ted in the other places also very soon. 

I attach more importance to petro-
chemicals than exploration because ex-
ploration is more speculative whereas 
petro-chemicals is not. It is going to 
give us a return very soon after its es-
tablishment. Therefore, instead of 
having extensive exploration, let us 
have more of petro-chemical indus-
tnes. Of course, I am not saying that 
we should neglect exploration; it 
should also proceed in an intenSIve 
way, but more profitable invElStment 
will be in petro-chemicals. 

In this connection, I would like to 
know why in Naharkatiya the carbon 
black and synthetic rubber plant have 
not been established so far. It may 
be that there is some difference of 
opinion with the State Government or 

. it may be that there is shortage of 

. gas or gas Is going to be diverted else-
where. In any case, the gas which is 
produced in NaharkatilYa should be 
properly used. If they cannot estab-
lish a carbon black or synthetic rub-
t:er plant, let there be sumc industry 
which can profitably utilise the gas for 
productive. purposes. 

With regard to participation of 
foreign capital, I find that the Kuwait 
Government is anxious to have mino-
rity participation for the establishment 
of petro-chemical industries. I hope 
some negotiations are going on. The 
House would be V&y much interested 
to know the result of those negotia-
tions and how the Government is going 
to proceed with the Kuwait Govern-
ment in the matt& of such industries 
in those sectors which I have already 
mentioned. 
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With regard to fertiliser, we are yet 
far behind our requirement. It is very 
encouraging that Nangal is giving a 
very good record of work. We must 
congratulate the management of Nan-
gal Fertilisers for the good work they 
have done. But, on the other hand, 
the sindhri fertiliser has shown signs 
of cracking. The MinisttlI' should take 
very serioUs notice of it and see how 
these symptoms of fatigue can be re-
moved in future. Since we are gOing 
to have more fertiliser plants, both in 
the public and private sector, it is time 
that we make a proper' assessment of 
our capacity, requirements and how 
the existing .defects can possibly be 
removed. 

Having said this much about the 
establishment of petro-chemical indus-
tries, I should like to submit that pro-
per assessment of the employment 
pote.ntial of such industries should be 
made much ahead of their establish-
ment. In those regions where these 
industries or plants are to be. put up, 
there should be training facilities 
much ahead of the establishment of 
such industries. Because, when you 
establish some such industries some 
skilled hands are. necessary for running 
such industries. If there is no train-
ing programme in different skills and 
trades much in advance, the local peo-
ple are bound to be dejected and it 
creates a vicious circle and some kind 
of discontentment. Politically speak-
ing. We cannot afford to haVe such 
discontentment at this stage of our 
country's economy and politicaJ posi-
tion. Therefore, the Ministry will do 
well to make an assessment years 
ahead of the employment potential 
and then make arrra-ngements for 
proper training so that as soon as the 
plant comes into operation the local 
hands can be utilised in different 
trades of the industry, I hope the Min-
istry will examine this question and 
make arrangements accordingly. I 
find from the report that some train-
ing f,acilities are provided in dif-
ferent parts. A1~ the S'lIme, they are 
not sufficient to meet the. needs of the 
people. So, the only way of eflective-

ly counteracting the discontentment of 
the local people is to have proper 
training facilities in suitable places 
where these industries are to come up. 

Shri L. N. Bhanja Deo (Keonjhar): 
Mr. Deputy-Speaker, Sir, I must con-
gratulate the O&NGC for having loca-
ted oil fields in Guj arat and for doing 
similar work in other parts of the 
country too. But I am not very happy 
about the progress of work in other 
areas, specially in Assam. That is why 
now the search for oil in that area 
has been given to Messrs. Ruddis, an 
industrial mining association of Yugos-
lavia. After the exploratiOn in that 
area was done to some extent by the 
Ru~ians. I do not understa·nd why 
the Ministry did not want to utilise 
the talents 'of Oil India Limited, who 
are also working in that area, espe-
cially when in that concern the Gov-
ernment of India and the Burma Oil 
Company have 50:50 shares. It is also 
mentioned in the Report that Oil 
India is doing exploration work in 
Assam in .about 510 sq. miles of area 
and its activities in that region have 
been very satisfactory. 

Apart from this. their drilling speed 
and efficiency is supposed to be one of 
the best in the world. I will, there-
fore, suggest to the hon. Minister as 
to why we should not utilise the local 
talent available there to speed up our 
activities there. I suggest this because 
I am very doubtful whether this 
Yugoslav company will be successful 
where the Russians have failed before. 

In this context I would mention that 
it is very necessary that we speed up 
the search for oil not on1y in that area 
but in other areas also. I say this be-
cause though the Middle East coun-
tries want to give us crude oil in which 
we are deficient for refining purposes, 
as has already been mentioned by diff-
erent speakers-specially I will refer 
to hon. Member, Dr. Sen from Bengal, 
who initiated the debate-the other 
countries want to give us oil at cheap 
rate for refining, probably they do so 
with certain ulterior motive in the 
end like what we are facing with 1'e-
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gard to the Russian finished products. 
They gave it to us at a very attractive 
pr,ce in the beginning but now tbetY 
want certainly to raise the freight 
charges; thereby what little conces-
sion we got at the outset is going to be 
taKen away in another manner, by a 
backdoor method. So, our Ministry 
should be very vigilant and Sl!'e that 
similar tricks are not played upon us 
by other countries, whether they are 
from Asia or from other parts of the 
world, who try to gIVe us attractive 
terms in the beginning but who try to 
boost up the price later. There is al-
ready a great controversy about the 
postmg of price in the Persian Gulf 
area and the oil interests there are al-
ready demanding that the price should 
be put up in those. regions. 

It is now realised that the consump-
tion of petrol products will be about 
16 million tons by 1966 and over 30 
milllon tons by the end of the Fourth 
Plan period. Unless indigenous oil to 
that extent is discovered in the country 
We will always be dependent on the 
crude supplies from other countries. 
Tne setting up of oil refineries will 
assume greater importance as in 
Cochin. 

The Cochin refinery agreement has 
been cited as a model agreement and 
probably that pattern is going to be 
followpd in the Ministry when we set 
up the refineries at Madras and at 
Haldla. I am happy that two more 
refineries will be coming up in the 
country, but at the same time we 
should not be very complacent and 
happy about this model agreement. If 
We go into the rigidity of the pattern 
of this agreement which I will now 
try to put before this House, it is for 
our consideration whether by actually 
getting a 51 per cent share and control-
ling the interest of the company by the 
rigid pattern of this agreement we are 
not being deprived actually of certain 
benefits which probably we would 
have got if We had even a 50 per 
cent share just like Oil India. 

Though this re4nery is set up with 
49 per cent ClQ)ital of the participants 

and our interests are 51 per cent, 
the agreement is not very ftexible be-
cause it is based on the consumption 
of middle distillates for which probably 
there is a greater demand in the coun-
try because it is a less developed coun-
try and in a developing economy there 
is bound to be lesser !Ileed for middle 
distillates. But when we have a gene-
rating economy our pattern will have 
changed. It has to be considered 
whether this refinery could then be 
adjusted to meet our other require-
ments of the products that will be 
in more demand in the country at that 
time. I say this because it Is bot 
always possible to change the pattern 
of the refinery unless it is based on the 
most modern concepts and has auto-
matic plants and is ftexible 50 as to be 
suitable for adjustml\tlt of those plants 
to our developing economy in times to 
come. 

Then, while signing this contract we 
straightaway signed an agreement witt. 
Messrs Philip and Company for pur-
chase or material worth over Rs. 13 
crores from that country. As I have 
stated before, these plants are chang-
ing according to the pattern of the 
development of countries where the 
petrol by-products are required accord-
ing to the advanced requirements of 
the country. In this context I will 
submit that we hear .that in America 
they are scrapping the uneconomic 
units. My fear is-I will not be sur-
prised-that one of such units after 
being repainted may be passed on to 
us all a new unit to mee.t our require-
ments. I hope, the Ministry will be 
very watchful to this aspect of tbe 
question. 

The management clauses are so rigid 
that they leave the affairs in the. hands 
of the Managing Director, who is the 
nominee of Messrs Philips, for ten years 
or until all loans are repaid whichever 
is later. The Managing Director will 
be virtually controlling the policy and 
the governance of the Company and in 
spite of our owning 51 per cent shares 
we will have wtry little say in the 



5431 Demands PHALGUNA 28, 1885 (SAKA) fen' Grants 

matter. I would be very happy to 
know from the hon. Minister whether 
this apsect has also been gone into by 
the Ministry. 

Besides this, in the agreement we 
have assured them of a 6 per cent 
marlin of relining profits on a barrel 
of crude oil with nO guarantee that 
the cost of production will be such as 
to ensure a sale price within the ceiling I 
filxed by the Darnle Committee. If it 
exceeds that, then what the Damle 
Committee has proposed for the COWl-
try will ,be practically offset when 
the prices go beyond what is guaran-
teed to them by our agreement for 
refined crude oil. 

Moreover, an area has been earmark-
ed for them for the sale of their pro-
ducts. It has also been assured to them 
that in time to come that may be ex-
tended if their whole requirement 1S 
not disposed of in that area. I hope, 
the hon. Minister will examine as to 
what will be the fate of the products 
that come out of the refinery at Madras 
when ultimately that refinery comes 
into full production if their area is ex-
tended. That aspect also has to be 
examined and, I think, We should not 
always be too happy and complacent 
or e!lCcited about the agreement 
that has been entered into in set-
tmg up the Cochin Refinery. No doubt, 
the Ministry did it with the best of 
interests and to extract greater bene-
fits for our country and the Govern-
ment. But in the 'changing pattern, it 
has also to be examined whether 
that has to 'be adhered to while 
we set up the refineries at Hal-
dia and Madras or it has to be altered 
to meet our national policies and re-
quirements. 

In that context, I would like to bring 
out another aspect regarding tll'e assur-
ance given in that agreement about tile 
repatria.tion of the profits which have 
been guaranteed by the I.D.A. and 
what will happen ultimately. At a 
particular time when We are 'more in 
need of foreign exchange they may 
want to repatriate their whole capital 
during that period of time, so we will 
have practically no control over the 

matter and we cannot effectively stop 
the accruing profits 'being taken over 
by them since they are guaranteed by 
the I.D.A. So, that aspect also has to 
be examined carefully. 

Having said that, I would like to 
mention ct.'ll"tain things for the CODS1-
deration of the Ministry regarding the 
strengthening of the O.N.G.C. whicn 
has been doing very good work indeec:t 
smce it has been set up. But at the 
same time, I would urge the Minister 
to say whetlrer the time has not come 
to examlne whether we should have 
autonomous regional organi$ltions 
under the policy control of the O.N.G.C. 
at Delhi as we are doing with the Hin-
dustan Steel where we have set up the 
steel plants in the public Bector. IDU-
mately the policy and other matters 
are controlled by the Hindustan Steel, 
but the regional plants have got cer-
tain autonomous powers to go ahead 
with the work, So, I want to know 
whether a similar pattern should not 
be followed to strengthen the hand of 
the O.N.G.C. so that they could do 
more effective work in respect of 
transport and research for oil and 
researeh. 

I must congratulate the Minis-
try for what the Oil Ministry has been 
doing and I am very happy that this 
petro-chemical industry also has been 
now tagged on to this Ministry. The 
petro-c~emical industry for some time 
to come is going to play a very lead-
ing role in the development of the 
under-developed countries and I am 
very happy that this has now been 
attached to this Ministry. 

Before concluding, I will just draw 
the attention of the hon. Minister to 
the setting up of a fertiliser plant in 
Orissa for which a proposal has come 
to the Government and it is going to be 
done through the media of coke and 
coal Industry so that they will have low 
shaft furnace in Talchar which area is 
very rich in coal and not only that will 
encourage the putting up of a low 
shaft furnace in that area but the by-
products will be utilised, such as, urea 
for fertiliser and other distillates for 
which there will be great demand 
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when the port of Paradip is developed 
fully so that we cannot only 
meet the necessities of thOSe parti-
cular areas but also export them to 
the South-East Asian countries and 
other parts of the world. 

Having said all that, I am very hap-
py that this Ministry is now under the 
charge of the hon. Minister who is 
known to be fre.e from any inhibition 
and he will do all that is required for 
the integrated development of the 
country, whethcr it be private 
or public sector so far it is for the 
good of the country as a whole. 

Mr. Deputy Speaker: Shri Alagesan. 
The Minister of State in the Minis-

try of Petroleum and Chemicals (Shri 
Alagesan): I thought I would be cal-
lpd a little later. 

Mr. Deputy Speaker: Shri Mani-
yangadan. 

Shri Ma.iyangadan (Kottayam): Mr. 
Deputy-Speaker, Sir, I am glad to 
support the Demands for Grants of 
this Ministry. This is a new Ministry 
as far as the present set up is con-
cerned and I hope that this Ministry 
of Petroleum and Chemicals will dis-
charge its functions entrusted to it 
with credit and to the good of the 
country. 

Now, wlth regard to the research 
for oil, several han. Members have 
made several suggestions. I do not 
want to go into all those matters. It 
was recently reported that in certain 
areas of India there is oil available. 
I am particularly referring to the in-
formation that I am told has been 
conveyed by the Government of 
Kerala to this Ministry regarding the 
availability of oil in the sea-bed from 
Warkala to Cochin. Some preliminary 
investigations have been made. But 
my information is that no serious 
note has yet been taken of this matter. 
I would request the Ministry to take 
serious note of this and do some re-
search in that area. 

Regarding this petro-chemical 
industry, I only want to refer to one 

aspect which was already referred to 
by my hon. friend from West Bengal 
and that is regarding synthetic rubber. 
In this connection.! am afraid, the 
figures given by the Ministry in its 
Annual Report are not fully correct. 
They say:. 

"About 50 per cent of the total 
requirements of natural rubber is 
at present being met from indi-
genous production from the plan-
tations in South India." 

A~~~r'dii'{"g t~"'- the" ,. fig.~~-' 'a';,aii;bie 
from other quarters, namely, the 
Ministry of International Trade and 
also from the Rubber Board, the indi-
genous production meets much more 
than 50 per cent of the requirements 
of today. According to the figures 
available from the Rubber Board, in 
1963-64 the total production of natural 
rubber in the country was 41,000 tons, 
while the consumption in rubber goods 
manufacturing industries comes to 
only 59,000 tOllS. Of course, thoere 
are other varieties of rubber which 
we have to import also. I am 
not referring to that. I am only 
referring to the natural rubber. Then 
again, the Planning Commission had 
set Up' a committee to assess the 
requirements of natural rubber in 
India by the end of the Third Plan. 
According to them, it was 1 lakh tons 
and I am told this Ministry has asses-
sed the requirements at 1,41,000 tons. 
I am referring to these figures because 
I am afraid this Ministry feels or is 
under the impression that much more 
natural rubber is needed in the coun-
try than what is actually required. I 
am not against licences being granted 
to producers of synthetic rubber. But 
I would point out that natural rubber 
is produced mainly in South India and 
there too mainly in Kerala. About 94 
per cent of the total production of 
natural rubber is in KeraIa, and the 
economic set-iUp in that State will be 
completely shattered if that planta-
tion industry is put to trouble. It is a 
matter concerning not just one or two 
individuals. Of course, it may con-
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cern a few large planters, bId I should 
like to bring to the notice of the 
Ministry that there are more than 
66,000 small holdings in rubber and 
about 600 in plantations. So, it is a 
question vitally affecting more than 
66,000 families, and in addition there 
are the people employed in them 
also, whose number will come 
to about a lakh. So, this question has 
to be considered in that context. 

14.00 hi-s. 
The question whether we shall be 

able to produce as much natural rub-
ber as is required for our country is 
a matter that has to be gone into. I 
have no objection to that matter 
being gone into, but what I would 
submit is that it must be done in an 
objective way. The Working Group 
of the Planning Commission and this 
Ministry have arrived at different 
figures. I do not know how that has 
happened. Anyhow, from the figures 
now available we find that in 1963-64, 
the total consumption of rubber is only 
about 80,000 tons. By the end of the 
Third Plan, it may go up to one lakh 
tons. I am sure it will never go up 
to 1 '41 lakh tons. As regards the 
production of natural rubber, the 
target fixed by the Planning Commis-
sion is 45,000 tons. By the end of 
1963-64 we have exceeded the target 
fixed for that period, and our produc-
tion is now about 41,000 tons. There 
is no reason to think that the produc-
tion of natural rubber will not be 
going up as expected. 

In this connection, I may also point 
out that the total plantation area 
under rubber is 3,61.142 acres out of 
which by the end of 1962-63, the total 
arca tapped is only about 20,700 
odd acres. So, We find that every 
year more and more areas are 
coming under tapping. There are 
other activities also undertaken by 
the Rubber Board for developing this 
plantation industry. The subsidy 
system for 'replanting is now work-
ing. All these will definitely increase 
the production of natural rubber. 
Moreover, the Rubber Board has after 
some investigation come to the con-

clusion that during the Fourth Plan 
period, at least a lakh of acres more 
could be brought under rubber 
plantation. 

Taking all these matters into consi-
deration, we must assess what exact-
ly will be the quantity of natural rub-
ber that is required in India, and then 
only further licences should be issued. 
During the Third Plan period, at first 
a licence was issued to a factory for 
prod'uction of 20,000 tons. Subsequent-
ly, sanction was accorded for expand-
ing that factory to produce 30,000 
tons. and I am told that now they 
arc thinking of producing 15,000 tons. 
We find that the price of the synthe-
tic rubber produced in that factory, 
namely, Messrs. Synthetics and Che-
micals, whirh has been issued the 
licence, when compared with the 
price of natural rubber available in 
India and that of synthetic rubber 
which We used to import, is too high. 

I am also told that the capital cost 
has gone up to Rs. 16 crores in this 
company. It is a matter that has to be 
looked into how the cost has gone 
up so high. They had technical col-
laboration from foreign countries 
also. In spite of that, the sum of 
Rs. 18 crores, according to me and 
according to persons who know bet-
ter, is too much. This is a highly 
inflated fijgUre. "I am told that their 
idea is to see that byo deducting 
depreciation allowance, by about ten 
years they may be able to write off 
about 80 per cent of the total capital. 
r want that this aspect also should 
be gone into by the Ministry. 

Even now, some natural rubber 
is being imported for our needs. The 
Sj'Stem hitherto was that the quan-
tity needed by each manufacturer 
w~~ asses!;ed by the Rubber Board 
and then licences were issued to each 
manufacturer specifying the quantity 
which he could import. Recently, 
the Rubb"er Board, by a resolution. 
practically unanimously have request-
ed the Government that this system 
must be ('hanged and that th.. issue 
of licences to manufacturers directl"YI 
by Government must be stopped. The 
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Rubber Board or the STC may im-
port the required quantity< of rubber 
and then it may be distributed to 
the manufacturers to the extent 
required by them. The reason 
is this. The price of inlport-
ed rubber is very. low when compar-
ed with that of indigenous rubber. 
So, every manllfacturer who has 
more influence will get a licence for 
more quantity, so much so that the 
natural rubber that is produced in 
the country will not get a reasonable 
price. Now, I am told that Govern-
ment have decided that if anybody 
wants to import natural rubber from 
oUJtside, he must purchase an equal 
quantity of rubber out of the synthe-
tic rubber produced in India. The 
price of synthetic rubber is about Rs. 
4.40, while that of the imported rub-
ber is Rs. 2.32. In order to help this 
particular concern, Government have 
now asked the manufacturers of rub-
ber products to purchase from this 
concern lilt this high cost, and only 
if the)" do so, they will be given im-
port licence for importing an equal 
quantity of rubber at a very low cost. 
The result of this would be that the 
"producer of rubber here or the 
plantation industI"yl here would find 
that their rubber would not be pur-
ch1lSed Iby these manufacturers. 1 
8Uibmit thJat this sort of concession 
to big concerns is not in accordance 
with the .policy which the Govern-
ment of India ha~ announced. 

,I may submit that I am not against 
private manufacturers; I am not 
against the private sector, and I have 
no objection to granting licences to 
them. But we find that here is a 
matter where there is Ito co-ordina-
tion. One aspect is under the Minis-
try of Petroleum and Chemicals, an-
other is under the Ministry of Inter-
national Trade and a third is under 
the Ministry of Industry. So, I 
would submit that when these mat-
ters are being looked into, the Minis-
try of Petroleum and Chemicals, 
about which alone I can speak just 
now, must have some iclea from the 
other Ministries also as to what they' . 
are doing. I may also submit that 

the Rubber Board is a statutory body 
which has been created for the pur-
POSe of de~lopment of rubber and 
for the purpose of looking after the 
interests of manufacturers as well as 
the plantation industry. My submis-
sion is that the opiniOn of the Rubber 
Board must be taken before anything 
is done in this regard. They. are not 
now being consulted. That must be 
done and a co-ordinated policy must 
be followed in order not to destroy 
the interests of thousands of small 
holders in the country. 

Dr'. M. S. Aney: I have moved two 
cut motions to two Demands of this 
Ministlj1, Nos. 77 and 78, and I shall 
speak on both of them in a general 
way. 

I regard this Ministry's work as of 
speciaiL importance at this juncture 
in our countlj'l and I wish to express 
my appreciation of the work already 
done by the Ministry in this direction. 
The discovery of oil in India was e-
very important landmark in our econo-
mic development. One of the 
chief objectiV1!g of the present 
Government is to strive for the 
industrial prosperity of the coiIntry 
and bring it up to a higher 
state of efllciencyt. One of the 
major needs for this industrial 
development is the easy availability 
of oil. From that ,point of view, the 
discovery. of oil in Assam and Guja-
rat made by the Ministry after long 
efforts is a matter on which we must 
congratulate it. 

Before I discuss something about 
the refineries, I want to make a 
general observation on another point. 
This Ministry deals not only with 
technical matters like petroleum and 
chemicals but also with matters like 
the International Congress of Orien-
ltalists, Wakfs, History of the free-
dom movement, publication of gazet-
teers and so on. These are different 
subjects which do not seem to me to 
be alike to each other in a natural 
way. 

It has been a matter of surprise for 
a Sanskrit writer that Panini who 
was a great grammarian has brought 
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together in the sutra Shra, yruwa What I want to know is what shall 
and maghava: I be the ultimate requirement of oW" 

"lflf i~ 11'CIf.irf" '. country, when our industries will be 
~ . I . in full swing, and whether the effort6 

Shwanam means dog; Yuvanam is that have been made, both by' Gov-
youth and Maghavanam Indra. ernment and by private efforts, will 
Panini has combined all these three enable us to be self-sufficient in the 
heterogenous things. And the poet matter of our oil requirements. Be-
says: , /' cause this is one of the things which 

V is very essential for our economy. 
"H:"'9: l!'f''!'9: "111'1 ....... lf~" 

Three different and entirely dis-
similar things in the universe have 
been brought together in one and 
the same aphorise. 

Something like that has been achi-
eved by the Government of India by 
bringing together within the purview 
of this Ministry all these hetero-
genous matters. But I am glad it is 
under the charge of a person who 
is not only a scholar in one subject 
bui a person of versatile brilliance 
and I am sure that under his leader-
ship he can do something to bring all 
these things together to serve a 
useful common purpose. 

I turn now to the question of the 
refineries. Many of my hon. friends 
who spoke have given information 
about it. But I wish to point out 
this, that after llaving disClOvered 
oil, it was necessary for Government 
to make some efforts for starting 
refineries also with pipelines for 
carryung the crude oil from the oil 
wells to the place of the refineries. 
I find there are five or six refineries 
here--Gauhati, Barauni, Gujarat and 
Cochin; and two are in contemp-
lation, one at Haldia and the other 
at MadI'as. The refineries at Madras 
and Haldia which are envisaged will 
have a total capacity of 5 million 
tons. But I would like to know 
what shall be our ultimate require-
ment. 

There are also prjilvate refineries. 
Burmah-Shall, Esso and Caltex have 
been allowed to start their own re-
fineries; on certain conditions, they 
are permitted to increase their 
throughput upto 3'75 2'5 and 1'05 
million tonnes per annum respective-
ly. 

While considl:!ring this matter, 
there is another fai:tor. Though it 
may be necessary! for us to have 
foreign collaboration, what should be 
the relation of these foreign colla-
borators with the Indian Govern-
ment? Will it be only a kind of 
collaboration for oil production or 
will there be certain terms and 
conditions incorporated in the oolla-
boration agreements which will in 
any way encroach upon our sove-
reign rights and will create difficulti-
es for us or will enable them to have 
a stranglehold On our economy? This 
is a point which I believe the 
Minister will consider. I say this 
because I find it mentioned that the 
Burmah-Shell and Esso group of 
companies have offered to termmate 
the refinery agreements and to 
opera te the refineries under ordInary 
industrial licences if Government 
give them certain safeguards. The 
proposed safeguards are under dis-
cussion'. If it be not against public 
policy for the hon. Minister 
to have discussion of the 'safeguard's 
these concerns should have? I would 
like him to gay, how has he been 
trying to safeguard the sovereignty 
of India in collaborating with these 
foreign companies? This is a point 
that has to be clarified. 

I do not want to speak about other 
matters namely, chemicals and &0 on, 
bec·ause other hon. Members have 
already touched on them. But I 
take up the other point in which I 
feel the same interest as the hon. 
Minister himself. The first is as 
regards the recent Congress of Orien-
talists. Here I have got nothing to 
say against what has been done. I 
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join with him in saying that it was 
a good success. Some of the criti-
cisms which have appeared outside 
emanated out of want of proper in-
fonnation of the kind of work that. 
was done there. It was certainly a 
veIj1 great thing that about 500-600 
foreign experts came to India and 
had been able to establish contracts 
with workers in the same line in this 
country. It was a matter of great 
joy for us to find scholars from dis-
tant countries taking a keen interest 
in Indo\og;, in ancient Indian culture 
and our past achievements; some of 
them have able to show more results 
than what some of our own men 
have been able to show. 

Another thing that struck me as 
somewhat sad is that our men take 
an interest in only local questions of 
Indian culture, and very few of them 
are able to take up those big questions 
which are of universal application. 
Howeve,·, that was one thing which 
was a matter to be noted by those 
Who are working in the field of Indian 
research. From that point of view, 
the conference has served to broaden 
the outlook of workers in this country 
also. 

Then. I come to the second point, 
and that is about the revision of the 
Indian Gazeteer. Whatever may be 
said about the British Govemment,-
and I have got very little of good to 
say-as a humble student of history 
I am free to confess that much good 
spadework had been done by them to 
enable Indian students and scholars to 
have a proper historic perspective of 
our past glory. Among the works 
they have done, I regard the four 
volumes of the Gazeteer as laying 
down the very basis of the historic 
work they have done for India. That 
India of the BritiSh days is no more. 
Those who made that Gazeteer had 
ruled India in a particular way, and 
India had progressed in some ways. 
They have gone. Not only that. With 
their departure from India, gone is 
the old India as it was. India no 
longer connotes the same geographi-

cal area as it did in those old days. 
Today India means India of old minus 
West Pakistan on the one side and 
minus East Pakistan on the other 
side. So, We have to revise those old 
Gazeteers from that point of view. 

There is another thing. In the 60 
or 70 years since they were published, 
a lot of new information has come in 
and new changes have also occurred, 
all of which have to be properly in-
corporated and described in our books. 
I therefore want my hon. friend who 
is a great student of history and Indian 
culture. and I may say of world cul-
ture, to givc particular attention to 
this and edit these things. 

The work then was done by a great 
Indian administrator of old days, Mr. 
Huntcr, whOse name will be remem-
bered by all those who are students of 
history. I want my han. friend, the 
Minister, to give this work to a per-
son with a proper Indian outlook, who 
has a sufficiently broad view, who can 
face the truth whethcr it is palatable 
or unpalatable to him. I want a frank 
man of that type to edit these Gaze-
teers. 

I know a committee was appoint-
ed-I do not know the names of the 
gentlemen constituting it-and the two 
books which have been published by 
them in the name of Indian history 
may be good in their own way, but 
from the strictly historical point of 
view. We do not find sufficient justice 
done to the Indin view in writing 
those books. That is the general opin-
ion, not only of a lay man like .. myself 
but of those' who have made a study 
of history and a life study of it. 
Bearing this fact in mind, I want him 
not to go the fashionable way in selec-
ting men for a committee of this kind, 
or to appoint a big man to be the head 
of it, but to appoint a man who has 
rcally made a study of Indian history 
and has got what is called a genuine 
Indian outlook, without being under 
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to anybody else outside. I would re-
quest him to find out a scholar of that 
kind to be the general editor of this 
work. 

I make this suggestion because you 
are in charge of district gazet!'ers also. 
I do not know whether the district 
gaze!ecrs that have been published in 
thf~ different States at present, written 
in the vernacular languages. are being 
supervised by the body here or not. 
I have SPE'll and read some of the dis-
trict gazeteers puplished in Bombay 
Presidency. I do no want to say 
anything against anybody, but I must 
say that !wt ~uffki('nt ('are has been 
taken to SE'C that historic truth, faith-
ful historic truth, is kept therein. A 
good deal of political bias of one 
kind or another has entered into the 
writing ()f these hooks, and some of 
the chapters. particularly in the 
Gazet('er of the District of Kolhapur, I 
was horrified to read. Reference was 
madE' in that book to the struggle for 
Indian independence and the part 
played by Kolhapur State in those 
days. I do not know whether the 
Government of India and this Minis-
try have any responsibility in that 
matter. It they have, and if they are 
going to publish district gazeteers, 
then it is necessary for them to see 
that no district gazeteer is published 
by any State unless it has been pre-
viously submitted for examination by 
the Cent·ral body which has to do 
similar work . for the whole country. 
because the books published by the 
Government from two difterent place, 
should show a common view before 
Ih., people of India, and they should 
not go against each other. That .care 
has to be taken. It is for this reason 
that I have made a reference to this 
question of gazeteers. 

J shall close my observations with 
this important remark. This is a 
department. on the proper working of 
which dep!'nds our smooth economic 
progress hereafter. The ability that 

. • ·Not recorded. 
2442 (Ai) LSD-5. 

has been shown is commendable, hu' 
much more will have to be do.-
by this department in order to help 
at'celerate the progress of India to-
wards its goal, and I hope that will be 
done. I once more thank the depart-
ment for what it has already achieved 
and give my support to the Demandtl. 

15ft' ~ ~(~): 
'3"lT!ilref ~t~, ire 'C% f~ t 
'm'l ~ I ~ it m if;T~ ~ omif ~1 
~, ~ 'qR ~ ~ q1f~a- ~ 
~ t ;mrit rt~ ~ I ire f;rf~ i 
f'-r. 'm'l S71 ~ if;T l'7.ff7.i'f !f>'< ~ W 
~ ~ \'it<: ~ir. ~ ~~ 
~:l'[ <f.t ~ I ~~, ~ ~ 
li~l]'Tt <r.r '!Wof f. 'qT>; orgi'f ~ 
~I 

~. ~: m<l' ~ 

15ft' ~~ •• 
~.~: ~ f...m- ;r 

if;~ q)'tf ~ 

This will not form part of the ...... 
cord. 

15ft' fiRA~ (~) 
~ ol~li.,fl ~~ I 

Mr. Deputy-Speaker: In the middle 
or th" debate, no Members CD 
get up like this and go on. He h. 
to give notice and raise any point if he 
wants to. Otherwise, he cannot raise 
it. The quorum bell is being rung. 
There is no question of another speech. 

15ft' ~ lffn' 3R' fi 

~ ~ ~ ~. ~ f;:rm fOflit ~ 
~ I ire f~~~;:r~' r·· 
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11ft mnl... ~ ~qJSIl'~ 

~. .q mq' ~ ~ fcr;r\if f~ 
IIROIT ~ ~ ~ .... 

Mr. Deput,.~peaker: I am very 
BOITy that the hon. Member goes on 
like this. 

~ ~ lfI~: ';f'l11o{. ~ 
~ ~ ~ sm;; ~ ~h: .q m-q- ~ 
~~lITf'fi~~if;~~ 

nil" !R f~ m • fOTli ~ ~ iti1 
~ 'fi~ ajg ~g l'fmIT iti1 ~~ ~<:{Of 
~~~n ~ PH ~ ar ... 

~ qmr: ~ ~~rnr 
~I 

'ltl ~ ... ~" iru f~ 
~ f.F mq' itfr ~! iffif ~ ~. . .. 

~~: mPl mb: 

11ft -mrm lfI~: iI<:! iffif 

iT ~~ 
Mr. Deputy-Speaker: I ·am not 

coing to allow like that. Please lit 
down. I will have to take very seri-
GUS action if the hon. Member does 
• ot ait down. 

11ft ~qp~ lfI~! iru ~ 
" ~ ~ I qGf ~ ~ ;ilrr~pti't'{ 1T~ 
~;r@~ .. (,z~) 

'It' ~1T'" (~) : ~~ <'11 f;;rcm 
,m\il'Tlf~f~lfR~f'fi~ ~ 

'" lI"1T<:r ~ iti1 qiT~ ~ ~ 'fiT ;qp:;r 
~ ~ ~ ~ ~ ~~! ~ i:t .. 
(t~) 

~fIqW q'(m:~. tfTi{ I 

'ltl ~... lfI,",,: •• 

• ·Not recorded. 

Mr. Deputy-Speaker: Order. 
order. I have been requesting the han. 
Member not to raise points like this. 
In spite of he direction of the Chail 
he is disobeing it. These remarks 
will not form part of the record. 

'1"' -mr~"1IIi ~: ;aqrmr 
~. ~ S7:T~~'f@f'fi~~ 
if <:r, lIT Of <t ~flf>ii ~ n;;t; ~~ 
~~ ... 
Mr. Deputy-Speaker: ask 

the han. Member to leave the House. 
You a're disturbing the proceedings of 
the House. (Interruption). I am very 
sorry. I ask the hon. Member to go 
out of the Hause. 

..n ~ ~ :~:=-"'~T'l;f~ 
~ 'if<l ;;rTif 'f.T ~Ti~ f~lir i ~"1'"; ~ 
~:I¥ ;j; ml'.f mil ;j; ~"l' mh 'fir 'ffi'I''f 

~;f 9'": ~ ~~ ~i'[T ~ ~f.r.i; Ii~ if~ 
~~ f<r. ~';r 'fiT "lfI¥T ~ l'ff~ ;:;r.r;:n ~ 
'fiT ~~ ~ 'fiT '3'QIllT .m:"~;j; "i~ 
iti1 ", .. T .. T if]'l; Of",T "'~lfr I 

Shri Ram Sewak Yadav then left the 
House 

Shri Ravindra Varma: (Thiru-
vella) : Am I to understand. Sir • 
that you have named the han. Mem-
ber? 

Mr. Deputy-Speaker: Yes. 

Shri Klshen Pattnayak: On a point 
of order. 

Mr. Deputy-Speaker: No point 
of order. 

'l"t f~~ : ll~T ~'fi ~c 
mq; qri~ ~ ~h: Cf~ ~ f'f. q'fq' ;f ."r 
f.:r,fu ~T ~ f1f; ~ alfTif f7:~il' 
~ 'fiT ~rn"\fu~ .q: ~ f.:rr.r.r ~'TT ~nf 
if) ~;j; q~.r aT 'fil\:1f ~T ~Rf :a'oTf 
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~'f'l'~;;riI'~ itmq';fTU 
;r~ fifilIT ij'if ~ ~rn~ ~q ~ "=tr'l' 
1If) ? 
Mr. Deputy-Speaker: Now there is 

quorum. There is no point of order. 

.n ~ ~ : ~ri sft€~ 
~ Ii ~r !R'i ~ q~ ~ ~ I 

SlIri Kishen Pattnayak then left the 
H01.I8e 

.n .,~: q-~ CIlfu"qt ~ 
Clf{;T ~ ~ trW qr<;T ~ ~ ~'iT 
fir. f;;rn ~tr 1f ~~ ~~ "'T ~~ 'tffi'fT 
'f."'{ ~~ ~ ~«r ~~ ~ ~ ~T ~~ 
~ fifilIT ;;rrro q;f Tf ~ qm 
~i;ftTT I 'r~.'T 'q'1""{ "lf~ ~ q"r~ ~ffi" 
~r ~r tt~ If,"l~T If,"~~1 I 

SlIri Bagri then left the H01L~e. 

Mr. Deputy-Speaker: Order, order. 
Shri AlagesaL 

Shri AIagesan: Mr. Deputy-Speaker, 
I should thank the hon. Members who 
participated in the debate and made 
very valuable and constructive sug-
gestions. I should especially thank 
the last speaker, I mean the last 
speaker who participated in the deb3te 
the Grand Old Man of the House, Dr: 
M. S. Aney, for having done us the 
signal honour of participating in This 
debate and making very valuable sug-
gestions. 

On the previoUs two occasions, 
during the discussion On Budget 
demands. T told the House something 
of the poetry of river and power. In 
the beginning of the current year I 
thought I would have to deal with 
the same theme. As the year proceed-
ed, the s;tuation changed, and I 
thought I would have to unfold the 
epic of oil and coal to the House. 
But, as the year advanced, there was 
a further change in the situation, and 
a.~ a result, it is my privilege today 
to tell t.he House something of the 
Romance of chemicals and petro-
ohemieals. 

[t is rather difficult to define the 
chemical industl·y. Perhaps it may be 
easier to define it in a negative way. 
All non-engineering industries may 
be generally called chemical indu.~t­
ries. There are more than 10.000 
different chemicals manufactured hy 
the chemical industry. A few large-
scale chemicals that are fundamental 
to the chemical industry are: 
ammonia, sulphuric acid, nitric acid, 
benzene, phenol. phosphates, etc. 

The chemical industry does not 
always manufacture the end-products 
of consumer use. It manufactures 
what are caIled intermediates. 
Because of this, the chemical industry 
as such is little known to the public. 
But the articles produced by it go 
more into everyday Use than those 
of any other industry, If you will 
permit me, I shall liken it to God. 
Though everything springs from God 
and He permeates each and every-
thing. still He is not so very obvious 
Or vis'ble, This may be the case 
with the chemical industry also. 

The products of the chemical indus-
try which are raw materials for other 
end-products may be end-products in 
themselves and have direct uses. 
Anothpr interesting feature is that 
thesc uses may be very different from 
one another. 

The chemical industry produces 
everything from products of house-
hold use to thing~ like fertilisers, 
explosives, conventional fuels and 
rocket propellents, The productive 
system in the modern world is so 
interconnected that it will be very 
difficult to find any manufactured 
art:cle which does not depend in one 
way or another upon the chemical 
industry. 

The importance of the chemical 
indu5try may be realised when we 
see how the value of production in the 
chemical-industry' sector has been 
going up sinCe 1959. It was about 
Rs. 225 crOres in 1959: in 1960 it was 
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about Rs. 272 crores; in 1961 it was 
estimated at Rs. 326 crores; in 1962 it 
was estimated at Rs. 365 erores; and 
in 1963 the ('slimate is round about 
Rs. 450 crores, T!lat shows how this 
industry has been making rapid prog-
1'("'--1 mean the ehem:cal industry as 
a whole, atl the industries that are 
clubbed under that. 

Coming to the petrochemical 
industry, the story of its growth. 
though fl'ecnt. ", fa:;cinating, And that 
!:\l't has been very much realised by 
ail the hon. Members who took part 
in th.· debate. Th,' very potential 
nature of this industry for the whole 
ecnnom)' of the ,'oun1l'\" has been 
very well put forward by' the speakers 
that preceded me. The product' on of 
'p~tro-chemicals in thl' world grew 
rapidly only alter 1940. that is in the 
time of the Second World War. In 
America. though it began a little 
earlier. it is two decades old. ln 
Europe it is barely a decade old. In 
.Japan it is said to have begcm in 
1957. But it looks as though thl! 
future belongs to it. It is prolific in 
ill; offspring. So far, 2500 of them 
have been counted. It threatens to 
multiply further. The main products 
arc plastics, nylon fibres, fertilisers. 
pesticides. synthetic rubber-about 
wh:eh I will have to say something 
later-medicine and drugs, etc. They 
are trying to make even proteins, that 
is food, out of petrochemical. There 
seems to be nothing which cannot be 
made out of petro-chemicals. It can 
veritably be called the modern 
Kamadhenu. 

Shri C. K. Bhattacharyya (Raiganj): 
That is exactly what Dr. Aney said.: 

/I~r=f lilfT;r lP:'l'llVflf12" "J 
You have brought together every-
th'ng. 

Shri Alagesan: It fits in I'xactly tor 
the petrochemical industry. In taking 
hold or such an industry and laying 

the foundations for il4; growth in our 
eOWltry, We are dOing something 
which is in tune with modern scienti-
lie and technological advance made in 
th,' world today. It is on a par with 
our entering the field of the use of 
atomic enprgy for POWer production .. 

In our country we began to think at 
the petro-chemical industry only four 
years ago. It is realised now that 
plastics and other petrochemicals take 
their plaCe alongside with othe"r basic 
industril's as steel, chemicals. oil. etc, 
and it is no longer possible for a 
dl'vpluping country like ours to do 
without an :ndigenous petrochemical 
industry. If it is understood that the 
annual import bill on petrochemicals 
will be Rs. 51 crores in 1965-66 and 
will rise to abollt a,. 140 crores by 
about 1970-71 the importance of the 
petrochemical' industry will be 
obvious. It we do not have one, we 
will have to spend so much foreign 
exchange on petrochemicals. One 
hon. Member was cautioning us that 
WI' wi\l be caught in the meshes of 
foreign capital if we invite foreign 
collaboration to advance this industry, 
to establish and to take it further in 
the country. I can tel! the hon. 
Member that this is one of the indus-
tries for which the know-how is veIT 
scarce in the world. It is not that 
everybody could help Us and aid us 
in building the newest of new indus-
tries. We have to go in tor foreign 
co\laboration. At the same time, there 
is no question Of our putting any 
shackles on our freedom of action. 
This has been made clear by the 
Finance Minister when he said that 
we, that is, the Government and the 
public sector undertakings will have 
majority partic:pation. We will see to 
it that we retain control in our hands. 
Certainl~- we have to ('oncede minority 
participation; in the field of petro-
chemicals there is no other alternat:ve 
but to go in for foreign collaboration 
if we have the interest of the country 
at heart. 
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There were two committees, the 
Kane Committee and the Henny Com-
miltee, which went into the question 
of development of petrochemical 
industry. Here, I pay my tribute to 
the WOl'c·llf these two co~mittel's and 
both t,t·:Dr. Kane and Dr. Henny of 
the French Petroleum Institute, who 
is a weI! known wurld petroleum 
chemist and who headed a committee 
and .~aVe Us a blueprint on which we 
rould proceed. Dr. Henny has 
~uggested in his report that there 
should be five petro-chemical com-
plexes in the l'ountry: in Bombay, 
Gujarat, South India, Barauni and 
Hald'a. In Bombay two naphtha 
crackers Of a total of 2.5 lakhs tons 
a year costing Rs. 64 "rores is to be 
established in two stages. In Gujarat 
it will be one naphtha cracker of 
].6 lakh tons a year and hydrocr~cker 
of 1.4 lakh tons a year and in addition 
aromatic extraction also. costing 
roughly Rs. 75 crores. This is to be 
done in four stages. In South India 
it ;5 a naphtha cracker of 1.7 lakh 
ton.. a year in two stages costing abOut 
Rs. 66 crores. In Barauni there will 
be no naphtha cracker but only aro-
matics extraction: the cost would be 
about Rs. 5 crores; it will be in one 
stage. The Haldia complex will be in 
two stages costing Rs. 52 crores with a 
naphtha cracker of 2.25 lakh tons a 
year. Th;s shows the colossal prepara-
tion needed for development in the 
future years. The Henny report is a 
very detailed and comprehensive 
study consisting of eight volumes. 
Curr-ently a working group is going 
through all these. It is necessary to 
oome to grips with practical prob-
lema now and get foreign ~olaboration. 
We have to negotiate with them. 
However much some of the friends on 
the oth .. r side may dislike foreign 
collaboration or capital, there is no 
remedy. Already two privatecom-
panies have been licensed in the 
Bombay region and another has 
been issued a letter of intent. This is 
fOr eshtablishing a two lakh tons 
naphtha cracker and also for the 
manufacture of products like pallythe-

lene etc .. Hon. Members wanted that 
We should go with greater speed. This 
is a very new field and we have to 
proceed w;th caution; we cannot 
afford to make mistakes. Yet, we are 
taking every step to proceed in thi~ 

direction as speedily as po.~sible. I 
am myself not satisfied with the prog-
ress made. I feci that a v,':·:,· valuable 
~·par has been lost. But I assure the 
House that we will do all that is 
necessary in this d:rection and see that 
the first complex in Gujarat is estab-
lished as speedily as posible. A 
decision in principle has been taken 
and the details, how much forei,n 
capital. how much Indian capital, etc. 
are under discussion. At present pro-
posals for establbhing a benzene-
toulene extraction unit as the first 
phase of the Gujarat petr~hemical 
complex ar.. under examination of 
Government. The total cost 01 the 
unit will be about Rs. 1.58 crores. 
Contracts for' this unit are (''''Pected tOo 
be concluded within a month's time. 

The Finanre Minister in his budget 
speech made the follOwing observa-
tions: 

"It is of the utmost importance 
for our economy that enterprises 
in the public sector should not 
only make profits. but should make 
good profits. By that I mean that 
t.hey should giVe a gOod dividend 
to the Exchequer and yet be able 
to build up reserves to finance 
their own future expansion .... 
When the State begins to provide 
power and transport, when it 
owns steel plants, fertilizer plants 
and machine-building plants. 
it must malke sizable profits out of 
them, build reserves, amortise 
loans and provide adequately for 
depreciation of assets and their 
replacement. so that the public 
sector can expand without adding 
unduly to the tax burden." 

These healthy criteria had been laid 
down by the Finance Minister. If we 
should have a healthy and sound 
industrial economy, there is no other 
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way eXcept to follow these criteria. 
Broadly, these have been agreed to 
by the House. One Or two voices 
were raised against these. My hon. 
friend Shri Azad, whom 1 do not find 
here now but one need not expect 
:rum to be here because he did not 
participate in this debate, criticised 
these . . . (Interruptions.) He is a 
'sincere advocate of the public sector 
and a relentless advocate . . ., 

Shri D. C. Sharma (Gurdaspur): 
Do not use t!'le word 'relentless'. 

Sbri Alagesan:. . . of the public 
sector. I submit to him and those who 
think with him that even in the 
interest of the public sector. it will 
not be gOOd not to make profits, not 
to incre3.se the efficiency of public 
undertakings. The rule he wants to 
lay down will get a bad name for the 
public sector undertakings. The public 
sector, hon. Members know, has many 
enemies and they lie in ambush and 
would like to pounce upon it, they 
are too re3dy and too will ing to pick 
holes and find fault and get a bad 
name to the public sector. Give the 
-dog a bad name and hang it. 

Shri D. C. Sbarma: This dog will 
bite them. 

Shri Alagesan: I felt that Mr. Azad 
was playing into their hands by 
opposing this yardstick for the public 
sector. As one who is in charge of 
several important and vital public 
sector undertakings, I entirely agree 
with the Finance Minister and would 
like to follow what he has laid down. 
There are various public sector under-
takings in ct.arge of this Ministry: 
Fertiliser factories, Pimpri anti-biotics 
factory, DDT factory, etc. All these 
have been making sizeable profits and 
have been putting by sizeable reserves 
In order to finance their own expan-
sIon schemes. Just now, I shall 
detail. how that has been done. 
'1'he Sindri fertiliser factory which 
Is the first to go into production 
in the year 1952-53 may be taken 

up first. The financial results of 
the working of this unit for the 
years beginning from 1952-53 and 
cnding with 1963-64, that i.ll for a 
period of 12 years, are as fobs: the 
gross profit made by the factory 
beforc depreciation and interest on 
loans comes to Rs. 44.42 crores. The 
amouut sat apa:ct as depreciation 
reserve comes to Rs. 27.08 crores, 
intere;;t paid, Rs. 356 crores and 
dividend paid, Rs. 4.64 crores. Other 
reserves come to Rs. 6.66 crores. 

The Nangal fertiliser unit went into 
production only in the year 1961-62. 
Some hon. Members paid tributes to 
the working of the Nangal fertiliser 
unit. It is very right and very correct 
to say that the factory has been doing 
very well during its very short exist-
ence from its inception. The working 
of thIs unit for the past three years 
shows the following financial results: 
gross profit before depr('ciation and 
pa.vment of interest. Rs. 10.07 crores; 
amount put In thE' depreciation 
reserve, Rs. 6.13 crore'; interest paid, 
Rs. 0.97 crores, and other reserves, 
Rs. 3.10 crores. In other words. the 
re,ources intE'rnally created by these 
two units and available with the 
Fertiliser Corporation for purposes of 
expansion come to nearly Rs. 43 
crores. If we take into account that 
the subscribed capital was only 
Rs. 41.63 crores as on 31-3-1963 and 
is expected to be Rs. 48 crores as on 
31-3-1964. it will be realised that the 
generation of internal resources by 
these two units has been quite satis-
factory. 

These resPI'V£"; wC'rco llSed to finance 
expansion projects at Sindri itself to 
the tune of nearly Rs. 15 crores and 
towards expenditure on Nangal and 
Trombay projects to the tune of nearly 
Rs. 10 crores. So, the profits made by 
Sindri were also used to finance the 
new fertiliser projects at Nangal and 
Trombay. 

I would like the Houses to remem-
ber that apart from this, an amount of 
Rs. 2 erores was spent on the planning 
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and development division of the 
Fertiliser Corporation of India, which 
is becoming a very important tool in 
our hands' for designing purposes, for 
construction purposes, etc. So, that is 
what these two units have broadly 
done. 

I would like to say a word here 
about the retention prices that have 
been given. I know that there has 
been a demand for the reduction in 
the fertiliser price. That is true, but 
somebody else shQ1~ld foot the bill. 
The general exchequer should foot 
the bill and not the units themselves. 
Actually, we are being underpaid; 
while our cost of production has gone 
up, we are being underpaid. The 
present retention prices of the Sindri 
unit are based upon a study of the 
cost structure carried out by the 
Tariff Commission in 1959. Since then, 
the cost of raw materials like coal-I 
can give the figures but I do not want 
to tire the house-gypsum, etc., has 
gone up. The Chief Cost 
Accounts Officer of the Govern-
ment of India has carried 
out a detailed cost examination, as a 
result of which the retention prIces 
are expected to gn up at least to 
somp extent, if not to the extent re-
commended by the Corporation. I have 
taken this into account in calculating 
the financial results ot the last two 
years becaUSe the prices are expected 
to be revised from 1-4-1962. 

Corning to fertiliser production, 
would like to confess that we are far 
from realising the targets laid down 
in the third Plan. According to the 
third Plan. the installed capacity has 
to be one million tow, and the pro-
duction eight lakh tons in terms of 
nitrogen. We have already 
licensed or approved 14 lakh tons; the 
licences issued corne to a capacity of 
14 lakh tons. As at present envisag-

'ed, the installed capacity may be in 
the region of six lakh tons and pro-
duction about four lakh tons only 
by the end of the Third Plan. This is 
to be contributed both by the public 
lector and the private sector units, 

,I should like to say here that the 
performance of the private sector 111 
this very vital field has not been up 
to the mark. The House may remem-
ber that there was a very loud demand 
from the private sector that they 
should be allowed to participate in the 
manufacture of fertilisers. And in 
response to the demands of the pri ... ate 
industry in this country, it has been 
agreed that they should be issued 
various licences, but the performance 
has been very unsatisfactory. I do 
not want to put it more than that. 
Out of seven units licensed in the 
private sector, absolutely no progress 
has been made in four. Three others 
are corning up rather tardily. In fact, 
Corba had 'to be taken up by the 
public sector beacuse the private 
party who got the licence surrendered 
it. I do not mean this as a criticism 
of the private sector. 

Now, this is in the cun'ent year the 
production in terms of nitrogen is 
estimated at 2'6 lakh tons of which 
the public sector will produce 2'3 lakh 
tons that is, nearly 88 per cent, and 
the private sector only 30,000 
tons. Let us note what is happening in 
the public sector units. The Sindrl 
fertiliser factory which was the first 
factory in the public sector, is produ-
cing about 3,05,000 tins out of a tar-
geted production of 3,33,000 tons, and 
its production of double salt and also 
urea is not up to the mark. They 
fall below the targettd capacity. The 
difficulty in attaining full production 
may be pointed out but it will take 
time. 

Briefly, I may say that there are two 
ammonia plants. One had been ins-
talled long ago, and the other is a new 
plant. In the old plant, we produce 
even more than the rated capacity. It 
is expected to produce 96,000 tons of 
ammonia whereas the production Is 
now more than one lakh tons. Dut the 
quality of the gypsum that we are 
getting is deteriorating day by day. 
It was planned and designed for a 
purity of gypsum of 93 per cent. The 
gypsum used to be brou·ght was 1a 
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Pakistan. Later on, We had to dep-
end on Rajasthan gypsum. My hon. 
friend Shri Harish Chandra Mathur ie 
looking at me. The quality is :leterio-
rating day by day. We started with 
83 and now it is so, less than 80 per 
cent. Again. instead of 1.5 ton.~ of 
IYpsum per ton of ammonia, we have 
now to use 1.9 tons. You can imagine 
when we have to carry all this gypsum 
over a thousand miles, what trei,ht 
chlll'feg we have to incur and what 
mlount we have to bring. This is the 
4iftlculty with reference to the old 
ammonia plant. The only way to re-
medy the situation is to get out of thi8 
rYJIIIum process and take to what il 
ealled the direct acid neutralisation 
process or direct contact process. This 
requires sulphuric acid to the tune of 
.tIoutO!lO ton~ per day. 

Shri Barish ChaDdra Mathar: 
(Jalore): All your problems will be 
IOlved if you locate the industry near 
the place where gypsum is available, 
in Rajasthan itself. (ilnterruptioft) . 

Sbri AlaI'eIII.Il: It is very eaRY to 
be wise after the event. 

Sbri Barish Cbanllra Matblll': We 
have been asking tor it earlier. 

Dr. L. M. Singhvi: (Jodhpur): It 
is almost a personal conversatioll. 
Let the hon. Minister speak aloud. 

Mr. DepatJ-Speaker: The hon. 
Minister is likely to take more time. I 
suppose. We have to take up non-
official busineSll. 

Sbri AJac-: think J should 
be allowed a few more minutes, so 
that I may finish now. 

Mr. Deputy-Speaker: How much 
'!me? 

Shri Alapsaa: I 
within ten minutes. 

shall finish 

Mr. Depu,ty-Speaker: You may 
take two or three minutes. 

Arl~: Ten I minutes. 

Mr. Deputy-Speaker: Then you 
may continue the next day. 

Shri Alagesan: I can finish in less 
than that time. 

Mr. Deputy-Speaker: The next 
day. Monday. 

Shri Alareaan: shall finish 
... ·ithin five minutes. because my 
senior c"llcaguc will be speaking on 
that day. (Interruption) 

Mr. Deputy.-speaker: Does the 
Housl' agre,. to give him a little more 
time now7 

Some Hon. Members: Yel. 

Mr. Depaty.Speaker: All right 
will give yOU five minutes . 

Shri Alaresan: So we have to-
take to this direct contact proceea, 
which wlll mean putting up a sul-
phuric acid plant. which th(· PyrIte 
and Chemical Development Company 
Limited at Sindri pl'opose~ to do. Tn~ 
amount of capital cost will not be 
more than Rs. 25 lakhs. The second 
ammonia plant is in troubk and 
it is that plant which is not able to 
produce its rated capacity which • 
about 63.000 tonnes. The reason. 
why it is not able to produce more 
than 40,000 tonnes arc two-fold: one 
is lack of ('nough reserve and spare 
equipmpnt and thp other. the more im-
portant. is the non-availability of 
all the 10 million cubic teet of coke 
oven gas. which is the basic raw ma-
terial for production of ammonia 
If I get R.~. 7 lakhs of foreign exchange 
to gpt som .. spares, etc., I can produce 
Rs. 50 lakhs worth of fertiliser, which 
I am not able to do now. We are 
trying hard to get this foreJ4rn ex-
change. In order to get the full bene-
fit of the coke oven gas. we have to 
instal two mor£' lean p.:as lItener&tors. 
There are at present four lean gas 
generators. But the lean gas produc-
ed out of these is not enough. If .. 
succeeded in finding foreign exchange 
and putting up two more additional 
lean gas generator. and if the coke 
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oven gas is utilised for the production 
of ammonia, we will attain the full 
production of 160,000 tonnes. 

15.00 hn. 

As I said, the Nangal Unit is doing 
very well. It is expected that it will 
even exceed the targeted capacity of 
production this year. 

Regarding the Rourkela Fertiliser 
Factory, I should admit that it is a 
very sad example of bad planning. 
It was planned that that should ·be 
the biggest factory in terms of 
production of nitrogen. An hon. 
Member from Orissa was pleading for 
another fertilised factory in Orissa. I 
wouid like to tel1 him that the Rour-
kela factory in Orissa is the biggest 
fertiliser plant in terms of nitrogen. 
but even so, we are not able to get 
the needed coke oven gas tor 
running all the four streams. We 
are not getting gas even to run one 
full stream Even if the volume of 
,as is there, the hydrogen content is 
not the~e. 50, .... 1' are not able to 
let even 25 per cent iD. that. I pel'8O-
nany w('nt into this question. I want-
ed to see that more gas is made avai-
lable. Certain arrangements were 
made. A promise was made that it 
will be done, but unfortunately. it has 
not been done. The only remedy for 
this is to instal a naphtha refomting 
unit, so that the necessary eas is 
produced either by naphtha or by" the 
present coke oven gas arrangements 
and we may be able to run al1 the four 
streams and ·produce fertilisers to the 
tune Of nearly 'half a million tons. 

I will say a word about the working 
of the Pimpri unit of the Hundustan 
Antibiotics limited. It has been doing 
very well. Somebody said the collabo-
rators did not pass on the secret. 

Shri D. C. Sharma: It is doing 
splendidly. 

SIu1 All(elllUl: 
hon. Member, Shri 

M the senior 
D. C. Sharma, 

Private Members' Bills 
and Resolutions 

pub it. it i., dn;ng very "plendidly. 
The research department at Pimpd 
has also dl'veloped two anti-fungal 
antibiotics. Hamycin and Dermostatin, 
whieh hav(' proved to be eifc.ctive in 
treating fungus infection. There is a 
demand for this even f:om foreign 
countries and they are prepared to pay 
ruyalty also. A unit for producing 
these antibiotics on a commercial 
scale is also being established. This 
factory from out of its own internal 
resources financed its expansion. 
Starting from a capacity of 9 MMU or 
penicillin in 1956-57, today its capa-
city is 60 MMU and it is going to he 
taken up to 84 MMU. In this factory, 
from its own resources. a new strep-
tomycin plant of 40 to 45 tonnes capa-
city per annum is being put up and 
that is also going to be expanded to 
80 to 90 tonnes. 

Mr. Deputy-Speaker: He may 
leave the rest to his senior colleague. 

Shri Alagesan: Thank you, Sir. 

15.05 hI'S. 

COMM1Tl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THIRTY-SIXTH REPORT 

Shri Hem Raj (Itangra): Sir. 
beg to m9ve: 

"That trus House agrees with the 
Thirty-sixth Report of the Commit-
tee on Private Members' Bills and 
Resolutions presented to the House 
on the 9th March, 1964." 

Mr. Deputy-Speaker: The ques-
tion is: 

"That this House agrees with the 
Thirty-six Report of the Commit-
tee on private Members' Bills and 
Resolutions presented to the Houae 
on the 9th March, 1964." 

The motion was adopted. 
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CONSTITUTION (AMENDMENT) 
BILL 

(Amendment of Articles 80 and 171) 
by Shri C. K. Bhattacharyya. 

Shri C. K. Bhattacharyya (Raiganj): 
I beg to mO\,Q for leave to introduce 
a Bill further to amend the Constitu-
tion of India. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was. adopted. 

Shri C. K. Bhattacharyya: I intro-
duce the Bill. 

LAND ACQUISITION (AMEND-
MENT) BILL" 

(Amendmtnt of Sections 3, 11 etc.) by 
Shri Subodh Hansda. 

8hri Subodh Hansel:! (Jhargram): I 
beg to move for leave to introduce 8 
Bill further to amend the Land 
Acquisition Act, 1894. 

Mr, Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Land Acquisition Act, 1894." 

The motion was adopted. 

Shri Sabodh Hansda: I introduce 
the Bill. 

ADVOCATES (AMENDMENT) BILL-

(Amendment of Stction 24) by Shri 
Chandrabhan Singh. 

Shri Chandrabhaa Singh (Bilaspur): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Ad-
vocates Act, 1961. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Advocates Act, 1961." 

The motion was adopted. 

Shri Chandrabhan Singh: I intro-
duce the Bill. 

Mr. Deputy-Speaker: Shri Abdul 
Ghani Goni is not here. 

15.08 hrs, 

GOVERNMENT SERVANTS (BAN 
ON SERVICE AFTER RETIREMENT) 

BILL-Contd. 

by Shri R. G. Dubey 

Mr. Deputy-Speaker: The House 
will now take up further considera-
tion of the following motion moved 
by Shri R. G. Dubey on the 29th 
February. 1964:--

"That the Bill to enforce ban 
On employees of the Government 
of India from entering into ser-
vice in private UIldertakings after 
their retirement be taken into 
consideration." 

Shri R. G. Dubey may continue his 
speech. 

Shrl R. G, Dubey (Bijapur North): 
Sir, my Bill is a very simple Bill 
with a very simple object in view, I 
do not think it is necessary for me 

·Published in the Gazette of India Extraordinary Pt. II, Section 2, dated 
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to make a very long speech to con-' 
vince the House a'bout the necessity 
underlyirlg this Bill. However, for 
the benefit Of hon. Members, I would 
like to read the relative portions of 
this Bill. 

Clause 2(a) says: 

"Govcnlment servant 
an employee belonging 
Central Government 
monthly emolwnents 
rUfJees three hundred." 

Clause 3 says: 

means 
to the 

whose 
exceed 

"No Govenlment servant shall 
on retirement from Government 
service, enter into service in any 
private undertaking for a period 
of four years: 

Provided that after the expiry 
of the said periOd of four years, 
Government may accord permis-
sion to a Government servant to 
enter ionto service in a private un-
dertaking after ensuring that .... 

there are some stipulations laid down. 

I am told even under the existing 
All India Service Rules, there are 
certain restrictions on a Government 
servant joining a private undertaking. 
For example, without the prior permis-
sion of the Government, he can join 
any private service for a period of 
two years. It is not clear whether 
during that periOd of two years, per-
mission could be granted or not, 
However, yoU would agree with me, 
Sir, that the present provision is very 
much inadequate, in so far a~ it has 
defeated the purpose. That is why 
I have suggested this. The other 
day I had 'a discussioo with a senior 
colleague, an hon. Member from the 
South. He suggested that this limit 
of Rs. 300 might be raised. I have 
no objection as a matter of considera-
tion. 

There was another suggestion that 
there may be technical personnel 

Retirement) Bm 
such as mechanical engineers, elec-
trical engineers, etc, That is di1fer-
ent. I believe IQlng ago, Mr. S. Bha-
dauria, who was a Member of the 
Second Lok Sabha, had introduced a 
similar resolution with a similar pur-
POSe in view. The then Minister of 
State, the late Mr. Datar, gave a re-
ply and that resolution was rejected 
by the House. But I think that the 
purpose holds good even now. The 
Government of India. under Nandaji, 
is trying to root OUt corruption from 
administratiOn and also what we call 
nepotism. I make a difference bet-
ween favouritism and nepotism. In 
order to meet -the challenge of the 
circwnstances it is necessary. 

As you know, here in Delhi there 
is a kind of monopolisation of 
the cootral services by some of the 
senior ICS people. In the good old 
days there was a practice that after 
five years of service they used to go 
back to their parent States and serve 
there. Nowadays nobody leaves 
Delhi. including .the politicians. 
Everybody comes to Delhi and Delhi 
has a great charm for each and every 
person, and it is much more so in the 
case of the government servants. 
They are here for 10 years and 15 
years. They build a kind of empire 
i:, gervices. They say that the de-
partment of commerce and industry 
belongs to this State, the department 
of Finance belongs to that State and 
l:O on. Thi~ feature has also come in. 
unfortunately, which is not a desir-
abl<:- thing i~ the administration. By 
remaining like this. certain conditions 
are created and. naturally, these peo-
ple are in a position to influence the 
administration for personal ends. 

Tt is not desirable to quote anybody 
and take their names. But I believe 
that the affairs of Bird ~nd Company 
are under enquirv now. I am told 
that one of the top men from the 
Railwavs joined Bird and Company. 
Now y~u see Bird and Company has 
come into the picture in connection 
with some enquiry. Similarly, there 
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ar.e other senior pl"rsons who haH 
Jomed other ccmlpanies. While I was 
in Calcutta I was told that in th, 
Income-tax Department very senior 
o~cers like Commissioners and As-
SIStant Commissioners are made to 
resign after which they join private 
firms on fabulou~ salaries such as 
RI. 8,000, lis. 10,000 aIId so on " 
month. Obviously, the intention of 
luch firms could be to enlist thl' ser-
vices of these people so that they 
~ sel!'e as liaison officers, they call 
mamtain touch with the department< 
and corrupt the administration from 
withln and without. There are the 
export aUd import departments the 
licensing departments and o~her<; 
where this is done. 

I know this is a very difticult orob-
lem. But we haVe to take care to 
- that technical personnel ~uch as 
electrical engineers--I do not mean 
that civil engineers because there i~ 
bO dearth of civil engineers should 
be exempted--scientists and other. 
do not go and join the private sector 
after retirement. There is another 
difficulty also. A friend of ours point-
ed out another difficulty in the course 
of our talk. He said that a person 
who was dismissed from service has 
joined the Birla firm drawine: a fat 
salary. When th" Government can-
not do anything in his case, why do 
you want to punish hone.t govern-
ment servants who join private ser-
vice, he asked. But the time has 
come to put a stop to this kind of 
thing, to set' that such kind of thing;; 
do not persist. At least for a period 
Of four years they should not be 
allow!'CI to join any private undertak-
ing. As a matter of fact, they should 
not be aHowed to join any private 
undertaking. But in case it is felt 
that the count.ry needs the services 
of expeorilmced' persons In diffel1ent 
cat~gories, then J would sav we have 
• lP'OWing public sector ·wht!rf'. ;1 
they 81')" reallV' ~oo.1 'People. th,.:v 
ean be absorbed aft.er retirement, L~ 
asse they are no good, they are u~e-

after Retirement) Bill 

less, I do not think the private sectlll" 
also would like to have such useless 
persons. 

,Sir, We have a SOCialist objl'clJve. 
We want to remove corruption. We 
want to rl'mOVl' red-tapism. We 
want to do so many things. How are 
We going to achieve all that unle.ss 
the services are purified and placed 
on a sound basis? With that end in 
view I haVe proposed that at least for 
a period of foul' years government 
servan l. shOuld nol be allOWed to 
join the private sector after retire-
me~1. After a period of fOUr years, 
subject to certain conditions bEing 
fulfilled, they may b" allOWed to Join. 

This is the purpose of my BiI:. I 
hope the han. Minblter and the hon. 
Members Of thi~ Hause will appre-
ciate the motive with w.bich· I have 
placed this Bill for consideration be-
fore the House. I hoPe the HO;JsP 
will consider it and take a suitablt' 
decision. 

With these few words, Sir, I move 
that the Bill may be taken into COIl-
sideration. 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill to enforce ban 
on employees of the Government 
of India tram entering into ser-
vice in private undertakings after 
their retirement, be taken into 
consideration." 

The time aUotted is one hour. HOIl. 
Members may confine their remarks 
to five minutes each. 

Dr. Ranen Sen (Calcutta EasO: 
Mr. Deputy-Speaker, Sir, I support 
the Bil! moved by Shri Dubey. I was 
expecting that a proper Bill would be 
moved by the Government in which 
not only the ex-servants of the Cen-
'tral Government but also the ez-
servants of the State GoYernmen4JI 
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would be banned from joining th~ 

private sector after retirement. We 
are speaking so much about fighting 
corruption and nl'pot.i~m. It is a 
common expel'icllC(', in D~lhi. ie, the 
difT"!'ent States and everywhere, that 
many of th,· government servants, 
particularly the highel'-llp~. aftcl' rc-
tirem",nt are takell On jobs offered by 
the private companies. 

What happ"n, is this. I know of 
one grntieman who was in charge of 
th(. Special Police Establishment of 
the Government ot India. Just after 
mirf'lJlctIt h(· joined the Hindustan 
Motol' Company of the Birlas as Chief 
Spcuritv Officer. What hapIH'ns in 
industrial courts is, th" companies try 
to infltlf'ncc t.he judg"s by showing 
them thp allurement of employment 
in their companies after retirement. 
It often happens that the judges of 
certain industrial ('ourts atter rf'tire-
ml'l1t join private companil's as legal 
advisers. Therefore. one can under-
st.and that judgments given by t.hose 
judges of industrial courts and other 
,'ourts are naturally given in favour of 
privalc cmnpanjes, who appear be-
fort> tht> tribu.nals or labnur courts, 
in tht> hope that they will get a job 
in those very companie~ after retire-
mcnt. In !JUch cases, these persons 
who art, employed in government ser-
vi("l' bPl'ore they join private compa-
nies after retirement. earn a lot of 
money even while se.rving the Ceon-
tral Government or State Government 
and thl'y clo it clandestinely. 

I know 01 anoth("r example. There 
wa~ a European gentleman who was 
the Chief Presidency Magistrate 01 
Calcutta. After retirement hE' joined 
the Tatas. Then there was another 
Indian gentll'mnn who wa, ,,130 the 
Chief Pre<idency Magi~trate. AfteT 
rptlrpment h .. al~o joil'lecl the Tatss. 
Both thf's(' gentll'ml'n joinee! Tutas on 
a snlary of Rs. 5000 a month. In this 
WRV thl'rp. is corruntinn inside the ser-
"ie~~. 1n thi!: way. th" priv~t" rom-
pani"" are able to pull the string in-
~idp t.he SE'rvlc('s ane! thev are able to 
influence th(, administratiVe servIces 
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aL~d thereby influence the govcmment 
policies to some extent. 

This is a common expc.·ience. 
Therefore, I think everybody in thill 
HOUSe should support Shri Dubey's 
Bill even though it falls lar short of 
the actual demands of the situation. 

Shri Hari Vishnu Kamath (Hoshan-
8abad): He will withdraw. 

Dr. Ranen Sen: know he will 
withdraw it ultimately. But I con-
gratulate him for bringing forward 
such a Bill and making SUch a good 
speech in this House. At least that 
shOUld havl' an impact inside the 
country. because, personally, myself 
and many other friend.~ who are con-
nected with public activities have 
been feeling the necessity of such • 
measure to be taken by the Govern-
ml'l1t of India. Unfortunately. the 
Government remains blind to these 
things and only speaks of fightin, 
corruption and nepotism. Therefore, 
Sir I support this Bil1 wholehearted-
ly though it falls far short !If the de-
mands of the situation. 

Shri Ranp (Chittoor): Mr. De-
puty_Speaker. this Bill embodies in 
it a general demand that We used to 
make whEil' the British were here. At 
that time we were occupying these 
opposition benches in this House II 
the Congress Party. Then we used 
to make this demand. Now, it has 
again become the priviiege of the 
Opposition to make the samr demand. 
Unfortunately. on this occasion my 
hon. friend, Shri Dubey. who ha.~ 
contionued to be within the CongrP.911 
Party itself. has come to sponsor this 
Bill.' and I wish to congratulate him. 

Shri lIari Vishnu Kamath: Tempo-
rarily. 

Shri Ranra: E~en though tempo-
rarily. whatE'ver it is. Till now 
we have been voicing only this 
particular danl(er. Now that he 
has I!iven some shape to it in 
this Bill. is this evil confined only 
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to retired, officials? What happens tc. 
the, not retired but dismisSEd or dis-
carded Ministers, as it often happens 
here? We get very powerful Ministers 
here, they leave their offices, just go 
back to the part,. and into contHl 
with the big people in their party. Is 
it not possible for them to u.~e their 
influence, past, present and future, in 
order to improve the fortunes of that 
party? This is a very great danger, 
a new dange:- that has arisen. It h:lS 
happened now. In the case of a num-
ber of States, some Chief Ministers 
had 1) resign and ~omc had to retire 
and they afterwards took very im-
portant positions in the party heirar-
chy. 

Mr. Deputy-Speaker: We are only 
concerned with Government servant~ 

in this Bill. 

Shri Ranga: Yes, Sir. But I am 
concerned with both. I am drawing 
the attention of the House to another 
eviI, which isoot very different from 
this. So, let me develop my point. I 
have got only ten rriinutes. 

Mr. Deputy -Speaker: Only five 
minutes. 

Shri Ranga: We would have no ob-
jection if the ex-Chi'!f Minaters, like 
the ex-Chief Min'ster of Gujarat, arl! 
sent out as Ambassadors or transform-
ed as Governors, because then they 
cannot influence people h support or 
their party inside the State. 

Mr. Deputy-Speaker: We are not 
concerned with the general adminis-
tration here. Please confine your ob-
servations to the .scope of the Bill. Do 
not go beyond the BiIl. 

Shri RaRga: 
relevant point. 
me. 

I am making a very 
So, you should help 

Mr. Deputy.Speaker: An experienc-
ed parliamentarian like him should be 
very relevant. 

Shri Rallga: 'ihat is what I am try-
ing to do. If they go out of the ad-
ministrative pUl"View, the administra-
tive ambit, then there would not be 
any danger. If an ex-Minister goes a._ 
Governor, there is no hann. If an ex-
Chief Minister goes as Ambassador. 
there is no harm. But it an ex-Chief 
Minister or ex-Minister occupies very 
important positions in the heirarchy 
of the ruling party, it is likely to cause 
nearly as much trouble, the ;came kin<! 
of trouble, as would be caused wh"l1 
retired Government oflkers b!.>COHlE' 
important officers of private ~oncerns 
Therefore, I would like the House :0 
pay some atention to these two evils, 
one evil which has already be("n re-
cognised by everyone a~ an evil. the 
other one which is cominr. up as ,,' 
evil, which is taking very definite 
shaPe nOW as evil in view of th£' spe-
cial developments th~t h:l\'e taken 
place ever sin~E' we ha\", bc("omp free. 
and especially because the same party 
has been fortunate enough to remain 
in power for such a iOl"g tim(". 

Shri Hart Vishnu KRrnath: 
tunately for the ("ountry. 

Un!or· 

Shri Ranga: But :u;·tunatl'lv 
them, anyhow. Ther("fnrc, it '. 
time that we pay SOr.IC a!tcnt:on 
these two evils. 

f(':' 
hir.h 

1.> 

Why do we take objection to the." 
officers bE"ing en~agej bv private er,-
trepreneurs? Because ~'e are a fr<o I 
that the distinction that thE"I'e shouieJ 
be, the difference that there should be 
between the officers who (ak,' dec,-
sions in Government and the offic("rs 
of the private concern, is likely to be 
dismissed, thE" distinction is likely to 
be slurred over, so much so that or.c 
is able to help th!' other, One is abl" 
to influence thE' other, one is able to 
coerce the other, with the result that 
Government cannot :)~ di~tinguished 
from the private concerns and their 
management. 

The same is the e'Jil that has arbcn 
now. We want 1.0 put an end to these 
two evils, Whether the period should 
be two years or four yearE is anoth",,-
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matter. Earlier, we had said that it 
Bhould not be less U,an twc years. 
Now, my hon. friend says that it 
thould be four years. It is a good thing, 
because now they are retil'ir.g at the 
age of 58. For four veal'S they would 
be outside private el11pluymcnt. By 
that time they would be fi::. Thcr€-
after. if the private SZcLvr wishes to 
take advantage of th~ir s~rvices ani 
their experience, they may be w~l 
come to do 110. Ln the meanwhile, 
IJUCh of the Joint St:crc.tar;e:; alid 
Deputy Secretaries who h;;d worked 
under these officers whi;~ lhey WC!"f' 

Secretaries would hu\'c CIther reti~ed 
or risen SO high in the official hicrar-
chy that they could not 'be expreted to 
be influenced by these ret;red officer", 

Therefore, there are very coger:.t 
reasons why the object vI Ihis Bil; 
should be accepted by the Govern-
ment and there are equallv cogent 
reasons why Governmcnl :;hould aiso 
give some attention to the new evil 
that ha~ ari<;en as a ·cs:.:.lt of their 
entertaining thc serv'ces of their re-
tired Min'slers ill the services or thtir 
own party hierarchy. 

lS:!S hrs, 

rSHRI KHADILKAR in the Chair] 

8hri A. S. Alva (Mo 'l"alore): Mr. 
Deputy-Speaker, Sir, I whole-hearted-
ly support the Bill. It is absolutely 
necessary that Government !ervants 
who retire snould be debarred from 
accepting any e:nployn~er.t in private 
undertakings at least for the period 
speci1\ed in this Bill. Of cour3e, we 
have now got a rul~ ur,acr which, 
unless the GoveTIlment ;;l:rmits, no 
Government servant iq allowEd to take 
any service in the pnv~te sector for 
two years efter retirement. But when 
We see the lists, some of the peI'!'ons 
who are ('mployed :0 printe unclcr-
takings, especially the r.Ul"ber of res 
and lAS officers wh~ ,!oin the private 
,concernS! immediately after retire-
ment are too many, We have even 
,ot instances where tl>P.y retire pre-

maturely and take Ull >'cl'vice in PrI-
vate employment Especi~Jly during 
these days wilen we ar~ marc r'?}ccrn-
ed about nepotism, !avouriti.m a •• ri 
corruption nnd when we are trying 
our best to comhat them in Govern-
ment service and keep it pure, we must 
see that Governrnc:ut s,~rvants ~re not 
tempted by fabul.ci.ls s:llari'!s a~ter re-
tirement or by other balts l<) Ilsig.! a 
little earli~r and tol;,' up iobs in the 
private sector. We have got in.~tancea 
where action is l'I'l\tclllplated against 
some GOVf>r'1lllel~ ~ omrer, ;md t:,ey 
resign and take up ~ome employment 
in thc prj'late "e':i:J1' on a high., 
salary. 

As the mover ('f the Bill has him-
self stated, thos(' wh'J are drawinr;: 
emolument. up t" Rs, ;1f)0 si,ould h~ 
exempted lrom L'W pur\,I~W of this 
Bill. Becau'le, in the case 'If such 
officers, their pens"-n after rpllrement 
will be very much lc~s. may he Rs, 100 
or 150 ,and it wO.11Q bl' pradll.llJy Im-
possible for them k c!U'ry on with 
t1heir pension. I will even go to the 
extent of ~aying .hat Govern:11cnt ser-
vants who get a salary of Rs. 1,000 or 
less should be exel"pterl from the lule 
which debars Go'.'t";,:.ruen~ servt;nts 
from taking up tJriva1e c~,;:,loym(ont 
immediately after retirement. 

Now the agents or liaison officers of 
the big und~~~akir.C!3 go to the various 
Ministries and meet the Secretanes, 
Deputy Sc~retal'lf'-: and Uncler Seen'-
taries, to expedite the is.orue or grant 
of licenccs .md pert~it", S;nce the 
licences and pennits have to be routed 
through the3!'! efficees. theSe liai,on 
officers CO':Tl"! mt", c()dac~ wi!'. tr.ese 
officers. Now, if the liaison officers 
make the Gove~.,me'1t oflicta), UnGI~r· 
stand that a good job will be provided 
to them immediately after retirement, 
it is but IOOtural to expect that at 
least in a certain percentage of cases 
the officials will be tempted to show 
favours to tho&e CO!1Cdm, Sn. it will 
be in the intere'·t of the officers thfUl-
selves that this .3iJi is passed So that 
they will tree fr,),)l sur}; blame 110m 
In public. Aftc.· four yea !':; from the 
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[Shri A, S. Alva] 
date of retir~ml:'lt, t::llh,:l' the pr.valt' 
undertaking~ wil: net (.are to employ 
them. or if th,?:, ,n',' ~til1 keen tto 
employ lh·:m 'Jecau"e they Cflr; do 
th".ir job w,,11 a::d lhf':-' :lIT ~e!'vice:.bl" 

after tour )~'ars. tll"I, infiL!c'''l over 
the present Government offici'1ls will 
not be there and so there cannot tie 
any objection to such retired officials 
being employed by the private sector 
after sueh period. 

If we impose a condition that retirer1 
officials can t.,ke up private employ-
ment provided Gov('rnment permits 
them, that will amollnt to showing 
favours to certain officials and that 

- • ~'1 invite a lot of comment and 
critiCIsm on the Government itself 
"''1ill' using thl'ir discretion. 

The reference bv Shri Ranga of 
Ministers who are ~ut of office and 
then getting jobs is not relevant. 
After all. the private sector will not 
care to employ Ministers who have 
ceased to be as such. ~ten they lose 
their importance as soon as they leoave 
t~eir po!lts. They will not have much 
influt'nce and thc private undertakings 
-will not care to employ them because 
they have not much wre for such peo-
ple. 

As the principle underlying this 
Bill is good. I feel that the Gova-n-
ment should certainly accept it. Of 
l'ourse, it may be that some changes 
are necessa.ry. In that case, while 
agreeinl( with the principle underly-
ing this Bill, I am sure Government 
will bring forward a Bill of their own. 
With these words,' I whole-heartedly 
support the Bill. 

Dr. L. M.' Slnlthvi (Jodhpur): Mr. 
Chairman. Sir, in a "ituation in which 
our bureaucratic procedures are crack-
ing and our ma<'hinery of government 
spems to be creaking it does appear 
that we are confronted with the gene-
ral o:'f'$urnption pr gu:lt unless an 
.,fficer or a public man is able to prove 

himself innocent. It is in this context 
that We have to view this Bill which 
is before u.~ and to which I am una,ble 
10 HLTord unreserved support. I say 
this bt'cau<:p J fee] that we are diSlCus-
sing this whole matter without having 
all t.hl' faets before us, without. ('ven 
having a proper assessment before us, 
without having all the answers that 
we must havt' before u.s before we BC-

eppt tht' principle of four years to 
elapse !:x-fore a retired public servant 
('an accept a position in the private 
spctor. 

The basic principle underlying this 
Bill is, as a matter of fact, already 
acct'pted in our bureaucratic machine 
inasmuch as at present there L~ a rule 
of two years which period must elapse 
before a retired public servant can 
seck employment in the private sector 
and that too with the sanction and 
the approval of the Central Govern-
ment. 

The main difficulty that comes in in 
accepting this four-year limit is the 
fact that civil servants, after their 
retirement, face an economic situation 
which is not very encouraging. 
There is at least a large nU'Tlber of 
civil servants who, after their retire-
ment, face circumstances of poverty. 
In oW' professedly soc:ialist Iftate we 
find that the civil servant, after retire-
ment, finds it difficult to make the two 
ends meet. That is a situation which 
ha.,q never been squarely faced by the 
Government and unless that situation 
is faced it is very impractical to try 
to put on our statute book and to enact 
legislation which would put further 
curbs on the possibility of oW' retired 
civil servants seekin.g employment in 
the private sector. 

I should like to know from the 
Minister as to how often such permil-
sion is asked, in what salary groups, 
how often is this permission refused, 
in what particular business ho~!I 

have these persons seeking penni81icm. 
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taken up employment and whether on 
any objective asses~ment it is reason-
able and fair to suggest that the em-
ployment that was offered to them WDS 
ntainly on account of the possible in-
fluence they may have On the admi-
nistrative machinery and not because 
of the intrinsic merit and talent which 
1Jle particular retired official may 
have. 

After all, in a socialist state in 
which the ambit of civil service is in-
~asing every day, in a socialLst stat", 
in which with every stride of progress 
'W1! have a larger number of people 
within the general rubric of civil ser-
vice, it is not right that we shoulrl 
ignore the basic facts of their econo-
mic situation at the time of retire-
ment. In the situation of inflation, in 
the situation of high prices. in the 
tremendoll6 pressure tha t social 
demands exert on their lives, it is only 
right that at least a class of employees 
who might be considered well paid 
from our standards but who haVe to 
face the struggle for life after their 
retirement, when as a matter of fact 
they should be able to look forwa.rd 
to rest, relaxation, some sort of work 
of their own at their hOLlses and somp 
sort of leisure-that is not the EitU!!-
tion-should be excluded from thp em-
bargo. 

I understand that even in England 
there is no such ban on civil servants 
joining private sector after their rl'-
tirement. As a matter of fact, in cer-
tain cases they are encouraged to 
accept employment in the private sec-
tor. After all, the private sector is 
accepted as a legitimate sector of our 
economy and if the suspicion, which 
nJay be at the root of the present em-
bargo on civil servants accepting em-
ployment immediately on their retire-
ment is not present in a particular 
case, 'there seems to be no well found-
ed reason why a retired civil servant 
'8hould be excluded from exploring the 
possibility of making a little money in 
order to meet his v.arious social obli-
gations after retirement. 
2442 (Ai) LSD-G. 

The present rule of two years 
should not only be above actual mis-
properly and should be examined ob-
jectively. We should try to find Ollt 
whether the sLlspicion is legitimate or 
whether the suspicion is only one at 
the many forms of loose talk which is 
rampant In the cOlli1ltry. 

I realise that the administration 
should not only be above actual mis-
chief but should also be above sus-
pICIOn. That is "in accepted principle 
of goOd public administration. It is 
necessary equally to safeguard this 
principle ill our a.dmilllstr.ative machi-
nery, by excluding the possibility of 
highly plaeed civil servants. Particu-
larIv from taking up service in the.> 
pri~ate sector immediately on their 
retirement thus facilitating their walk-
over, 00 tv say, from the Central SeCTe-
tariat in some private business 
house; but, at the same time, we 
must realise that unless we are 
able to confer a fuller measure of 
relief to the pensioners, unless we are 
able to pelt the pensioner beyond the 
pale of want and penury with which 
his life .after retirement, is beset to-
da·y. w~ have no legitimate reason and 
conscionable cause to plead for a 
further embargo on his taking up em-
ployment in the private sector. I very 
much hop,:: that in the situation of the 
growing public sector and socialism 
in this conntry We will show a greater 
awareness of social j L1~ticc to our 
pensioners. Once wc have done that 
we would have qualified to consider 
this matter. As at present, I do not 
think it is right to further extend the 
limit of t\':o year,; which is at pres"'"t 
in operation for a retired civil servant 
for accepting a job. 

Shri Oza (Surelldranagar): Mr. 
Chairman, Sir. Brofeooor Ranga, who 
does notnappen to be here, has a~ 
usual projected politics into this sim-
ple Bill 'Which my han. friend, Shri 
Dubey, has brought forward. He .is 
always obsessed with that. He saId 
that ex-Minister exploit their past 
pOSitions for putting their party in a 
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better position or for party ends. I 
wonder, when the Swatantra Party 
has also in its ranks an ex-Governor 
General r.r·.d ex-Ministers, to what ex-
tent he has been able to ex"ploit their 
past position. I am sure, he will S'IY 
on se<"ond thoughts that it has dOT.t' 
no good. 

I appreciate the sentiments that hav" 
prompted the hon. Mover of this Bil: 
to bring it forward; iJut, I am afraid, 
this is goin5 to be infl uctuous. In thl' 
u,Itimate analysis, I think, this i~ 
l10thing elSe but a sort of a crisis I!i 
dlaracter. Why is this Bill brought 
forWard? Why haJ we to put a ban 
qJ two y"urs for ex-civil sen ants to 
join any private service? Firstly, it 
is because we douDt ur there is a mis-
apprehension, a bona-fide one, that 
while they are in service some bUSI-
ness magnates put forth some tempt~­
tion by S3ying, "If you favour Us in a 
particula: way, ~fter you retire, we 
will accommodate you." 

Il'he second apprehension is that 
t,hose who are actually in service at 
that particular time are such people 
t,hat they will be influenced by their 
ex-bosses. I think, this is not always 
true but let us suppose that it is true. 
I have a case in mind. I know one 
ex-civil servant who was not an em-
ployee of a very big busines; house 
but who was only charging some 
honorarium. He was having some 
perquisites free of charge and he was 
giving services aobsolutely in good 
faith. I have no doubt about his 
honesty and integrity. But such a 
legislation, to my mind is going to be 
infructuous. I think the best way is 
t.o make the services immune from 
such outside influences. I do not know 

. to what extent the ex-bosses are in a 
JKlSition to influenCe the various de-
partments in which their employers 
may have to deal with. The mischief 
to my mind, is not so big as we make 
aut to be. By putting this on the sta-
'tute book We are creating all sorts of 
cUfficulties. There would be no respect 
"for tihat law and there will be so many 

loopholes by which it will be circum-
vented. So, while agreeing with his 
sentiments, I think, this legislation on 
the statute book will be absolutely 
ineffective. 

Then, my hon. friend opposite said 
that those who retire are sometimes 
poor and are not able to make both 
ends meet. I cannot agree with that 
argument. That is not the considera-
tion which should prompt in rejecting 
this Bill. The ex-Government ser-
vants who draw very meagre pensions 
are never requisitioned by big busi-
ness houses. Only those who are at 
the top and who have some influence 
are wanted and the pensions that they 
draw aTe not such that this House 
should have any pity on them as to 
what they will do to meet their family 
commitments and other requirements. 
The services of the Government ser-
vants whose pensions might be inade-
quate to meet all their requirements 
are not required by big busine~s 

houses. Only those who are at the top 
are required and their pen~ions are 
also on .a high scale. I do not think 
that should be the argument. I think 
the whole thing is that the Govern-
ment should be very vigilant to see 
that the services are not influenced by 
ex-bosses. 

Dr. L. M. Singhvi: This Bill puts an 
embargo on every retired civil servant. 

Shri Oza: The poor people are not 
wanted by bLg businessmen. 

Dr. L. M. Singhvi: This Bill wiII 
also prevent them from working. 

Shri·Oza: Such people will be very 
few. 

In conclusion, I say, in spite of the 
sympathy with the present Bill that 
my friend ha.~ brought, because I think 
it will be irnruduous and because that 
is not a correct '!IOlution, I will not be 
able to mIpport the Bill. 
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Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Chairm3ll1 Sir .1 rise to sup-
port this Bill, but I' hav~ to make cer-
tain obseTvations as to how far it is 
just and proper to put this check onh 
in the case of civil servants whe~ 
according to our Constitution there is 
no check in regard to public men. 
There is a Bill sponsored by Mr. 
Kamath which is coming up today. It 
cannot be taken as a general rule that 
all civil servants who retire are cor-
rupt 01' they indulge in corruption 
once they are employed in private 
sector. During these days of financial 
stringency, there is a limit for putting 
any sort of such check in-lhe case of 
civil servants. I submit that when in 
regard to public men there is no Jimit, 
there is no restriction with regll["d to 
age or with regard to having any 
office at a'ny time, naturaIly it would 
be most unjust if we come forward to 
touch only one class, that is, civil ser-
vants without touching another 
dass that is, all public men 
who belong to a certain ruling 
party 01' group and can acquire cer-
tain privileges and can influence 
others. So, I wish to submit that the 
Government should come forward with 
a comprehensive Bill. I am not going 
to .agree with what MI'. Ranga has 
said. These public men c".nnot be 
included as they are at present. But 
my submission is that there should be 
a sort of a common code of ('onduct 
Or rule for aB. Any person belonging 
to any political party should be debar-
red frOm getting any sort of employ-
ment. That can be dealt with in that 
manner. NaturaIly, I quite agree that 
there are a number of civil servants 
who after their retirement get very 
alluring employment in the pri-
vate sector on account of their old as-
sociation or on account of their old 
influence with them. They are instru-
mental in this corruption and i!ll get-
ting an opportunity to help the private 
sector to have undJue income and eam-
in.g. I know the instance" where pri-
vate sector people are offering huge 
employments to retired income-tax 
commissioners IItIld income-tax officers 
and by accepting such employments, 

they are able to save income-tax worth 
crores of rupees which the private 
sector people have to pay. They are 
instrumental in this sort of corrup-
tion and in that manner the corrup:-
tion is spreading. But, Sir, how far 
will it be ju~tified to come forward 
and condemn outright only one parti-
cular class of civil servants without 
touching other public men? We are 
also tempted to get such employment 
and to indulge in such corruption. The 
Bill, as it stands, provides a period of 
two years and my submission is that 
it ·requires a minute and strict scrutiny 
in the case of highly pI-aced public 
servants who are tempted to join the 
private sector. There is no necessity 
of enhancing the period from two years 
to four years. .I quite agree with Mr. 
Dubey that it is a source of OOITUP-
tion. It is reatly a source of corrup-
tiOn but you cannot put in curb only 
in ·regard to one group ignoring and 
giving lift to other groups. I think, 
the Bill, as it stands, requires strict 
scrutiny to see that there is no such 
corruption. The Government should 
come forward with a comprehensive 
Bill and keep in view the highly 
placed civil servants as well as pub-
lic men who have been occupying 
high offices. There should be a check 
on all these classes from being tempt-
ed to join the private sector and to 
increase cotruption. This is the most 
proper time, when our hon. Home 
Minister has taken a vow that he will 
root out corruption, that he should 
explore all these sources and should 
come forward with a comprehensive 
Bill to root out corruption 'by not al-
lowing highly placed Government 
servants .as well as the public men to 
indulge in such corrupt pl'actices. 

~T 1Al.~ '"" .r~ (~cT ) : 
~8' ~lGl1, ~ "") fif<'!' m'lIT ;" 

\3~ ciij- crT ~ ~ lfi«lT ~. I ~Ji" l1ir 
~ ~ ~ ~TlJT ~Rrr ffi' f~ F::i!'rt 
~~ ~, f~ "f'~ ~, ~T flf;' ~!f;'T'?; 

~ ~l ~ I \3 ;:;<r.'( ~llR;;J'l'j f~~ ;;miT I 



5481 GOVeTnment MARCH 13, 1964 Servants (Ban on Service 548z 
afteT Retirement) Bill 

[~) 'q':~ ;;r;;r h.f,] 
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Pr<'f <:f.:I~, 1!ir ~ ~fif!IT~ "'i flR 
~I ~;;r) I!.ii ~il fipr:rl ~T ;;r'if Ii 
~rif6" it '-IT I ;;f;~ tf11<: mtf.f -,Hit» 

U.:r~· ifu-fu-i,'-i ~r ~I ('fr ;i .rm iF~ 
it. "Ii) rr@ <:g~ I \3if q-;: "lil t:J;To ~rfir~1.f 

t f;;rfr :.: . ..". E7Ui it ~ ~ I \3"fiIiT 
mififT 'lrf6"lr fiF 'q"f>: :;;;~i~ XX ~ 
'fi) \3\1" ~ ~ Xo ;r<:oIf iF! '3li1" ~ ~Fcm 

~ <'fl' ~ ~ 'q'if 'q''i~ ~ ~ sm~e 
~~ ~; 'q';:n: ;rf ~, '3~ oWI'1T 'fir ifIJf 
~if ~, ",:r ~;ji·i iFf '3"1:I"rif ~ 1'I"..-?t 
~, '16" it 'q' {ofl ~"f '1·ii "fl,f ~, ~I 
f;;r~~ril 1'";r 'TfT,!.f ~ "fli", ~ ;fi "ir 
srro:ife ;l'fOT~, <fir 'q'~~T 1.f'f '1Hr ~ 
1q'IR ~11 '1:r 1'1" if.T 'l;f~r ~~'if ~. -.rr'l 
..". ;;rrq- '1<1" ~fr 1q'-om i{ilfr 'ffr ~"?i 
~)1fT ~ij- fiF f,,;;;;rT it 2m fiF ~ "~!1fif 
lfffe1: it. X Y, W'1 "'~1l ~T 'l"q- i.r, "3"fr<fir 
mi<: qiTf f'!:"I" it. f9"it ~pf," or.~ "3"l1 'ffr 
Xc; m<'f it m or.~ "3"~; ifT"I" m9" m 
~r f~lr ~ or.~ RlIT for. "for ~ 'ff~ 
m>: m~T ~ fl1<'f~ & if2T ii'f. it. f"!"if 
~ <tiT 'lFifT or.<: f;:r;rr ;;rrlr I ~l1 ~ 

'liT it>~cW'i 'q'~ ~TlfT cri lf~ ~TlfT for. 
lflJ<: ~'i§ 1fT 'l;f~ ~iT 1f~ If<: ~ 'i1Jii!T 
~f<;r!rr 'lrOlT it. ~~ m ~T 'q'f"1.: 
lfn::r ;;rnl'tfr I ~m<'l"it m'l if ;;r) ~~ 
iI"'!'Iif ~ ~ <:IT oTor. ~ ~'T ~l1 i't ~ 
~ Jl"i"'l ~T;fT 'lrf~it for. iI'~ ~ lfl!<: ~ 
.iT ~) '1" ~ rnA; ~ ~ ~ Ifi'"t 
~ il'<TlR ~ it.. "aft fif;~ flff~ 

~ GTl1 ;;rr or.<: 'fo"I'IT q~ 9;f'i,~il it. GT« 
"ir or.<: for.m "I" for.<!ir ~lit ~ ;:ft'fo"f~l[T it 
'l;f~ <:~ij I 

~m<'fit lTi! 'fo"r1'T aT ttor. ~ ~;:r 
~ ~ iF'"t ~aT~1Il ;;rr.r ~T.:rT 'fTfi{lr ~ 
\3";"f or.r "~.:rr Wcrorif flf<'f.ft 'lrf~<i 
f;;ri'f;:ft for. ;;rei ;;fill '1'tl1>f<:~fT q-;: ~Ta- ~ 

\3""1" 'ffi flf<'fit ~ I it f{r lfi! 'f'"t '-f.~rrr fifo 
-.r i flff"l"fC"I: 'fT ~ X l{T '" 0 m<'f it; l1) 
;;rra- ~ \3';:r ~T a~ 'fT 1>lTT"I" ~ 'fTf~it I 
\3"'1" 'fi i 'fT mr:r <f. r f<:~ or.-'::ifT 'fTf~ 
"tiifiF ~ <roT ifrmfj'~ \3"~T ~ ~~ it 
~TciT ~ 'q'T< X X lfr '" 0 m<'f it. 'IR f~ 
f!llit <'I"1f "fr~ ~ I it;:n;r f;r~~"I" or.<:ifT 
'fT~~ ~ for. 'q'1J<: lT~ ~ lf~ 'fT ~ 
1i'T ~r & I 

'-l'T «~:or q'ilIi~ (~~'F) : ~nfu 
"I1i i{li tt ~1T f<!9" or.r "'11~;; 't;~it "'; f"!"if 
'Hi" ~".:rr ~ I ~1lT ft; -.:ir ~~ "" or.\lJ 
'T~;; ~';'1 it ~B" <IFf 'l~. <fi['1 ~t "i1 fit>' 
'f'7"r:r(i 't;Q'frf{1l"T:f.." o-J'A"1TCf .,)crfm 
m{ 'ijfTn;lI1 'ffr ;:r'ifi"f<:~'f it "I"6"T "ir;;r 
'lrf~it I "3"11 "l""Ii7.T 'llT f.-rf;;f~ m~ if 
"'"i~ mffil1'1" 'T~t f~r v-r I it lfr,,?,Tlr 
l!<I': m~<r ~ ~l1 <ITa 'ffT WiT<'f or.lf.lfT fili 
~ ~ ~ 2TT'll1 "I" ~ "it>:: if.1l fr or.l1 ~"3"l1 'fiT 
~l.f ;;rr"l" ~ ff, ~ ~ ~l1 "I1~"I" it; ;;fjcff 
or.T 'f'fr ~l.f ~ I 

'q'lf"l: m'T ~r't 'f'J~ wr~T 6fi'j ~., 

1i' i ~ 11 it 'fT lT~ Ofr; fl:r~T ~ for. ;;rar 
iq'R11T ~ iii""f"'l"l" ~;;r"l: Jl"ra- ~ ,:;i ;friN"I" 
it \3"fc ~'T 'ifT'T 'll'l"'A" 'iI'I;; or.~if or.r lff.r.r 
f~'lT ~m ~ I it ~ t fiF ~;; <i'my 
iff'r 1ft" "I"lTiif(f 'I1;;r.:r ~if ilir If't'fir f~ 
~ I ~ it ~;;rif ~'1r ~ fit>' 'fj;;f 
if;iflrjf fit>' l1;lIi ~ a'fij" lJ;f ;;rr~ 
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~,m: f"{WI"l: fif>l:lT ~lQT ~ ,~ ~~ 
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;;nit I1T ~ ~~ 'tir if; ~ ijo 
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'fT~T !f?: ~~ iiG': 'tiT lIf~~f ill!T ~Tm 
ci'i ~ ~T m~;;rm ~'t ~ it. 'iW~T 
iti ~'t it 'ii'';;'i1T l<i'~" Ofi1T "{I§'a-, ~ 
f'RT~ ~)<: 1fT '3~ ifT't if I§"':ri{ ~) 

;;nit1rr I ~~ 'iflf 'ti~a- ~ for. !fliT ~ 
U~ ""IT~ 'fiT t'T ~{lrrOf ~.;iT ;;rr'it I 

it ~ 'iff~ ~ f'ti f~ iti f[T~ it ~ 
t ern: ~ ~iiT ~ "",,(IT ~ I f~~ 
Wr~ it qr'l': OffT ~ ~ m~T ffi ~~"T 
.f.<: 1;I'ifl~r ~ I it ~ ~ f'ti ~T ~­
iJrf.(:f<f, a tT<r.r illf it wrifl1ff ~ ~ it 
~ ~ m'il'ti w~ "iT ~TCfT ~ :;r~ m'tiT~T 
qf~'tiTf<l.fT it. ~~ it ~T<iT ~ I lH, <r:t 
Q m JfRll ~ fit; 'Il'lT 'ti'P,1 efT fllf;n.i!."{ 
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Dr. L. M. Singhvt: That is a minis-
terial (,vnfessiOn which he cannot use 
outside. That is a confession which 
is not admissible 85 evidience. 

'1' ~~\iI' ~ : it lfi?' 'iff0T flli 
'JI'-ofr ~~ ~~ ~T ~ ~. {T'ti mr 
~ f~ if ~~ iIT<f !f?: SlfCl'il'U ~T fit; 
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~~ it ~T 'ti~ tTll'r ~ f'ti 'ifT't 'f1f it. ~ 
~~T~~T~~.cf,.it~~ 
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litflfoOf <r~T if; ifl"l'T 'f>1 iIl"rt 1ft 
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~ iti f<'!if mf~ ~T ~ I ~"f lIW !f?: 1ft 
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~ lili<.aT ~ ~ mm '!mIT ~ fiI; 
~~~~;r(\'~ I 
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The Minister of State in the MillIs-
try of Home Aftairs (Shri Hathi): I 
appreciate the object and the inten-
tion of the hon. Mover of this Bill. I 
also appreciate the sentiments expres-
sed by various Members. I should 
say that I am thankful to Shri Oza 
and Dr. L. M. Singhvi for putting for-
ward a point of view which also 
requires some consideration. 

While everybody wants that a clean 
and pure administration is necessary, 
every intelligent and sane person 
would also agree that the people who 
are serving are not en bloc to be 
stamped as corrupt people. There are 
good men; there are bad men; and we 
have to differentiate between the good 
~nd the bad. If we put a ban for 
four years, as the hon. Mover has 
suggested, in the case of all people, 
do we thereby take it for granted that 
all the offkers who arc serving are 
corrupt and that af!Pr Icavin.!:! sprvice 
they will try to enter private sector, 
and having entered there or got emp-
loyment there they will try to influ-
ence the other officers in Government? 
If we take that for granted, what is 
the guarantee that while they are 
already in service, they are not cor-
rupt? Therefore. it is, as Shri Oza 
has pointed out, a question of the 
crisis of character. But that does not 
mean that we should not take steps 
to minimise the chances of corruption. 
While I say that we should not stamp 
everybody as corrupt, we should not 
also be complacent and sit helpless 
without trying to stop or plug the 
loopholes. One of the ways or rather 
the way between both the extremes 
should be to consider each case on 
merits, and grant permission in suit--
able cases and not grant permission 
in cases where the officer has chances 
of coming in contact with a commer-
cial body or a firm or where an 
engineer had chances of obliging a 
contractor and so on. These are the 
cases where a scrutiny has to be 
made. But it may be that even then 
there may be cases which may not 

come to knowledge, and they may get 
employment in the private sector. 

Shri Ranl'a: Knowing full well that 
Gen. Kaul was not suitable here 
Government have sent him out and 
given him permission to obtain' emp-
loyment on a salary of about Rs. 7000 
p.m. 

Shri Hathi: Therefore, each case 
will have to be decided on merits. 
But therE' is also another point of view. 

So far as this Bill is concerned, as 
is seen in the Bill itself and as the 
hon. Mover himself has said, the Bill 
as it is is not perfect in many ways. 
The prinCiple is all right. But so far 
as the provisions go, they require 
radical changes. For example, a 
salary of Rs. 300 is fixed as the ceiling; 
above that nobody should be allowed 
to accept any employment in the pri-
vate sector. All the Members who 
have spoken have generally spoken of 
the top people-secretaries, joint 
secretaries and others. Nobody has 
talked of people drawing Rs. 500 and 
Rs. 600. What are they going to do? 

Shri R. O. Dubey (Bijapur North): 
have made that clear. 

Shri Hathi: He has made it clear. 

16.00 brs. 

The second point is: shall we debar 
everybody? The hon. Mover has made 
that also clear. He does not want to 
debar technical or engineering people. 
But as the definition goes, the word-
ing is something different and it is 
very much defective in the sense that 
private service means anything other 
than government service. What about 
some public corporation 0-': public 
sector undertaking or university or 
other organisation? I do not think 
he wants they should be debarred from 
accepting emploYment there. 
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on Service after 

At present, the position is-two 
years generally, the period during 
which a retired cJass I officer cannot 
accept service except with permis-
sion. Some han. Member referred to 
income tax officers. In their case, 
that Act provides that they cannot 
appear before a tribunal etc. for three 
years after retirement. So we have 
two years and three years. Prof. Ranga 
thinks that four years should be the 
period. Three years is between two 
and four. 

Even then, as the House knows, we 
had appointed a committee called the 
Santhanam Committee, Prevention of 
Corruption Committee. It examined 
this question in detail and made 
rerommendations. I would assure the 
House that these recommendations 
are being looked into by Government 
v('r~' carefully, and all that is neces-
sary will be done. 

As I have explained Government's 
view in this matter, I hope the hon. 
Mover would withdraw the Bill. 

Dr. Ranen Sen: Do not 
the Bill. 

withdraw 

Shri R. G. Dubey: I am happy that 
the han. Minister has pointed out that 
Government will review the position 
in the context of the Santhanam Com-
mittee's recommendations. However, 
: could not agree with the reasoning 
he put forward in certain respects. 

I did not mean to say that all gov-
ernment officials were corrupt. That 
is not the proposition. My point is 
whether we should not create condi-
tions in which there is no scope for 
mdulging in corrupt practices. 

So far as the language of the Bill 
is concerned, possibly there is much 
to be done. My only intention was 
to focus attention on this very impor-
tant aspect. In view of the fact that 
the hon. Minister has stated that Gov-
ernment would review the position in 
the light of the Report of the 

Retirement) Bill 
Santhanam Committee and in the light 
of the situation in the country, I beg 
leave of this Hou'se to withdraw th-e 
Bill. 

Shri Hari Vishnu Kamath: On a 
point of clarification. If I heard the 
Minister aright, he said that Govern-
ment is in favour of some restriction 
being imposed on the upper echelons 
or upper income groups of Central 
Government servants and they might 
consider the feasibility of doing that. 
Is Government considering the desir-
abiiity of enforcing or imposing II 
similar ban on Ministers who havlt, 
unfortunately, been beaten at the 
polls that for two or three years-just 
as government servants who have 
retired cannot enter private service 
without the permission of the Gov-
ernment-they should not be permit-
ted to enter private service, because 
they can bring to bear even more 
influence than what government ser-
vants could do. 

Shri Tyagi (Dehra Dun): But they 
do not receive any pension. 

Shri Hari Vishnu Kamath: That may 
be. But here it is a question of the 
influence they can wield. Is Govern-
ment considering this matter? 

Shri Hathi: I thought I was reply-
ing to the present Bill which relates 
to restriction on employment of gov-
ernment officials who are retired and 
not Ministers. 

Shri Tyagi: The idea would no 
doubt be very much welcome, if 
Ministers are given pension. 

Mr. Chairman: Has the hon. Mover 
the leave of the House to withdraw 
his Bill? 

Some HOD. Membel'l!l: No. 

Mr. Chairman: The question is: 

"That leave be granted to Shri 
R. G. Dubey to withdraw tM 
Bill to enforce ban on employees 



Commissions MARCH 13, 1964 oj Inquiry 5490-

[Mr. Chairman] 
of the Government of India from 
entering into service in private 
undertakings after their retire-
ment!' 

The motion was adopted. 

Slui R. G. Dubey: I withdraw the 
Bill. 

18.17 hrs. 

COMMISSIONS OF 
(AMENDMENT) 

(Amendment of 
bll Shri D. C. Shanna.. 

INQUIRY 
BILL 
section 8) 

8hri D. C. Sbarma: (Gurdaspur): 
I beg to move: 

"That the Bill further to amend 
the Commissions of Inquiry Act, 
1952, be taken into consideration". 

Knowing fully well what the fate of 
these Bills is, knowing full well that 
Ministers come to this House with 
their minds previously made up and 
knowing full well that they never 
come to this House with an open mind, 
I still think that this privilege which 
lI.as been given by democracy to pri-
vate Members should be practised as 
much as possible. A day may come 
when Ministers are more enlightened 
and private Members are more in tune 
with them. But so far the difficulty 
is that the Ministers continue to be 
persons whose mind does not work 
·outside the precincts of the Secretariat 
and who derive their inspiration from 
the pigeon-holes of the Secretariat 
in which some of the old precedents, 
old practices and old traditions are 
confined. All the same, I think that 
I must do my duty according to my 
lights and the hon. MInister must do 
his according to the eXJ.,encies of his 
amce. 

(Amendment) Bill 

This is a very harmless Bill which 
even the Law Commission in its 24th 
Report has in a way supported. Thill; 
report was brought out in December, 
1962, and in this report they have 
referred even to my Bill, and they 
have said that I have not done some-
thing very outrageous in bringing 
·forward this Bill. 

What does this Bill want? This Bill 
wants firstly that commissions or 
inquiry should become a regular anel 
normal feature of the democratie 
functioning of our country. They 
should not be appointed in rare cases.. 
they should not be resorted to in cir-J 
cumstances which are very, very 
scandalous, and which are very, very 
opprobrious, and which are very, very 
difficult of comprehension by the pub-
lic. 

If we read the report of the Law 
Commission, we find that a commissiOD 
of inquiry can be appointed by the 
Central Government as well as by the-
State Governments. When I come 10 
the Central Government, I find that 
the Ministry of Railways aIi,Pointeci 
four commissions of inquiry. One 
was to enquire into the causes of the 
Mehbubanagar accident, another was 
to enquire into the causes of the 
Ariyalur aCCident, a third was 10 
enquire into the causes of the Igatpuri 
accident, and the fourth was tc. 
enquire into the causes of the Morvi 
accident. There have been so many 
accidents after that, but the Railway 
Ministry has not been very willing 
to apPOint any commission of inquiry. 

The Ministry of Information and 
Broadcasting appointed the Press Com-
mission, and I believe that if there-
has been one infructuous commissiOD 
in this country, it has been this Press 
Commission, because most of its far-
reaching recommendations have beeD 
put into cold storage. Perhaps, the 
new Minister of Information and 
Broadcasting may pull this report out 
of the pigeonholM of the Minlstry 
and may take BOrne action on it. 
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The Ministry of Health 
a commission to enquire 
Kerala and Madras food 
cases, as the House knows. 
fore do not want to dialate 

appointed 
into the 

pOisoning 
I there-
upon it. 

The Ministry of Commerce and 
Industry, which should be more will-
ing to undertake things of this kind, 
appOinted a commission called the 
Plantation Enquiry Commission. 

The Department of Company Law 
Administration appointed a commis-
sion to investigate into the affairs of 
the Dalmia Jain group of companies. 
The report has been there all these 
days, but nothing has happened. 

Then, the State Governments have 
also appointed some commissions. I 
think that Kerala leads in this. It is 
number one so far as the appointment 
of commissions is concerned, which 
shows that Kerala has a wide awake 
public and a Government which can-
not remain indifferent to the voice of 
the public. It appointed a commission 
to enquire into the rice deal, and 
another to enquire into the police 
firing at Chandanathope. Of course, 
there was much firing in that State 
at that time. It appointed a commis-
sion 'to enquire into the firing in 
the Munnar region. It appointed 
a commission to enquire into 
the suspected death of Suri in 
in police lock-up in Ernakulam. Then 
there was Gujarat which has also a 
good record. It appointed a commis-
sion to enquire into the circumstances 
in which the police resorted to firing 
on two occasions on 12th July, 1960 
at Dohad. There was another com-
mission to inquire into and report on 
whether the authorities concerned 
took sufficient measures to avoid or 
prevent the incidents in which two 
Miyanas were killed in the court pre-
mises; another commission to inquire 
into and report on the circumstances 
in which the police resorted to firing 
on a particular date. Of course, there 
may be other commissions of enquiry 
also. In Madhya Pradesh. there was a 

(Amendment) Bill 
commission to inquire into the police-
firing on 26th August, 1957 at Raipur;. 
another . commission for similar inci-
dent at }(hobi . . • 

Shri Hari Vislmu Kamath (Hosh-
angabad): That is right. 

Shri D. C. Sharma: No commission 
has been appointed to enquire into, 
any untoward incident in Hoshanga-
bad. 

Shri Hari Vishnu Kamath: What 
about Hoshiarpur or Gurdaspur in 
Punjab? 

Shri D. C. Sharma: Nothing has. 
happened. Maharashtra also has 
appointed some commissions. It has 
a good record, as that of Kerala. 
Himachal Pradesh has also appointed 
a commission to enquire into firing. 
near Shri Lakshmi Narayan's temple. 

What I was submitting is that the 
Commission of Inquiry is a safety 
valve of public opinion. It is a gua-
rantee of the rights of the public· 
against bureaucracy: it is a bulwark 
of justice on the part of those who 
sometimes do not meet with the ends, 
of justice very clearly. So, I say that 
this should be resorted to more often 
at the Centre and elsewhere as is 
being done at present in some places. 
Our Governments shirk their duty 
from appointing such commissions: it 
tries to put off issues and it does not 
want to investigate into those causes 
which are sometimes very weighty 
with the public but which become 
very feeble when they reach the 
precincts of the Secretariat or the 
Ministers' bungalows. 

16.19 hra. 

[MR. DEPUTY-SPEAKER in the Chair] 

In this matter we are 
something extraordinary. 
democratic countries . . • 

not doing-
In all the 

Shrl Rarl Vlshuu Kamath: Enu-
merate them. 
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Shri D. C. Sharma: .... something 
like that is being done. In Canada and 
Australia and in other countries it is 
something like that. But I think 
there is nothing like this in the USA. 
But they appoint such Commissions; 
they are called tribunals. These tri-
bunals go into those cases which 
come to have some kind of public 
importance. Our Government also 
copies the democratic practice of the 
.')ther democratic countries. It is a 
'good thing. Of course, we copy them 
with a great deal of common sense, 
and a great deal of knowledge of our 
own circumstances. But we do not 
always go as far as we should go. 
We are the masters of hesitation when 
'we come to action, and the masters 
of-I should say-dilly-dallying when 
we come to take a decision. For 
instance, ~here was just now a Bill 
before the House, and what was the 
fate of that Bill? The Bill was put-
up by a Congress Member; I am also 
a Congress Member. When the 
Minister gets up and asks me to with-
draw it, I withdraw! The Minister of 
Parliamentary Affairs is also here. I 
will be facing fire from two sides and 
I will not resist it, but the fact of 
the matter is that there are certain 
things which are obvious and which 
are well known and which are not 
taken into account by the Ministers. 
This report was published in Decem-
ber, 1962. I charge the Ministry of 
Home Affairs for not taking action on 
it all these days. (Interruptio'lt). 

Why has not the Ministry of Home 
Affairs taken due notice of the report 
of the Law Commission and amended 
the Commissions of Inquiry Act in 
the light of the recommendations 
made? r .want to put this question 
to the Ministry of Home Affairs 
Is it becllUSe of the fact that 
the Home Ministry has been changing 
hands? Sometimes one Home Minis-
ter comes and sometimes another 
Home Minister comes and goes. Some-
times, the third Home Minister may 
come. But whether the Home Minis-
ter is there or not, the Home Minis-
try must continue, and I want the 

(Amendment) Bil! 
Home Ministry to explain to this 
House why it has been so tardy in 
implementing the recommendations of 
the Law Commisison. 

I have brought this Bill, and I have 
made it as innocuous as possible, 
because in this Parliament I have 
learnt one thing and it is this: that 
you should not frighten-

~ 1Iif .. ~ ""' ~ (or.lGr) : 
~~1l'ef ~~, iflI'r ~ ~ Wi'Uf <tft 
~;:r~T~? ~<T"l"Rf~;;it~ 
imri or.r forRirn 'A' <:ill ~ I iflI'T 
~ cfi ;:r@ ~ for. ~~ ~;\f ill forfll'irn 
it if'fj'{lf or.T 'lI'~ ~T ~ ? 

Mr. Deputy-Speaker: You have to 
stop for a while till we get q'lI)rum. 
(InteTTupticm). Quorum has bl'cn 
eha!lpnged. The bl'1l is being 
rung ..... . 

Now there is quorum. The' han. 
Member may continue'. 

Shri D. C. Sharma: I was submit-
thing very humbly that in thc first 
place I want that this Commission of 
Inquiry should sit in public. It should 
not be left to the Presiding Officer to 
decide whether it should sit in camera 
or in public. It should be made 
ohligatory on the part of the presid-
ing officers that it should be held in 
public. 

Any person who wants to give 
(,vidence should be permitted to do 
so and undue hindrances should not 
be put in the way. If you compare my 
suggestions with the recommenda-
tions of the Law Commission, you will 
find that they have also come to 
almost the same conclusions. They 
have also given a tentative draft of 
a Bill. They have given new drafts 
of sections 3, 4 and 5. They have given 
a new draft to be named as Section 
SA. namely, 

"6A. Nothing in this Act shall 
make it compulsory for any per-
son giving· evidence before the 
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Commission to disclose any secret 
process of manufacture." 

'This is only to safeguard commercial 
interests. So far as section 8 is con-
cerned, in their new draft, they have 
. said: 

"If any stage of the inquiry, 
the Commission considers it neces-
sary to inquire into the conduct 
of any person is of opinion that 
the reputation of any person is 
likely to be prejudicially affected 
by the inquiry, the Commission 
shall give -to that person a reason-
able opportunity of being heard in 
the inquiry and producing evi-
dence in his defence." 

It is very good. It gives protection 
to those persons who may be hit hard 
by this Commission in some way, in 
a remote way or in a direct way. 

Then. they hay£, suggested a new 
section 8A, namely, 

"Where the Commission consists 
of two or more members, it may 
aet notwithstanding the absence 
of the Chairman or any other 
member or any vacancy among 
its members." 

'This is done in other cases also. Then, 
they have also said. 

"Every rule made by the Cen-
tral Government under this sec-
tion shall be laid, as SOon as may 
be after it is made, before each 
House of Parliament." 

'So, here everything is ready-made. 
The Law Commission has given the 
draft of a new Bill. The Law Com-
mission thinks that the Commissions 
of Inquiry Act as passed in 1932 
should be amended. It is good so far 
'as it goes; but in the light of changed 
circumstances, in the light of pro-
gressive public opinion, in the light of 
public opinion becoming more vocal 
than before, in the light of our 
journalists becoming more public-
spirited than before, we must change 
this. But nothing has been done by 
'Our Ministry of Home Mairs. 

(Amendment) Bm 
I must submit very respectfully that 

the Ministry of Home Mairs in this 
Government has become too unwieldy. 
It has too many remifications. It has 
too many things to look after. It has 
too many public interests to serve . 
The result is that this Ministry some-
times cannot choose what is to be 
done first and what is to be done 
afterwards. I would suggest that the 
Home Ministry should first of all 
examine its legislative programme as 
it has been suggested by the Law 
Commission or as it has been suggest-
ed by other public bodies or as it has 
been brought to the notice of the 
Members of this House. I think legis-
lation should be taken in hand by 
them on a more vigorous basis. 

Secondly, I would say that the 
Home Ministry should see to it that 
the interests of the country are safe-
guarded more fully and more actively 
not only here but also in the States. 
It is because the Home Ministry also 
has its finger in the pie of the State. 
Now, it may not be able to give them 
orders, it may not be able to order 
about the States. But surely it can 
give suggestions to the States. There 
are so many things happening in the 
States of which the Central Home 
Ministry should take some cognizance. 

The Home Ministry tries to turn a 
blind eye on some of the most impor-
tant matters with which this countryl 
is faced. 

I would, therefore, suggest, very 
respectfully, that this Bill should be 
accepted by the Home Minister. I am 
very glad Shri Jaisukhlal Hathi has 
come to the Home Ministry. 

Shri Tyagi (Dehra Dun): White ele-
phant! 

The Minister of state in the MiD-
istry of Home Affairs (Shrl Hathl): 
Black! 
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Sbri D. C. Sharma: He is a very 
able minister. I do not know what 'is 
going to happen to him, because as 
Shri Nanda goes on changing his 
Ministry. he also has to go on chang-
ing his Ministry and we do not know 
where he will land himself. 

AD Bon. Member: Home. 

Shri D. C. Sharma: Anyhow, 
know wherever he is he will do jus-
tice to his portfolio and his Ministry 
and I hope he will do justice to this 
Bill and to me also. 

Mr. Deputy-Speaker: Motion mov-
ed: 

''That the Bill further to amend 
the Commissions of Inquiry Act. 
1952, be taken into consideration." 

Dr. 'L. M. SiDghvi (Jodhpur): Mr. 
Deput:n-Speaker, Sir, I have only 
some very brief observations to make. 
But, before I do so, I should like to 
disclaim the protestations made by 
the hon. mover about the Bill being 
harmless or innocuous. There is no-
thing innocuous either about the pro-
genitor or the progen~ in this case. 
Professor Sharma's capacity and fer-
tility, we all admire. We know that 
he is an indefatigable private legisla-
tor and he has done a great service 
to us in bringing forward this Bill, 
although it seeks to amend only a 
part of the Commissions of Inquiry 
Act, which needs to be overhauled in 
a very comprehensive manner than 
has been attempted either by this 
Bill, or of which we have any indica-
tion in the legislative programme of 
the Government. 

Shri Bart Vishnu Kamath: I be-
lieve he holds a record in private 
legislation. 

Dr. L. M. SiDghvi: I think he does. 
I think he is the most prolific bache-
lor, so far as Private Members' Hills 
are concerned. and he has the lar-
gest mnnber of Bills to his credit. 

Shri Tyagi: Still he remains a 
bachE'lor. 

Dr. L. M. SlDgbvi: Shri Tyoagi 
should be very happy that evell! 
bachelors can be prolific. 

I want to Sa)1 that it is very un-
fortunate that some of the important 
recommendations of the Law Com-
missiOn are not implemented expedi-
tiously. After all, the Law Commis-
sion is the highest body entrusted with 
" specific task, and its recommenda-
tions should be treated with respect, 
and that respect can be shown by the 
Government only by display: of ex-
pedition in bringing about such 
legislation as it recommends, or by 
showing to the House that it is un-
able to accept the recommendations 
made by the Law Commission. I am 
aware that there is no such statutory 
requirement, requiring the Govern-
ment to show why they are not in 
agreement with this or that recom-
mendation of the Law Commission, 
but I do not think that if the Law 
Commission's work is ,to be accorded 
the place of honour it deserves, there 
should be such a statutory require-
ment. At any rate, the Government 
should with all due despatch bring 
forth legislation in order to imple-
ment the recommendations which 
they accept. We WOUld, of course, 
shortly have an indication of the 
Government's mind in respect of 
these recommendations, but I should 
like to say that the delay that has 
been occasioned in accepting these re-
commendations, as in case of many 
other recommendations made by the 
Law Commission, does not do credit 
to the administraive machinery' en-
trusted with the task of legislation. 

It appears that in our countries,. 
by and large, legislation has not re-
ceived the kind of attention it de-
serves. Although ours is a country 
which lives by democratic legisla-
tion, perhlllPs the best form of legis-
lation, nevertheless, it does seem 
that the procedures for recommend-
ing legislation and for bringing forth 
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legislation need to b~ streamlined, 
.need to be oriented towards expedi-
lion and towards securing the objec-
tives for which they are meant. 

The Commisi50ns of Inquiry. Act. 
·as it exists, has been a very valu .. ble 
piece of legislation in this country 
and one cannot help paj'Ung a tribute 
to those who conceived it and brought 
it into operation. But, in order to 
keep this legislation in conformity 
wilh the exigencies of circumstances, 
'with -the exigencies of public life, it 
is very necessary that it is reviewed 
from time to time, as it has been 
done by the Law Commission, and 
that as a result of such review the 
legislation is recast and amended 
suitablY. I hOPe that the Minister 
would be a ble to .promise to this 

'House today that he proposes to bring 
forward a comprehensive piece of 
legislation, seeking to amend the 
'Commissions of Inquiry Act in a suit-
.able and comprehensive manner. 

I should like to say that it would 
'serve the public interest better if 
these inquiries are invariably held in 
public. And the purposes to which 
this piece of legislation is committed, 
for which this piece of legislation was 
brought into existence also require 
that, by and large, the inquiries 
should alwa'l'" be made in public. 

I{ ever such an exception has to be 
made, it should be an exception 
which is made on most exceptional 
grounds; even then it would arouse 

.SuspIClOn. It is unly right, fair and 
proper that the principle requiring 
inquiries under the Act to be public 
,should be accepted by the Govern-
ment and that the Government 
should. this afternoon, promise to 

. the House that they would bring for-
ward a comprehensive piece of legis-
lation amending the Commissions of 
mquiry Act in a suitable and com-
prehensive manner. 

Shri Gauri Shankar Kakkar (Fateh-
pur): Mr. Deputy-Speaker, Sir, there 
is no den}ing the fact that'a hU'ge 
'number of Bills and Resolutions are 

(Amendment) Bill 
to the credit of Shri Sharma, but 
every time when he moves a Bill or 
a Resolution, I find that he does it 
in a most halting manner and with 
a most pessimistic attitude. He fore-
sees the lot of the Bill or the Resolu-
tion and sometimes he actually gives 
expression that he is very much 
frightened of the sight of the hon 
Minister of Parliamentary Affairs 0; 
of the hon. Home Minister or of the 
High Command or whatever it may 
be. 

Dr. L. M. Sin&'hvi: He is saturated 
with experience. 

Shri Gallri Shankar Kakkar: I 
should simpl',}\ say that Shri Sharma 
should muster courage and in future 
he should not give vent to such ex-
pressions which do not fit on an hon. 
Member of (he calibre of Shri 
Sharma. 

Coming to the Bill, I congratulate 
Shri Sharma on his coming forward 
with this attempt. In a codified law 
or legislation the maxim is that not 
only should justice 'be administered 
but it should be shown that justice is 
done. Under the present set up of 
the Commissions of Inquiry Act, 
whenever an)1 inquiry commission is 
set up actually the deliberations of 
that inquiry commission are conducof:-
ed in a closed room or in a private 
apartment and there is absolutely no 
opportunity for those persons who 
have got grievances or who are ag-
grieved to have a chance so that jus-
tice is done in their cases and their 
grievances are really removed. 

The Home Ministry is the most im-
portant ministry in the whole set-up 
of this Government. All the resi-
duary powers are vested in the Home 
MinistIj', The most important func-
tion of the Home Ministry is to see 
tha t legislation is done in a proper 
manner and all the codified laws are 
fr·amed in such a manner that they 
actually' do justice to the aggrieved 
and give a chance to the aggrieved to 
see that justice is being done in their 
cases. 
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[Shri Gauri Shankar Kakkar] 

I find, as Shri Sharma has quoted, 
a number of commissions were set 
up by different ministries of the Gov-
ernment of India; but let me be 
allowed to say that in mo~t cases 
where the commissions were set up 
the whole deliberations were con-
ducted in a closed room, in a private 
manner, not giving sCOpe to the pub-
lic or to the aggrieved person to 
participate or to .put up their case or 
their documents with the result that 
their reports or findings in most cases 
were futile and th~' had not been 
able to do justice or actually to red-
ress the real grievances. So, I sub-
mit, it is high time that the Home 
Ministry should see that the legisla-
tion part, the codified laws are per-
fect and theyl are actually framed in 
such a manner that perfect chance of 
justice is given to all those who havE' 
grievances and who are actually 
aggrieved. I feel there is no harm if 
this present amendment as moved by 
Mr. D. C. Sharma is accepted by th(' 
Home Minister. But my only grouse 
is that when Mr. Sharma himself is 
so hesitant and halting, what will 
be the fate of his Bill. 

Shri Hathl: Mr. Deputy-Speaker, 
Sir, at the very outset, I may a~sure 
Prof. D. C. Sharma that I have no 
mind· to compel him to withdraw the 
Bill if I cannot convince him lind this 
hon. House. We value the recom-
mendations of the Law Commiso,ion 
and we try, to implement those re-
commendations. It is not that the 
recommendations of the Law' Com-
mission are not being carefully con-
sidered. I would, therefore, try to 
convince this hon. House and then 
leave it to Prof. Sharma whether 
the present Bill which he has 
brought forward is necessar:r or is 
not necessary. 

My hon. friend has brought for-
ward this Bill which mainly deals 
with two clauses. One is clausE' 2, 
section 8 of the Commissioos of In-

quiry Act, 1952 where the words "and 
deciding whether to sit in public or in 
private" shall be omitted. This is 
what his proposal is. Dr. Singhvi, 
while making his speech, suggested 
that when the Law Commis.ion had 
recommended that the inquiry should 
be in public, whyr should the Gov-
ernment come forward with a lesisla-
tion whereby this recommendation. 
should be implemented. I would only 
suggest that the Law Com"llission 
has taken into consideration all the 
aspects of the case including Lhe pre-
sent Bill of Prof. D. C. Sharma and 
I would like to read the relevant 
paragraph of the recommendations 
of the Law Commission: 

"As regards sittings of the Com-
mission in public or in private, the 
section leaves the matter to the 
Commission's discretion. Various. 
suggestions have been made regard-
ing this . provision. On the one 
hand, it is argued that i"lqulnes 
under the Act should alwap be 
held in public. since such inquirics 
relate to matters of public impor-
tance. On the other hand, it is ar-
gued !that sometimes the inquiry 
relates to a commercial concC'rn and 
that the holding of such inqUiries 
in public would be detrime:ltal to 
the interests lof such concern>. 
Since no uniform rule can be laid 
down in respect of all inqulr~ps, 

and the question whether an in-
quiry or .any part lhereof should be 
held in public or in private will 
depend on the circumstances of 
each case, we think that the best 
course would be to retain the exist-
Ing provision, whkh leaves the 
rna tter to the discretion of the Com-
mission. A Commission would con-
sist of responsible persons, and cr.n 
be trusted to exercise its discretion 
in a reasonable manner." 

At the foot-note, they have stated.. 

"See in this connection a Private 
Member's Bill introduced in lr..>. 
Lok Sabha on 11-5-1962--to amend! 
the Act (Bill No. 15 of 1962) (Shri 
D. C. Sharm·a). 
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Shri Barl Vishnu Kamath: On a 
point of information. Since 1952 
~he~ ~his Act was passed, how many' 
mqUlrles held under this Act have 
been held in camera and how many 
in public? Has the hon. Minist·~r allY 
statistics about that? 

Shri Bathi: I shall give il when I 
get it. 

Then, mJl1 hon. friend Shri D. C. 
Sharma also referred to the fact th~.t 
the Law Commission had givell Ii 
draft in this connection, and he said 
that in spite of it, the Home Mini~­
try was lazy or lethargic or some-
what unwilling to bring forward an 
amending Bill. I shall read out the 
text of that draft dause, and my, 
hon. friend would find that it is ex-
actly the same as is there under the 
present Act, which reads as unaer: 

"Subject to the provisions con-
tained in this Act and to any rules 
that may, be made in this behalf, 
the Commission shall have power 
to regulate its own procedure in-
cluding the power to fix the place~ 
and times of its sittings and to de-
cide whether to sit in public or in 
private.". 

This is the draft which the L"w Com-
mission have suggested also. There-
fore, I would like to submit that it 
is not that we have rejected the re-
commendations of the Law Commis-
sion. In fact, the Law Commission 
has come to the conclusion that it is 
;best to leave it to the Commission 
itself to decide whether it should be 
public or whether it should be pri-
vate, and not to lay it down in 
the Act and say that it should al\va)·s 
be in public or that it should always 
be in private. This is what the Law 
Commission themselves have recom-
mended. On this point, therefore, 
r would! assure the House that we 
had no intention of not implementing 
or not accepting or not considering 
the recommendations of the Law 
Commission. 

Dr. L. M. Singhvi: Wh)~ not bring 
forward a comprehensive amendment 

as suggested 
sian? 

by the Law Commis-

Shri Hathi: I have already replied 
on one point, and on that point, it 
IS not suggested on the recommenda-
tion of the Law Commission them-
selves that the present procedure 
should be changed. 

The second amendment which Shri 
D. C. Sharma has brought up IS to 
·the effect that an;}, person may apply 
to the commission for appearing be-
fore it and giving evidence or any 
document, that is, that any person 
who wants should be given an (;ppcr-
tunit)\ to do so. I think that he is 
perfectly justified in saying that that 
should be so. Under the rules made 
under section 12, the powers are 
given. There, we have already made 
a provision to the effect that the Com-
mission shall, as soon as may be 
after its appointment, issue a notice 
to every person who in its opmlOn 
should be given an opportunity of 
being heard in the inquiry to furnish 
to the commission a statement relat-
ing to such matters as may be speci-
fied in the notice and also issue a 
notification to be published in such 
manner as it may deem fit inviting all 
persons acquainted with the sUI>Ject-
matter of the inquiryl to furnish the 
commission a statement relating to 
such matters as may be specified. So, 
here also, the opportunity is given. 
But so far as the particular pOint 
made out bjI Shri D. C. Sharma is 
concerned, it is a valid one, and I 
accept it, and I would submit that 
we have made provision under the 
rules whereby it can be done. 
These are the two clauses in respect 
of which Shri D. C. Sharma has 
brought forward his Bill. So far as 
the other matters are concerned, we 
are considering the various recommen-
dations, and I hope that we shall be· 
in a position to bring forward an 
amending Bill as soon as it is pos-
sible and practicable. I would like to· 
make it clear that there is no inten-
tion on the part of Government not 
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[Shri Hathi] 
to implement the recommendations of 
"the Law Commission, and if they are 
not acceptable or it is not practicable 
<>r not possible to accept them, as Dr. 
L. M. Singhvi has said, then nothing 
debars Government from coming 
"before the HOus~ and saying so. 

Dr. L. M. Singhvi: I am not charging 
"Government with anything except 
"delay and tardiness in this matter. 

. Shri Bathi: I have replied to the 
"point regarding tardiness and I have 
"pointed out already that the present 
provision as it stands is as suggested 
in the draft itself. Therefore, I may 
assure my hon. friend that we shall 
try to amend the Act as per the 
recommendations of the Law Com-
mission as soon as it is practicable to 
"do so. 

8hri Harl Vishnu Kamath: Where is 
'the report of the Law Commission at 
present. before the Law Ministry or 
before the Home Ministry? 

Shri lIathi: I think that it will be 
"before both. 

Shri Hari Vishnu Kamath: At the 
moment. where is it? 

811ri Hathi: He was 
'the report itseif. It 
already. 

quoting from 
is published 

Shri Harl Vishnu Kamath: I mean 
which Ministry is considering the 
report at the moment? 

Shri Hathi: Both the Ministries are 
considering it. 

In view of what I have said, I hope 
'the hon. Member would withdraw the 
"Bill. 

Shri D. C. Sharma: (Gurdaspur): 
"I think our new Minister of State in 
"the reconstituted Ministry of Home 
Affairs for trying to convince me, I 
think he has convinced neither me 
nor the House. 

(Amendment) Bill 
1\11'. Deputy-Speaker: But he read 

from the recommendations of the Law 
Commission. 

Sh1'i D. C. Sharma: I believe, if he 
does not change over to some other 
Ministry in the meantime, that it will 
be possible for him to implement the 
recommendations of the Law Com-
mission as expeditiously as possible. 
But hc has introduced an element of 
doubt in my mind. He tells me that 
this is being considered by both the 
Law Ministry and the Home Minis-
try. Now, when one Ministry is 
considering a proposition, the natural 
consequence is delay. When two are 
considering the same proposition, the 
natural consequence is doing nothing. 
When three Ministries consider the 
same proposition, the result is end-
less discussion. 

Shri Hathi: What 
already there. 

he wanted is 

Shri D. C. Sharma: Since be is in 
charge of my Bill and has replied to 
the debate and since he has given the 
assurance that he will be responsible 
for implementing the recommenda-
tions of the Law Commission, I hope 
he will not pass the bucket on to some-
body else. 

Shri Hari Vishnu Kamath: Not 
bucket, but euck. 

Shri D. C. Sharma: I was talking in 
terms of that, but he has misunder-
stood me. I meant that. 

I hope he will ensure that the pro-
vision that all these proceedings 
should be made public should be given 
effect to as early as possible. because 
this will lead to a cleansing. of public 
life in this country, it will lead to 
purification of aU" of us, it will lead to 
improvement of administration as 
well as improvement of the morable 
of the country. I hope this wiI be 
done as early as possible. 

I would also submit very respect-
fully that the hon. Minister should 
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have given some time limit. You, Sir, 
have been in this Parliament much 
longer than I have been. But there 
are two or three words which jar on 
my ears and the ears of every Mem-
ber here. What are they? It will 
be done as soon as possible. It will be 
done as early as possible, it is under 
active consideration, it is under consi-
deration. We are tired of listening to 
these words. These words show the 
failure of democracy these words 
point to the tardiness which is Impll-
cit In the Implementation of democra-
tic principles and democratic practi-
ces, especially in the case of those 
who do not understand what they will 
lose if democracy goes under. The 
han. Minister, a fine person, a fine 
dehator. a fine gentleman, has reeourse 
to the same thing, as early as possible, 
very soon. 'When wlI1 that Boon come? 
J have ~een this gentleman move tram 
one Ministry to the other during the 
last two years, he has changed three 
times. 

Mr. Deputy-Speaker: We are not 
eoncerned with that. What is be going 
ttl do with his Bill? 

IIl1rt D. C. Shanna: What prevent. 
U8 from thinldnr that he will !let 
ehsft,e aiain? 

IIIlIri Ratlll: It is not in my hands. 

IIhrt D. C. Sharma: He shou1d have 
«Iven serne definite date for the 
implementation at this. 

There are five minutes, 

8hrt Bart VlsIIIIu Kunath: Ten 
minutes more. 

SlIrt D. C. Sharma: .... and J want 
to drive home the point to the mind 
of the han. Minister that It Is not only 
at the Centre that we should be 
watchful of the functioning at the 
commissions of inquiry, we should 
also see to It that these commissions 
of Inquiry are appointed whenever 
there is breakdown of any democratic 
practice anywhere In the States. If 

anything is done which harma the 
interests of the public, and you find 
you cannot tackle it by the meaM 
which are ordinarily aavilable, you 
should have recourse to a commiasion 
of inquiry. 

I find that Himachal Pradeah held 
an inquiry into something which hap. 
pened in a temple. I think that is I 
good precedent. 

I find that there was an enquiry 
held in Kerala about lOme rice deaL 

Sbri Hart Vishau Kasaath: Notbin, 
in Punjab? 

Sbrt D. C. Sbanaa: That was I ftne 
thing. 

I find there were enquiries allO Into 
these railway accident.. Now, there 
are so many railway aceident., and 
we are now trying to be absolutel)' 
callous towarda them. 

I think these enquiry commiuiol\l 
are thrice bleSled. They bleu than 
who hold them, they bless the publiC, 
and they bless the Governme!lt. And 
they try to upgrade our lerviea In 
terms of morale and e1Ileieftey. There. 
fore, I would lay that the haltiDI 
defence which the han. J4iniater hal 
liven hal Mt made .. very hapw. 

Of eourse, I al1'ee with my han. 
friend Gauri Sbankarji, that I have 
not been very brave and vf!rY cour. 
a,eoUl. 

Sbrt Bathl: That ia good. 

Sbrl D. C. Sharma: I agree with 
him, but how can you be brave and 
courageous in the face of such per-
sons, such Ministers? I was at one 
time as brave as a lion, but now I 
am a milk-drinking lion, . . . 

Sbrl IDder J. Malbotra (Nominat-
ed-Jammu and Kashmir): Not the 
milk of the Delhi Milk Scheme? 

Shri D. C. Sharma: .... and there-
fore, I know what the fate is ,olni to 
be. 
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Constitution (Amend-
ment) Bill 

55I 
[Shri D. C. Sharma] 
Now, the Private Members' Bills 

day is a day of funerals. 

Shrl Inder J. Malhotra: Whose 
funeral? 

Shrl D. C. Sharma: And who are 
responsible for these funerals? Our 
Ministers. They say that cancer is a 
great killer, they say that tuberculosis 
is a great killer, they say that under-
nourishment is doing a great deal of 
harm to our country. All these are 
true. But, Sir, the greatest killers 
of the private Members' resourceful-
ness, of their courage, of their brain 
power, of their hardwork, of their 
desire to do something by the Govern-
ment and by the public, the greatest 
killer. are the Ministers who sit 
there. And, Sir, they are all my 
friends; they all belong to my party 
I hour them; I respect them but I 
cannot help saying that they are 
the executioners of the private Mem-
bers' Bllls. I am yet to see a Bill 
which they have accepted or which 
Resolution they have accepted. Yes, 
sometimes they accept one Bill-like 
rain fall in Sahara. I make an appeal 
to yoU, Sir. as you are the custodian 
of our rilhts and of our Bills also. 1 
appeal to you to ask the Ministers to 
be a little more charitabieand 
sympathetic to us and to accept our 
suggestions. If they do so. they will 
enhance their own prestige and raise 
the prestige of the Government. and 
of the House. That will also make 
the people think that India is a demo-
cracy which functions all along the 
line. where a private Member is as 
milch a part of democracy as the 
Minister. where opposition plays as 
important a part as the ministerial 
benches. I apeal to you. and through 
you to the Ministers. because I know 
you are more responsive to our 
demands and needs than the Minis-
ters are. These hard hearted Minis-
ters are very good persons; I would 
like that on Fridays they take a vow 
in the morning that they will not be 
SO destructive of the Bills of private 
Members. 

Since the Minister wants that I 
should withdraw the Bill. and if I do 
not withdarw the Bill. there will be 
voting and even if I cast my vote for 
it the other will vote against it. I will 
withdraw it. But I hope that the 
hon. Minister of State will continue 
in this Ministry for another six months 
a t least and will bring forward this 
Bill in the next session. I hope he 
will do so. I thank you for giving 
me an opportunity and also for giving 
a chance to this gentleman to bring 
forward a Bill in the next Session. 

Mr. Deputy-Speaker: Has he the 
leave of the House to withdraw the 
Bill? 

Some Hon. Members: Yes. 

The Bill was, by leave, withdrawn. 

17.10 hrs. 

CONSTITUTION (AMENDMENT) 
BILL 

(A mendment of articles 84 and 173) 
by Shri H. V. Kamath. 

Mr. Deputy-Speaker: Mr. Kamath. 

Shrl Hari Vishnu Kamath (Hoshan-
gabad): Sir . . . 

Shri C. K. Bhattacharyya: Will Mr. 
Kamath count whether there is quo-
rum. 

Shri Hari Vishnu Kamath: You can 
count. 

Mr. Deputy-Speaker Sir. I rise to 
move: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

Shri Kapur Singh (Ludhiana): Sir. 
I rise on a point of order. There is no 
quorum. 

Dr. Ruen Sen (Calcutta-East): 
Everybody has gone home. 
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Mr. Deputy-Speaker: Let the Bell 
be rung ....... . 

This is the second time today when 
the bell had to be rung. Hon. Mem-
bers will please maintain quorum. 
Yes, Shri Kamath, please go on. 

Shrl Barl Vishnu Kamath rose-
(Interruption) . 

Some BOil. Members: No quorum. 

Mr. Deputy-Speaker: I am .orry. 
there is no quorum. 

The House is adjourned till 11 a.m. 
on Monday. 

17.13hn. 

The Lok Sabha then ad;ourned till 
Eleven Of the Clock on Mondall, 
March 16, 1964/Phalguna 211, 1885 
(Saka) . 
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